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2.' Nrlise.Petition 

3,. C ontempt Fetiti3n NO.-- 

4. Revie,%.,,,  Applic`ion 1\1 0. 

A PP 1 i C -3ri'-,  (S 	LIST- 	
-VS.. 	Un.'Lon of India Qrs 

A0,vocate fo-Z- -Uhe 

~-AdVOG.qte fol- th ~-,  P,  e sp on d 

NtAes 
	ir 

-7.6.2007 	The Applicant is.working as Divisional 

Accountant on deputation basis under the 
jS 

P 	 administrative control of A.G. (A&E), Meghalaya 

etc and is posted in the office of Executive 

Engineer (Civil), Ziro, Civil Division, Deptt. of 

Hydro Power under the Govt. of Arunachal 

' * Pradesh. The A.G. (A&E), Meghalaya, A.P. etc; 

was requested to transfer the cadre of Divisional 

Accountant to the State of Arunachal Pradesh. 

Their deputation period was extended as per 
Ova Lt~v 	

"orders of this Tribunal. The Commissioner of 

~,Finance, Govt. of A.P. requested the Respondent 

4W  
-No.2 to allow the serving Divisional Accounts on 

kdeputation basis to continue. On 28.3.2005, 31 

'Divisional Accountants were granted extension of 

~deputation period inclu'ding the present Applicant. 

On 15.7.2005, Respondent No. 2 was requested 

to reconsider its decision on repatriation of the 

deputationists. A scheme was submitted before 

Contd.. 



2. 

	 Contd 

qr.6.2007 the Respondent No.2 by the Govt of A.P. for 

taking over the administrativie control of 

Accounts set up from the Respondent No.2. 

Respondent No.2 informed that C&AG has framed 

a draft scheme regarding proposed transfer of 

D.A.s and the same was forwarded to the State of 

A.P. for- its comments. While so, the impugned 

order dated 5:4.2007 has been passed directing 

recover~-'of.the alleged excess salary to the 

Anplicant due to alle.Red overstay on deoutation 

which'is challenged in this O.A. 

deard Mr.B.S.Sarma, learned counsel 
for. the Applicant. He submitted that a ~s per orders 

of this Tribunal which was upheld by the Hon'bie 

High Court the deputation period of the Applicapt 

also was extended and tlie 'Ret3ponde,nts are now 
'l-tv-1 

11V6 

"_01 	61 6  

25-5.2007 (Annexure - 14) passed by this Tribunal 

in an identical matter being O.A. No.130/2007 and 

prayed for similar protection in this O.A. also. 

Considering the issue and for compliance of 

natural justice, I direct the Respondents to 

maintain status quo in so far as the instant 

Applicant is concerned till the next date. Post the 

case on r2.07.2007. Copy of the order shall be 

he par furnished to the counsel for both.t.  ties. 

Vice-Chairman 
N- 

	

/bb/ 

.- C., -, 

attempting to recover the alleged excess 

payment made during that Period also. Mr. 

'G.Baishya, learned Sr. C.G.S.C. representing the 

respondents submitted that notice should be 

issued to the Respondents. 

Issue notice to the RespOndents. 

Learned counsel for the Applicant has brought - : 

my notice to the status quo,  order dated 



r 
,A 	 12.7.07. 	---counsel for the respondents wanted 

time to file written statement. Let it be done Post 

the matter on 21.8.07. interim order shall 

N-CL-1- 	
continue. 

Vice-Chairman 

21.8.07 
	

Six weeks time alloxvcd to file written 

statement. 

Post on 8.10.2007 for order. 

Interim order shall'continue. 

'Vice-Chairman 

k- 	
p9 

	

08.1 - 0.2007 	 by mr.u.Baishya, learned Sr. 

- 	Standing -Counsel appearinp; for the 'Central 

Uovernment that steps shill be taken by the next date for proper 

representation of the Respondents. 

Mr.G.Baishya, learned Sr. Standing Counsel 

appearing for the Central Government undertakes to 

file appearance memo in this case and he seeks time 

till 16.11.07 for filing Written Statement. Prayer is 

allowed. I 

Mr.L..Tenzin, learned Standing Counsel 

appearing for the State ~ ~f Arunachal Pradesh has 

not filed Written Statement in this Case. However, 

the letter dated 06.07.2007, Director of Accounts & 

Treasuries, Govt. of Arunachal Pradesh, 
Nahar4m , to the Deputy Regtstrar of this 

Tirihii"21 qAc nc imrl 

Lad 
'L, ~140, 

C 
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0 4, 1 ~ 91)-~ 

Contd 
08.10.2007 

tti. 	It is a fact that the GovL of 
Arunachal Pradesh has already decided to 
take over the cadre of the Divisional 
Accountant from the administrative control 
of the Accountant General (A&E) 
Meghalaya etc. Shillong. But the cadre with 
its establishment related matters etc. have 

I not been taken over by th (iovt. of A.P as 
yet from the AG (A&,E) Meghalaya etc. 
Shillong due to the necessity of completing 
some formalities at the State GovL. level. 

The entire establishment matters of 
the cadre of the Divisional Accountant is 
still dealt by the A.G (A&E) Meghalaya etc. 
Shillong as deem fit by him. 

Further, the impugned order of dated 
5.4.07 is also an order issued by the A.G. 
(A&E), Meghalaya etc. Shillong. 

In view of above, it is seen that It is 
still not within the purview of the 
Commissioner (Finance) (Respondent.LNTo.4) 
or the Director of Accounts & Treas~rieg 
(Respondent No.8&9 of this Govt. to off~r 
their comments of views in above case 
this stage. 

Therefore, this is to request you 
kindly not to implicate or make the 
Commissioner (Finance) or the, Director of 
Accounts & Treasuries of this Uovt. as 
respondents." 

'I'lle Applicant and the Respondents should 

take note of this statement of the 6overnment of 

O-Y-C4j--Y- 	9P V/ 0  
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Arunachal Pradesh. 

Mr. L.Tenzin prays for time to file Written 

Stdtoment. 

Call this matter on 15.11.07. 

Send Copies of this order to the Applicant & 

Respondents and fi -ee copies of this order be also 

handed over to the Counsel appearing for both the 

parties. 

Interim Order dated 25.5.07 shall continue 
till the next date. 

(Khushiram) 	(Monoranj~an) 
(Member (A) 	Vice-Chairman 

Im 

,A/0 
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e 15.11 1.2007 	Mr.G.Baishya, learned Sr. Standing 

counsel for the Union of India undertakes 

to file his appearance memo for the 

Respondent Govt. of India in course of the 

day. He files written statement for the Govt. 

of India after serving a copy thereof on 

Mr.B.Sarma, learned counsel for the 

Applicant; wh. o ,intends to file a rejoinder. 

He may do so by 14.12.2007. 

IRV 

/bb/ 

14.12.2007 

Dt 

/bb/ 

q-jt~ D11"Ib - 18 3 1 	Ig ,7  

kit 	'D I ::: 1 ,6 / / ;_'/ -7- 1 

Call &s' matter on 14.12.2007 

expecting rejoinder from the Applicant. 

Interim order to continue to remain 

in force till the next date. 

'~~7  ZK hu s i r ~am) 
Member (A) 

(M.R.Mohanty) 
Vice-Chairman 

In this case, written statement has 

already been filed. 

Subject to question of laws to be 

examined at the final hearing, this case is 

admitted. Learned counsel for the 

Respondents took notice of the admission 

of the case on behalf of all the 

Respondents 

Call this matter for hearing on 

06.02.2008. Rejoinder, if any, be filed by 

25.01.2008. 

Interim order shall remain in force till 

disposal of the case. 

(Gautarn Ray) 	(M.R.Mohanty) 
Member (A) 	V.ice-Chairman 



.PW 

 

 

06-02.2008 
I . QD CaU this matter on 

19.3-2008 for hearing, 

(Khtishirarri) 
Member (A) 

LIU 

(M.H.Mobanty) 
Vice- 0h,-jjmM 

e\A 

Imp- 

19.03.2008 	Heard Nlr 	Sarma, learned 

Counsel appearing for -tlie Applicant; 

Mr G. Baishya, learned Sr. Standing 

Counsel appearing for the Union of 

India and Mr 1. Tenzin, learned 

Govern-m-ent -Advocate, —Aruwachal 

Pradesh, in part. 
I 

. Call this matter on 02.04.2008, 

When- the- Accoun tant:Gefidr-61 TA&E),. 

Arunachal 'PrAdesh, 	Meghalaya, 

Mizoram etc. at Shillong, should 

appear in person) alongwith his 

officers )  to assist the Court for 

effective adjudication\of ~ the matter. 

He should come witk ~ all details 

relating to th e genesis and 

continuance of the posts of Divisional 

Accountants in various Engineering 

Divisions of State Gov6rnments. He 

should also come with iup-to-date 

N instructions in the matter relating to 

finalisation of the Scheme for handing 

over the posts/staff of Divisional 

Accountants to the State Government/ 

Arunachal Pradesh. 

V 



Aq 

V\-;- N. Vll~,  

_XY- 

CYA'),- 	9 /; / 0  A~ -~v 

0?.04.2008 
a_C,(,VO 

Mr G~ Baishya and Mr M.U. Ahmed 

should ensure . the personal 

appearance of the Accountant 

General (A&E), Arunachal Pradesh, 

Meghalaya, Mizoram etc. at Shillong 

on ,  the date ffixed/02.04.2008. 

Call this matter on 02.04.2008 

for further hearing. 

2 
Send copies of this order to the 

Responden .ts and free copies of this 

order be han ded over to the learned 

Counsel for -the parties. 

(M.R. Mohanty) ern" 	
-Chairman 

_r 	
Vice 

nkm 

Heard Mr.U.K.Nair, leameo,_coun -sel 

app earing for the Applicants; Mr.G.Baishya, 

learned Sr. Standing Counsel appearing for the 

Union of India and Mr.L.T enzin, learned Govt. 

Advocate for the Arunachal Pradesh. 

	

Hearing 
	

concluded. 	Judgment 	is 

reserved. 

/Kh v~h i r -am) 	(M.R.Mohanty) 
Member (A) 
	

Vice-Chairman 
/bb/ 

Judgment pronounced In open Court, 

recorded in separate sheets. . . 

'The O.A. is disposed of in -  terms of the . 

order. 

,C1QYLZr A% XAIPI 

ks~ 

/bb/ 

(  Iushirom) ember (A)i 

t-P 

(M 7R.M~ooghanty) 
-Vice-Chofirrnan 



kTIVE TRIBUNAL GU1,VAHAT1 BENCH 
:
PEI NTRAL ADNIINISTI~ . 

Nos. 112,130.134,143, original Application 
144. 159 & 182 of 2007' 

2008 Date of order: This, the ti lt  

HON'BLE MR.MANORNAJAN-MOHANTY,  V'CE-CHARtMAN'!  
M, ADMIMSTRATWE MEW ER. HON'BLE MR. M-RJSHIRA 

O.A. 11 ~/2007 

1. 	Shri Pradip Kumar Paul 
S/o Late Paresh Chandra Paul 
Divisional Aocountant 
O/o The Executi -ve Engineer 
Resource Division 
PanchamvLkh. P.0'. AgartAla 
West. Trij)ura -7199 003 	

Appheant in O.A. 112/2007 

13 ~ ,  Advocates NJ.r-N'I.Cjjanda, Ntr.S.Nat,h & IvIrs.U.Dutta 

Union of hIdia 
Through the Compt,roller & Auditor General of India 

10 Bahadur Shah Zafar 
New Delhi. 

\Istratit"- 
The Accountlant General (A&E) 
Arunachal Pradesh, Meghalaya, Mizoram eic. 

Shillong — 793 003. 
g, 

I 
o 

The State of.Arunachal Pradesh 
Represented by the Secretary to the 11 "Iry Ili v 
Govermnent of Arunachal Pradesh 
Department of Power, Itanagar- 

The Co.1runissioner, Finance Department 
Govermnent of Arunachal Pradesh 
It,anaaar. L' 

The Commissioner, PXND 
Govt. of TripiLra 
Agartala — 7 99 001. L,  

The Chief Engineer, I & FCD 
Goverin-nent of Arunachal Pradesh 
Itanagar. 
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The Chief Eiigiiw,-r 
PWD (Water Resource )  
Governinent of Tripura 
Agartala — 799 001. 

The chief Engineer 
PVrD (R&B) 
Agartala, Tripura , 799 001. 

The Executive Ei)gineer 
Resource Divisioll 
Panchai-nuk-h, P.O: Agartala 

-99003. West Tripura — I 

The Director of A ",unts & Treasuries, 

(Ijovt. of.Ayunachal Pradesh. 
Naharlagg uri -71 9  I 110. 	Respondents in O.A. 122/2007 

M-U.Abmed, Addl- C .G.S.C. for the Union of India & Mr.L.Tenzin, Jr 
(-'Iovt. Advocate for the Artimachal Pradesh. 

O.A-1 ,30/2007  

0 

Sri Tashi Namgge~-  
Divisional AwoLintailt. 

gineer O/o the Executive Ent~ 
PWD. Seiva. Arunachal Pradesh. 

Shri R-K.Deb 
Divi ee 	- -,ioiial A(vowitant ,  
O/o the Executive Eiigineer 

chal Pradesh I&FCD, Tezu. Aruna 

Sri S.K.Darn 
DiN,risional Acmuilta"t 
O/o the Executive Engineer 
Seppa Electrical Division 
Arunachal Pradesh. 

Tushar Kailti Baruah 
j)i \,i.sio)ial Acccmlltaiit ,  
()/o the EAecu,,i\,O J ,' iigrinee.r 

R.\V.D.. Khom-,L', :\,ritimchal Pradesh. 

Sri Dilip Kumar De3 -  
Divisional Ac"miltant,  
O/o the Executive Eii t,linee~i 

P\N,'D, Boleng. Arunachal 

I 

4 

I 
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6. 	Sri Bii-nql Biswas- 
DiNisional Acwulltant 

, gineer O/o the. Executive Ell cri  

R.\V,D-- Tezii. Artinachal Pradesh. 

Sri Deboh"Al ," HOY 
Divisional Accountilit,  
O/o the Executive Engineer 

I&FC Division. Roing, Arunachal Pradesh. 

	

8. 	Sri Pradip Paul 
Divisional Accountant 
O/o the Executi\ ~ e E mgnieer 

* Agw-tal a Resource Di\, islon. I  

West Tripura — 799 00,1 - 

ls~ 

Applicants in O.A.130/200 7  

(-AJ1 tile Applicants are working on deputation basis under the 

adrninistxati\ , e control of A.G (A&E), Meghalaya, Arunachal 

Pradesh. Tripura, %janipur etc. (Respondent No.2). 

By Advocates S/SbriNI.Chanda, S-Nath & U.Dutta 

Vs. 

Union of India 
phrough the Corm)troller & Auditor General of India 

10 Bahadur Shah Zafar Nlarg 
New Delhi 

C: 	1, 

The Accountant General (A&E) 
13) 
0 

-teghalaya. Mizoram etc. Arunachal Pradesh, N, 

Shillong — 793 003. 

The State of Arunachal Pradesh 
Represented ky the Secretary to the 

Goverm-nent of Arunachal Pradesh 
Department of Power, Itanagar. 

The Commiss i one r, Finance Department 

Goveriu-nent, of Arunachal Pradesh 

Itanagar. 

The Chief Engineer, Public \Vorks Department .  
Governrnent of At unachal Pradesh 
Itanagar. 

0'. 	The Chief Engineer, Rural NVorks Departanent 
Goverrunent of Arunachal Pradesh 
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I tan a gn r. 

7. The Chief Engineer, I&FCD 
Government of Arunachal Pradesh. 
Itanagar. 

The Chief Engineer 
PWD (NVater Resource) 
Government of Tripura 
Agartala — 799 001. 

9. The Director of Account.,  & Treasuries 
Government of Arunachal Pradesh 
Naharlagun — 791 110. 

Respondents in OA. 130/2007. 

Mr.G.Baishya, Sr. C.G.S.C. for the Union of India a-nd Mr.L.Terizin, 

(-',ovt. Advocate for the Arunachal Pradesh. 

O.A. 134/2OQ7 

Sri Tak-ong Taboh 
Son of Late Tapong Taboh 
Divisional Acmuntant 

.005 ~rcw/~ O/o of the Executive Engineer 
Public Health Engineering Division 
Yingkiong, Dist: Upper Siang 
A  unachal Pradesh. r 

Shri Radhesvam Das 
q Son of Late Ramesh Ch. Das 

Divisional Accountant 
O/o of the Executive Engineer 
R.W.Div-ision, Pasighat 
Dist: East Siang 
Arunachal Pradesh, 

3. Sri Vija~ ,  a Kumaran Nair 
Son of Sri Govindan Nair 
Di\risional Accountant 
O/o of the Electrical Division under 
The Executive Engineer 
Department of Power, Borndila, 
Dist. West Kamen g, 
Arunachal Pradesh. 

O.A.13412007 Applicants in 

(All the Applicants are working on deputation basis .  under the 

administrative control of A.G.(A&E.), Meghalaya, Arunachal 
(Responden Pradesh. Tripura, Manipur etc. 
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By Advocates S/Shri S.Sarma, U.K-Goswami, H.K.Das 
& B.Devi.-  

Vs. 

Union of India 
Thro'u gb the Comp troller & Auditor General of IndidL 

10 Bahadur Shah Zafar Marg 
New Delhi. 

The Accountant General (A&,E) 
Arunachal Pradesh, Meghalaya, Mizonun etc.' 
Shillong -  793 003. 

The State of Arunachal Pradesh 
Represented by the Secretary to the 
Goverm-nent of Arunachal Pradesh 
Department of Power, Itanagar. 

The Commissioner, Finance Department 
Government of Arunachal Pradesh 
Itanagar. 

The Chief Engineerj Public Health Engineering Department 
Government of Arunachal Pradesh, Itanagar. 

I'M 

f 

.4 "1 

6. 

%pistrat,-, 

7.~ 

The Chief Engineer L. 

Rural NVorks Department 
Government of Arunachal Pradesh 
Itanagar. 

The Chief Ei3gineer 
Power Department 
Govt. of Arunachal Pradesh 
Itanagar. 

The Director of :v=u nts & Treasuries .  
Govt. of Ar-unachal Pradesh. 
Naharlagun —7 91 1 10 . 

The Union of India 
represented by the Secretary to the Govt. of India 

Ministr . y of Personnel. Public Grievances and Pensions 
Department of Personnel and Training 

NeNv Delhi. 	
Respondents in O.A.13412007 

Nlr.G.Baishya. Sr.C.G.S.C. for the Union of India & 
Xlr..L.Tenzin, Govt. 

Advocate for the State of Artuiachal. Pradesh 	J 
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Sri M.V.Krtithileyan Nair 
Divisional Accountant 
O/o the Executive Engineer 
PWD Division. Kalaktang 

,ide ,Arunachal Pr, -sh 
'Applicant in I  OA-..143/2007 

t! 

By Advocates S/Sbri U.K.Nair, B.Sarma, A.Chetry & 
B.Chalcra orty. 

Vs. 

Union of India 
Through the Coinpl-roller & Auditor General of India 

10 Bahadur Shah Zafar MarLl 
New Delhi. 

The Accountant General (A&E) 
Arunachal Pradesh, Meghalaya, Mizoram etc. 
Shillong -  793 003. 

The State of Artniachal Pradesh 
Represented by the Secretary to the 
Goveriu-nent of Arunachal Pradesh 
Department of Power, Itanagar. 

The Commissioner, Finance Department 

'A 	Government of -Arunachal Pradesh 
itanagar. 

The Chief Engineer 
Pubhe Works Department 
Goverm-nent of Arunachal Pradesh 
Itanagar. 

6. 	The Executive Engineer 
PWD Division, Kalaktang 
Arunachal Pradesh. 

7. 	The Director of Accounts & Treasuries 
Government of -Axuiiachal Pradesh 
Naharlagun — 791 110. 

Respondents in O.A. 143/200 1 

.Mr.M.U.Ahmed, Addl.C.G.S.C. for the Union of India & 
Mr.L.Tenzin, 

Govt. Advocate for the State of Arunachal Pradesh 

~J~ 41L A 0: 
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O.A. 1 44/2007 

Sri R. Pratapan 
Divisional Accountant 
O/o the Executive Engineer (,civil) 

z  o, Civil Division, Department of llydio Power ir 
Arunachal Pradesh. 

;&pplicant bi 	.12;0  

By Advocates S/Shri U.11-..Nair, B.Sarrna, A.Chetry & B. 

Vs. 

Union of India 
Through the Comp troller & Auditor General of India 

10 Bahadur Shah Zafar Marg 
NeNv Delhi. 

The Accountant General (A&E) 
Arunachal Pradesh, Meghalaya, Mizoram etc. 
Shillong - 793 003. 

The State of Arunachal Pradesh 
Represented by the Secretary to the 

Goverm-nent of Ariniachal Pradesh 
Department of Power, Itanagar. 

a 

The Commissioner ~ Finance Department 

Goverm-nent of Arunachal Pradesh 
Itanagar. 

The Chief Engineer 
X' 	 -nent Public Works Departi 

riurient of Arunachal Pradesh Gove 
Itanagar. 

The Executive Engineer, Ziro 
Civil Division, Department of Hydro Power 
Arunachal Pradesh. AI 

The Director of Accounts & Treasuries 
Government of Arunachal Pradesh 
Naharlagun —791 110. 	

Respondents in O.A. 144/2007 

dia & Mr.L.Tenzin, Govt. Mr.G.Baishya. Sr.C.G.S.C. for the TJnion of In 
al Pradesh. Advocate for the State of Arunach 
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O.A.159/2007  

  

Sri Santanu Ghosh 
Soil of I Ghosh 
Divisional Accountant 
O/o of the Executive Ei3gineer 
R.W.Division. Yinalaoll(y 
Yingkiong. Dist: Upper Siang 
Arunachal FYadesh. Applicant in O.A.159/200 7  

 

a 

(_A,ppheant, is %vorking on deputation basis , . under ' the 

administrative control "of A.G.(A&E), Meghalaya, Arunachal 
Pradesh. Tripura. Manipur etc. (Respondent No.2) 

By Advocates S/Shr) S.Sarma, U.K.Goswaini, H.K.Das & Mrs.D.Devi. 

Vs. 

Union of India 
Through the Con4)troller & Auditor Genera . I of India 
10 Bahadur Shah Zafar Marg 
New Delhi. 

I  n'  

The Accountant General UUE) 
Arunachal Pradesh, Meghalaya, Mizorain etc. 
Shillong -  793 003. 

The State of Arunachal Pradesh 
Represented by the Secretary to the 
Goveriu-nent of ikruliachal Pradesh 
Department of Power, Italiagar. 

4. 	The Commissioner, Finance Department 
Goveriunent of Arunachal Pradesh 
Itanagar. 

 

.4-1 ". 

  

The Chief Engineer, Rural Works Department 
Government of Arunachal Pradesh 
Itanagar. 

rhe Executive Engnneer 
R.W.Division, YingkiOng 
Yi.ngkiong. Dist -. Upper Siang 
Arunachal Pradesh. 

 

a 

 

The Director of Accounts & Treasuries 
Government of Arunachal Pradesh 
Naharlagun — 791 110. 



El 

8. 	The Union of India 
Represented by the Secretary 
to the Governinent of India 
Nlinistry offersonnel, Public Grievance & Pensions 

Department of Pers(;miel mid Training 
New Delhi. 	

Respondents in 0:.A: 159/  . 2007 

'P\1rs.M.Das, Addl. C.G.S.C. for the Union of India and Mr-L.Tenzin, 

learned Govt. Advocate for the State of Arunachal Pradesh.. 

a 
O.A. 182/2007 

I 	Sri Malay Bhusan Dey 
Divisional Accountant 
O/o the Executive Engineer 
I&FC Department, Tawan ~g 
Tawang, Arunachal Pradesh. 

Shri Nik-hil Raiklan Nath 
Divisional Accountant 
O/o the Executive P.ngjneer 
P.H.E., Tawang 
Tawang. Arunachal Pradesh. 

Sri U-pendra Chandra Debnath 
Divisional Acrountant ,  
O/o the Executive Engineer 
R.W.D. Tawang, 
Tawam,, Arunachal Pradesh. IX 	 Applica -nts in, O.A. 182/2007 

r 12 
tes S/Shj-i'-\-T.Cha-nda. S.Nath & U.Dutta- 13~--  Advoca 

eWl 
Vs. 

"P~ U V"  a' -,- 
Union of India 
Through the Con-qAroller & Auditor General of India 

10 Bahadur Shah Zafar Marg 
New Delhi. 

2. 	The Accountant General (,k&Fj) 
Arunachal Pradesh, Meghalaya, Iffizoram etc. 
Shillong - 793 003. 

3. 	The State of Arunachal Pradesh 
Represented by the Secretary to the 
Goverm-nent of Arunachal Pradesh 
Department of Power, Itana al . . 
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4. 	The Con-unissioner. Finance Department,  
Government of Arunachal Pradesh 
Itana.-ar. 

	

5, 	The Chief Engineer 
Public Health Engineering Department L' 

Government of -Arunachal Pradesh 
Itanagar. 

	

6. 	The Chief Engineer 
Rural Works Department 
Government of Arunachal Pradesh 
Itanagar. 

The Chief Engineer, 1&FCD 
Government of Arunachal Pradesh' 
Itanagar. 

	

8. 	The Director ol'Acwulits & Treasuries 
Government of Arunachal Pradesh 
Naharlagun -7 91 110. 

Mr.G.Baishya. Sr.C.G.S.C. for die Union of India & Mr.L. -Tenzin, Go,  
dvocate for the State of Arunachal Pradesh. 

ORDE] 

/Y 

I 

Heard the learned counsels appearing for the parties o 

above cases one after the other and all the cases are being dispos of 

by this common order. 

2. 	Rule 3 of the Rules framed under Artic le '148 of the 

Constitution of 111dia (relating to recruitment of Divisional 

Accountants) called "T he Indian -Audit and Accounts DepArtment 

[Divisional Accountants] Recruitment Rules, 1988 reads as under 

"3. 	'Method of recruitnient, age liji-jit, qualifications,etc The 
method of recruitment, age lirrui t. qualifications and other 
matters relating to the said post shall be as specifi ed in 6o, I luinns 
5 to 14 of the said Schedule." 



of an 
N, , ote:l The direct recruits will be selected on the 

	basis 	
e 

entrance examination conducted by 
an authority sPecifled 'by th  

(,,ol-nl)txoller and Auditor Creneral 
of 1-ndia* During the periodOf 
tile prescribed DePartmel t'al  

n. they qhould quality' in  probatio 
Examination. 

the incumbent being aVI,  ay on tr 	er On 
Note.2:Vacancies caused b~ 

study leave or und ~ P 1~ 1! 'Oth ,  i T 
deputation or lon e,  illness or 

circumstances for a 
I 
duration Of One year 

Ok moir6 may' be. '-e 

-1  transfer on de ation  from' 01 	put 

[11 	A,,,Oun tallts IRs.1200-20401 and Senior 
	kc0o,4ntants.' 

[Rs- 1400-26001 Ibelonging to the Acco .  u . 
nts and Entitlement 

Otfice ill %N.- hose jurisdiction the vacancies have arisenj 
wh . o 

amination for 
have passed tile Departmental R,  

kccountants and have. 5 years regular se
rvice as ~ 

tant i.11cluding 2 years experience 
Accountant/Senior Accoun 
in Work-, Section 
or 

State Public Works Clerks holding Posts equivalent to or 
ccountant/Senior Accountant On  comparable with that of A 

a regular basis for 5 
years including 2 years expe 

: 
rience in 

Public Works Accounts. 

Note:3.lh2__ ~erioll of deput-atJOIl  inc
luding  the period 	of 

6) 	deputation in another ex -cadre post held i
mmediately preceding 

same or some other 
7".."b. 	his 	appointment 	in 	the 	shall t of the Central Government 

-iH 	rganization/Departmen  
ily not e\ceed 3 years. 

In exercise of 
tile powers to recruit Divisional Accountan, 

3. 

basis. the App
licants of these cases (,Aho are 

on transfer/deputation 

permanent employee of the State Government . Of Arunachal 
Pradesh) 

visional Accountants' and posted in different 
were appointed as -Di 

Vradesh, 
of the State Government Of Arunachal'  Engineering Divisions 

by the A
ccountant General. One' Of  them  

being posted as such 
~ Of 

(,kpp licallt of O.A.No. 112/2007), 
of course, was posted in I 

 the State 
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4. 	
Wbile the Applicants are continuing as Di-visional 

Accountants. on deputation basis. the State Government of Arunaebal 

Pradesh resolved to take over the entire Divisional Accountant etz. 

posts floin tile 
. 
control of the Goverm"Olit Of lnd ' a ~ (Accountant  

General./CAG) and, accordingly, proposals were placed. before the 

Central Government Organization. 

	

5. 	
In the said proposal it has been proposed that, upon taking 

over the posts of Divisional Accountant etc., the incumbents of those 

Divisional Accountant, post.s (who are continuing on  deputation basis) 

would face a test (to be conducted by the State Government of, 

Arunachal Pradesh) to be finally absorbed and such.of them,. who would 

not quality despite three chances, would not be absorbed/retained in 

- -untants and would be repatriated back ta' 
posts of Divisional Acco 

parent post/cadre. 

The entire proposaL having been examined 
by the Central 

i,verrunent, Organisation, counter proposals were given 
by them (the 

Central Government Organisation) and, as. it appears, the proposal and 

counter proposal are still at a not final stage. It appears, further, before 

a - Ving a fin
al touch in the inatter, the Government of India 

t1i 

Organisation has -,01.1 .-
ht Options from the members of regular 

Divisional Accou"t,-111ts Cadre. 

Since the posts of Divisiona'I Accountants are born in the 

establishment of the State Government ( although recruitment ,  

ting and control are with the Accountant 
lull  appointment, POS 	 '=~ 4 
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State Genera I/CAG/(-'-ovt of bldia), at one point of tiln.e , ,. ,  t,he' ~ . 

Goveriu-nent of -,krunachal Pradesh raised objection relating 

itillent,  (of Divisional Accountants) by the Central 6overninent recru 

atioll .111d. as it appears, in the said premises, : there hasmot Organis, 

been am,  recmitinent (direct or deputationYof Divisional iAcc6ulitants 

te 0 for the posts (about 61 ui l munber) lyin vacant in ~ the 	f 9 

Arunachal Pradesh. 

8. 	At the above juncture, the Applicants, who are continuing 

as Divisional Accountants beyond the 3 years of their deputati6  n, W ere 

asked not to act. their deputation allowances/higher pa . y 
meEint for 

Divisional Accountants. Hence, these Original Applications have been 

filed under Section 19 of the Administrative Tribunals' Act, 1985. 

Before hand, attempt to repatriate the Applicants f ro In,  their 

deputation had to be abandoned awaiting th 
. 
e views and oount~--r views 

of both Central Government & State Goverinnen.t pe ~rta~ning,t,.6 taking 

er of Divisional Accountants etc. posts by the Statie 0overmnin t of ov 

unachal Pradesh. 

'Rules of 1988, the depuiationist Under the Recruitment 

2a DiVisional Acoountatits are available to continue even b . eyond 3 
years of 

their deputation period, of course, in extra ordinary circumsta . i:ioes. As 

it appears, the Central Government Organisation, while, ~awaiting the 

question of finality,  of the point of taking over of Divisional Accountant 

Cadre by the State Government, did not recruit/abandoned the 

recruitment of Divisional Accountants; as a result of which itbout 61 
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posts of Divisional Accountant etc. are lying vacant in the State of 

Arunachal Pradesh and, if the present Applicants are repatriated, - :then 

there shall be total disruption of Accounting in various Engineering 

Divisions of that, State. We are informed in the Bar that ,  several 

Engineering Divisions of State of Arunachal Pradesh. are' being 

managed by one Divisional Accountant. Apparently 

, 

that' ~is ' the 

compelling reason for "Itich the Accountant General did not give effect 

to the repatriation of the Applicants (those who are occupying the posts 

of Divisional Accoumaiits) as yet; though they have covered more than 

3 years of deptitatioii. I 

10. 	Since the Applicants are continuing on deputation (beyond 

3 years of their deputation period) on the above said compelling/ extra -

circumstances aiid since they are, by implication, are 

]able to cowhiue oil deputation beyond 3 years; deputation 

C) ances/highei 
I 
 - pay in the post of Divisional -Accountant should be 

ued to be paid to thein. they should not be compefled to get salary 

in their previous post. and nothing should be recovered from them; until 

they are actually repatriated. 

In the peculiar facts and circumstances, the Accountant 

General/CAG/Ceiitxal Government should promptly proceed to recruit 

Divisional Accountants for the posts (61) lying vacant in the State of 

Arunachal Pradesh and while doing so, in all fairness of things, they 

should associate the State Government; as the posts are funded by 

thein/State Go\ , eriinlent. Recruitment, as aforesaid, can be done safely; 

tive  

I-) 
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IN THE CENTRAL ADAIINISTRATIVE TRIBUNAL 
GUWAHATI BENCH: GUWAHATI 

(An application under Section 19 of the Administrative Tribunals Act, 1985) 

0. A.  No.  -1  /14  /2007 

Sri R. Pratapan 

....... Applicant. 

-Versus- 

Union of India & Ors. 

...... Respondents. 

LIST  OF  DATES AND SYNOPSIS  OF  THE APPLICATION 

That the applicant is presently working as Divisional Accountant on 

deputation basis under the Administrative Control of A.G (A & E), Meghalaya, 

etc., and he is posted in the office of the Executive "Engineer (Civil), Ziro, Civil 

Division, Department of Hydro Power under the Govt. of Arunachal Prades! , , 

15.11.1999- Director of Accounts and Treasuries, Government of Arunachal 

Pradesh requested AG (A&E), Meghalaya, Arunachal Pradesh etc 

for further 2 years extension of deputation period of Divisional 

Accountants. 

(Annexure — 1) 

1.2.01.2000- The Respondent No. 7 requested AG (A&E) Meghalaya, A? etc to 

take necessary action for transfer of the cadre of Divisional 

Accountant to the State of Arunachal Pradesh immediately. 
1~ (Annexure — 2) 

22.06.01 ~ This Hon'ble Tribunal in an Oniginal Application filed by the some 

similarly situated Divisional Accountants extended period of 

deputation for 2 years as sought by the State of Arunachal Pradesh 

Hon'ble Court vide judgment dated 16.02.06 upheld the direction of 

the Learned Tribunal. 

(Annexu re — 3 & 4) 

-imi 
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11.03.2002 - Cominissioner of Finance, Govt. of Arunachal Pradesh requested 

respondent no. 2 to allow serving Divisional Accountant on 

deputation basis to continue. 
(Annexure — 5) 

14.03.2005 — Respondent no. 2 sought clarification form office of C&AG, New 

Delhi regarding continuation of Divisional Accountant who are 

serving on deputation basis. 

(Annexure — 6) 

28.02.2005 — Respondent no. 2 issued a letter to the Respondent no. 4 intimating 

confinnation of the Headquarters i.e. Respondent no. I on the matter 

of extension of deputation period of 31 DA (including the present 

applications). 

(Annexure — 7) 

15.07.2007 — Respondent no. 7 requested respondent no. 2 to reconsider its 

decision on repatriation of the deputationists. 

(Annexure — 12) 

31.07.2005 — Govt. of Arunachal Pradesh submitted scheme for taking over of the 

administrative control of accounts set up from the control of 

respondent no. 2. 

	

(Annexure — 10 series) 	I 

July, 2005 — Govt. of Artmachal Pradesh handed over the scheme to the 

respondent no. 2. 

(Annexure — 11) 

25.11.2005 — Respondent no. 2 informed that office of the C&AG has firamed a 
I  

draft scheme regarding proposed transfer of Divisional Accountants 

cadre and the same is forwarded for acceptance in terms and 

conditions of the scheme of Govt. of Arunachal Pradesh. 

(Annexure — 13) 
16.01.2007 — Respondent no. 2 intimated that Divisional Accountant working on 

deputation basis will be under the administrative control of the 

respondent no. 2 till finalisation of court cases or till such time Govt. 

of Arunachal Pradesh has not taken over the cadre. 

(Annexure — 9) 

05.04.2007 — Respondent no. 2 issued impugned letter dated 05.04.07 directing to 

make recovery of the alleged excess salary paid to the applicants due 
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to alleged over stay on deputation basis to the post of Divisional 

Accountant. 

(Annexure — 8) 

25.05.2007 — This Hon'ble Tribunal vide its order dated 25.05.07 passed in O.A 

No. 130 of 2007 directed the respondent authorities to maintain 

status quo with regard to the order dated 05.04.07 in so far as the 

applicant in that O.A. is concerned. 

(Annexure — 14) 

Hence this Original Application. 

,rc tj 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCII.: GUWAHATI 

(An application under Section 1.9 of the Administrative Tribunals Act, 1985) 

O.A. No. Iq 	/2007 

Sri R. Pratapan 

....... Applicant. 

-Versus- 

Union of India & Ors. 

...... Respondents. 

INDEX 

St No. Annexure Particulars Page No. 

I . --- Application I- I i? 

2. --- Verification I 1~ 
3. 1 Copy of letter dated 15.11.1999 

4. 2 Copy of letter dated 1.2.01.2000 

5. 3 Copy ofjudgment and order dated 22.06.01 

6. 4 Copy of Hon'ble High Court's order. P)  -3  3 
7. 5 Copy of letter dated 11.03.02 

8. 6 Copy of letter dated 14.03.05. 3  6 
9. 7 Copy of letter dated 28.03.05 3-7 
10. 8 Copy of impugned letter dated 05.04.07 33 - ~ S- 
fl. 9 Copy of letter dated 16.01.07 ~ 6 - 5-0  
12. 10 

(Series) 

Copy of W.S. filed in OA No. 115/05 along with 

letter dated 31.07.05 and Scheme. 
5-1 

13 11 Copy of letter dated nil July 2005. 5-9 - 
14. 12 Copy of letter dated 15.07.05. G1- rG2 
15. 13 Copy of letter dated 25. 11.05 C3 -  ~ (- 
16. 14 Copy of the order dated 25.05.07. 97-0 

Filed By: 

Advocate 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH: GUWAHATI 

(An application under Section 19 of the Administrative Tribunals Act, 1985) 

O.A. No. 	qq 	/2007 

BETWEEN: 

I 	Sri R. Pratapan, Divisional Accountant, 

O/o The Executive Engineer (Civil), 

Ziro, Civil Division, Department of 

Hydro Power, Arunachal Pradesh. 

...... Applican 

-AND- 

Union of India, Through the Comptroller 

& Auditor General of India, 10 Bahadur 

Shah Zafar Marg, New Delhi. 

The Accountant General (A&E), 

Arunachal 	Pradesh, 	Meghalaya, 

Mizoram etc. Shillong 79' )003. 

The State of Arunachal Pradesh, 

Represented by the Secretary to the 

Government of Arunachal Pradesh, 

Department of Hydro Power, Itanagar. 

The Commissioner, Finance Department 

Government of Arunachal Pradesh, 

Itanagar. 



2 	 r0l  

The Chief Engineer, Public Works 

Department, Government of Arunachal 

Pradesh, Itanagar. 

The Executive Engineer, Ziro, Civil 

Division, Department of Hydro Power, 

Arunachal Pradesh. 

The Director of Accounts & Treasuries, 

Government of Arunachal Pradesh, 

Nabarlagun-791 I 10. 

........ Respondents. 

PARTICULARS OF THE ORDER  (S)  AGAINST WHICH THIS 

APPLICATION IS MADE: 

This application is made against the impugned order bearing letter 

No. DA Cell/ 2-46/ DDA/ Vol. lH/ 2007/ 10-15 dated 05.04.2007, whereby 

direction has been given to re-fix the scale of pay of the applicant, in respect of 

scale of pay in the State Govt. fi-om the date of alleged unauthorized overstay on 

deputation and with further direction to make recovery of the alleged excess drawl 

of pay and allowances and increments drawn after the date of alleged unauthorized 

stay, and for deferment of increment due in the state scale of pay with cumulative 

effect fill the date on which the officer rejoins his parent department. 

JURISDICTION OF THE TRIBUNAL: 

The applicant declares that the subject matter of this application is 

well within the Jurisdiction of this Hon'ble Tribunal. 

LIMITATION:, 

The applicant finther declares that this application is filed within the 

limitation prescribed under Section- 21 of the Administrative Tribunals Act' 1985. 
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4. FACTS OF THE CASE: 

4.1 	That the applicant is a citizen of India by birth and as such he is 

entitled to all the rights, protections and privileges as guaranteed under the 

Constitution of hidia and the laws framed thereunder. The applicant is presently 

working as a Divisional Accountant on deputation basis under the Administrative 

Control of A.G (A & E), Meghalaya, etc. Shillong and he is posted 'in the office of 

the Executive Engineer (Civil), Ziro Civil Division, Department of Hydro Power 

under the Government of Arunachal Pradesh. 

4.2 	That the applicant states that the respondent No. 2 invited 

application from the willing employees of the State of Arunachal Pradesh to serve 

as Divisional Accountant on deputation basis in various works departments under 

the administrative control of the AG (A & E) Meghalaya, Shillong. Pursuant to the 

said advertisement, the applicant who is regular employee of the State of 

Arunachal Pradesh applied for his appointment on deputation basis to the cadre of 

Divisional Accountant and the respondent No. 2 after necessary scrutiny found the 

applicant eligible for appointment on deputation basis in the cadre of Divisional 

Accountant. Since the date of his initial appointment on deputation basis as 

Divisional Accountant in the year 1996, the applicant is contmi lling as such till this 

very date and presently his discharging his duties as a Divisional Accountant *in 

the office of the Executive Engmi eer, Ziro, Civil Division, Department of Hydro 

Power under the State of Arunachal Pradesh. 

4.3 	That the applicant states that he was brought over on deputation to 

serve' as a Divisional Accountant under the administrative control of the 

Accountant General (A&E) Meghalaya, Shillong from the services of the State of 

Arunachal Pradesh in the year 1996. It may be stated here that, initially the period 

of deputation was for I year, however the said deputation period was extended up 

to 3 years at the instance of respondent No. 2 with due consent of the parent 

organization of the applicant. It is also categorically stated that the applicant is still 

continuing as Divisional Accountant on deputation basis as above mentioned. 

to 
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4.4 	That the applicant states that while lie was working as such, on 

deputation basis, the Director of Accounts and Treasuries, Govt. of Arunachal 

Pradesh wrote a letter to the respondent No. 2 and requested.to  take necessary 

action for transfer of the cadre of the Divisional Accountant to the State of 

Arunachal Pradesh immediately. It is fin -tber stated in the said letter bearing No. 

DA/TRY/15/99 dated 12.01.2000, that it was under active consideration of the 

Govt. of Arunachal Pradesh for sometime to take over the Accounts Cadres of the 

works departments totaling 91 number of posts from the existing combined cadre 

being controlled by the AG (A & E), Meghalaya etc. Shillong and that the Govt. of 

Arunachal Pradesh has decided to take over the said cadre under the direct control 

of the Director of Accounts and Treasuries, Govt. of Arunachal Pradesh with 

immediate effect. It is also stated in the said letter that no fresh Divisional 

Accountants on deputation would be entertained and cases of those who are 

presently on deputation and serving in this State of Arunachal Pradesh should be 

examined by the Govt. of Arunachal Pradesh for their further continuation even 

after their completion of the existing term on deputation It is specifically stated in 

the letter dated 12.01.2000 That formal notification is under issue and shall be 

communicated in due course. Apart from that the Govt. of Arunachal Pradesh vide 

an order dated 15.11.99 extended the period of deputation of the Divisional 

Accountants after expiry of their respective tenure in the interest of public service. 

A Copy of the letter dated 15.11.99 and 

12.01.2000 are annexed as Annexure- 1 & 2 

respectively 

	

4.5 	That the applicant states that in the meanwhile the State Cabinet, 

Govt. of Arunachal Pradesh formally approved the decision to take over the 

administrative control of the entire accounts set up from the A G (A&E), 

Meghalaya, Shillong on 02.12.2001. It is stated that the said news was also 

published in the "Arunachal Times", a local newspaper on 02.12.2001. It is 

pertinent to mention here that, at the relevant point of time, the respondent No. 2 

bad issued repatriation order in respect of the applicant 4OW and other similarly 

situated Divisional Accountants who bad completed 3 years period on deputation, 

with instruction to the concerned Chief Engineer, Executive Engineer for issuing 

necessary relieving order. 
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In the aforesaid circumstances, the applicant as well as the other 

similarly situated persons approached this Learned Tribunal as well as the Hon'ble 

High Court against the order of repatriation, more particularly in view of the 

decision taken by the Govt. of Arunachal Pradesh for taking over the entire 

Accounts cadre under the control of the Govt. of AG (A & E), Shillong. 

In view of the letter dated 12.01.2000 issued by the Govt. of 

Arunachal Pradesh and also in view of the approval granted by the State Cabinet, 

Govt. of Arunachal Pradesh for such taking over the entire accounts set up, the 

present applicant who is basically an employee of the Govt. of Arunachal Pradesh, 

was under the legitimate exp ectation that since the Govt. of Arunachal Pradesh 

bad decided to take over the entire accounts set up, there will be fair chance on his 

part to get absorbed in the existing vacant posts of Divisional Accountant in view 

of the fact that be bad acquired long practical experience in the relevant field and 

with this view of expectation, be along with other similarly persons approached 

the learned Tribunal/ Hon'ble High Court praying for direction upon the 

respondents to consider their case for absorption in the cadre of Divisional 

Accountant in the light of the decision communicated by the Govt. of Arunachal 

Pradesh vide letter dated 12.01.2000 

It is pertinent to mention here that the Original Application' preferred 

by the applicant was allowed and the order of repatriation was interfered with by 

this Hon'ble Tribunal vide order dated 22.06.01. The said order was carried on 

appeal by the respondent authorities before the Hon'ble Gaubati High Court and 

the Hon'ble High Court vide its order dated 16.02.06 declined to interfere with the 

order dated 22.06.01 passed by this Hon'ble Tribunal. 

It is pertinent to mention here that some of the similarly situated 

Divisional Accountants namely Ratbindra Kr. Deb and Moloy Bhusan Dey and 7 

others who bad approached the learned Tribunal by filing Original Applications 

praying for a direction upon the respondents to allow them to continue on 

deputation basis till the process of taking over of entire Accounts set up by the 

Govt. of Arunachal Pradesh from the administrative control of the respondent No. 

2 is completed and with a further prayer for absorption in the light of the Govt. of 
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Arunachal Pradesh's decision communicated through letter dated 12.01.2000. The 

learned Tribunal disposed of the said O.A on 22.06.2001 extending the period of 

deputation as requested by the State of Arunachal Pradesh to the respondent No. 2. 

The respondent No. 2, being aggrieved by the decision of the learned Tribunal 

approached the Hon'ble High Court by filing a writ petition under Article 226 

which was registered as WP (C) No. 3992/2002 [AG (A& E) Meghalaya, Shillong 

- Vs- Shri R. Prathapan and others]. The said writ petition came up before the 

Hon'ble High Court for final hearing on 16.02.2006 and the Division Bench of the 

Hon'ble High Court after hearing the parties upheld he decision of the learned 

Tribunal. 

Copy of the learned Tribunal's judgment and 

order dated 22.06.01 and the order of the 

Hon'ble High Cowl passed in WP (C) No. 

3992/2002 are annexed as Annexure- 3 & 4 

respectively. 

4.6 	That the applicant states that some of the Writ petitions that were 

preferred by similarly situated Divisional Accountants namely Sri Bimal Biswas, 

Tusbar Kanti Baruah, etc., were withdrawn in view of the fact that the Govt. of 

Arunachal Pradesh in the meanwhile requested the respondent No. 2 not to 

repatriate the existing Divisional Accountant's working on deputation till the 

proces& of taking over the entire accounts set up is completed. It is relevant to 

mention here that in the meanwhile Govt. of Arunachal Pradesh had prepared a 

scheme for taking over the entire Accounts set up and submitted the same to the 

respondent No. 1 and 2 for approval of such scheme, wherein provision has been 

made for regular absorption of the applicant and others who are working on 

deputation basis provided, they qualify in the prescribed examination. More 

particularly in view of the Joint Director of Accounts, Directorate of Accounts and 

Treasuries, Govt. of Arunachal Pradesh, Naharlagun, wrote a letter bearing No. 

DA/TRY/15/99/9629 dated 15.1.1.1.999, whereby Directorate of Accounts and 

Treasuries requested respondent No. 2 not to make further recruitment of 

Divisional Accountant/ Divisional Accounts Officers in view of the financial 
condition of the State Exchequer. It has been stated in the said letter dated 

15.11.1999 that the pay and allowances of the Divisional Accounts Officers/ 



%X 
C7 

7 

Divisional Accountant since home by the Govt. of Arunachal Pradesh from the 

State Exchequer, therefore request was made to allow the ser" ing Divisional 

Accountants in the works department on deputation basis to continue to work by 

granting. extension for a further period of 2 years from the date of expiry of their 

respective tenure in the interest of public service and same would provide succor 

to the poor financial condition of the State, prevailing at the present time. Even 

after expiry  of 2 years, the Govt. of Arunachal Pradesh, more particularly, 

Conlim* ssioner of Finance, wrote another letter, addressed to respondent No. 2 

bearing No. DA/TRY/15/99 dated 11.03.2002, wherein the respondent No. 2 has 

requested not to make any fresh recruitment to the post of Divisional Accountant 

against the works division of the state of Arunachal Pradesh, putting the reference 

of letter dated 15. 1, 1. 1999 and further stated that the recruitment of the Divisional 

Accountant would be made by the state Govt. through A.P.P.S.0 and also 

requested the respondent No. 2 to allow to continue the serving Divisional 

Accountant's on deputation as emergency Divisional Accountant's for the time 

being as working arrangement. It is further stated that a scheme has already been 

formulated for submission for obtaining approval of the appropriate authority for 

issuance of a formal notification. 

Therefore, it is quite clear, apart from the Court cases, The Govt. of 

A.P had requested respondent No. 2 for extension of period of deputation of the 

present applicants due to poor financial condition of the State of A.P. therefore the 

present applicants cannot be held responsible for extension of the deputation 

period from time to time. More over in view of the judgment and order dated 

22.06.2001 passed in O.A No. 200-208/2001 (R. Prathapan and ors. —Vs- U.0.1 

and Ors) and also in view of the Hon'ble High Court's order dated 16.02.2006 

passed 'in WP (C) No. 3992/2002, no fault can be attributed on the part of the 

Divisional Accountants for their continuation on deputation. 

Copy of the Govt. letter dated 11.03.2002 is 

enclosed herewith and marked as Annexure- 5. 

4.7 	That the applicant states that the respondent No. 2 vide DO letter 

bearing No. DA Cell/1-8/Court Case/2000-2001/1898 dated 14.03.2005, addressed 

to Director (legal), office of the Comptroller & Auditor General of India, New 

40011,  

n 
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Delhi sought an advise as to whether the deputationists (Divisional Accountants) 

should be reverted back as the judgment has come nearly after 4 years on 10. 02.05 

in case of the 12 Divisional Accounts who bad preferred writ applications before 

the Itanagar Bench of the Hon'ble Gauhati High Court. The respondent No. 2, 

again wrote a DO letter bearmi g No. DA Cell/1-8/Court case/2000-2001/1909 

dated 28.03.2005, addressed to Commissioner, Finance, wherein it has been stated 

that the H.Q has confirmed consideration of extension of deputation period of the 

31 Divisional Accountants working on deputation -  basis in the establishment of 

AG (A & E). It was ftirtber pointed out that the .  Division Bench of the Hon'ble 

Gaubati High Court had issued an or der dated 10.02.2005 regarding the 12 

Divisional Accountants on deputation who are to.be  reverted to their parent 

departments in the Govt. of Arunachal Pradesh and it has been specifically stated 

by the respondent No. 2 in his D.0 letter dated 28.02.2005 that the order of the 

Hon'ble High Court is not being implemented presently and the remaining  19 

Divisional Accountants whose cases are pending before the Hon'ble Court/  CAT 

may be immediately reguested to withdraw all their Court cases and once this is 

done their confinui!y on deputation would be considered. It is further stated in the 

DO  letter dated  28.03.2005  that on the question of absorption of this  31 

deputationist, the HO has informed that the modalities would worked out and 

further reguested to take urgent action to ensure that the pending Court cases are 

withdrawn to facilitate their continued deputation/ absolption. 

Therefore, it is quite clear that even the respondent No. 2 also 

assured the Govt. of Arunachal Pradesh that the deputationist will not be 

repatriated and modalities for absorption would be worked out. It is also 

abundantly clear from the DO letter dated 28.03.2005, that the respondent No. 2 

did not propose for repatriation, for public interest even after the Division Bench 

judgment passed by the Hon'ble High Court of Itanagar Bench, dismissing the 

writ petition on 10.02.2005 in respect of 12 Divisional Accountants. 

Moreover, it is quite clear from DO letter dated 14.03.2005 that in 

the event of repatriation of the Divisional Accountants to their parent department, 

there wfl] be a tremendous problem relating to the closure, finalization and 

rendition of accounts of the Govt.,of Arunachal Pradesh. Therefore the applicant 

and other affected persons cannot be held responsible for continuation on 
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deputation basis even after the expiry  of normal tenure, rather the deputionists 

have been retained on deputation after the expiry of the normal deputation period 

on the request of the State of Arunachal Pradesh in public interest. It is needless 

to mention here that all the applicant is a regular employee of the State of 

Arunachal Pradesh and be is serving in the post of Divisional Accountant on 

- deputation basis for and on behalf of the State of Arunachal Pradesh and the 

payment of his salaries is being received from the State Exchequer. The 

respondent No. 2, is only vested with the administrative control of the post of 

Divisional Accountant/ Divisional Accountants Officers, but the pay and 

allowances are being paid by the State of Arunachal Pradesh. As such, the AG (A 

& E), Shillong has no Jurisdiction to issue the impugned order dated 05.04.2007 

bearing letter No. DA Cell/2-46/DDAIVol 111/2007/10-15 directing to make 

recovery of the alleged excess salary paid to the applicant due to alleged overstay 

in the deputation post of Divisional Accountant after expiry of the specific period 

of deputation, relying on an O.M of the Govt. of India, DOP & T bearing OM No. 

AB 14C, 17/30/2006-Estt (RR) dated 29.11.2006. Such decision of the respondent 

No. 2 is not maintam* able in view of the GovL of Arunachal Pradesh letters dated 

15.11.1999, 12.01.2000, 11.03.2002, 14.03.2005 and 28.03.2005 issued by the 

respondent No. 2, is in the interest of the State. 

Copy of the letter dated 14.03.05, 28.03.05 and 

the impugned letter dated 05.04.07 are annexed 

as Annexure-  6, 7 & 8  respectively. 

4.8 	That the applicant states that the respondent No. 2 have issued the 

impugned letter bearing No. DA Cell/ 2-46/ DDA/ WHIP 2007/ 1.0-15 dated 

05.04.2007, which is based on a DOP&T's O.M bearing No. AB 14017/ 30/ 2006- 

Estt (RR) dated 29.11.2006. The said O.M of DOP&T cannot be applied in the 

instant case of the applicant in view of the facts and circumstances narrated in 

preceding paragraphs. It is categorically stated that the respondent No. 2 have not 

implemented the order of repatriation and the reason for non implementation have 

been elaborately explained by the respondent No. 2 in D.0 letter dated 14.03.2005 

as well as in the D.0 letter dated 28.03.2005, besides the decision taken by the 

Govt. of Arunachal Pradesh in their letter dated 15.11.1999, 12.01.2000 and 

11.03.2002, whereby the Govt. of Anmacbal Pradesh categorically requested the 
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respondent No. 2 not to repatriate the applicant and other similarly situated 

persons for the interest of the State, more particularly in view of the poor financial 

condition of the state as because fresh recruitment and posting on deputation 

involves huge investment from the State Exchequer. In view of the aforesaid 

position, the decision of the respondent No. 2 for recovery of pay and allowances 

on the alleged ground of excess drawl of pay an allowances by the applicant after 

expiry of the stipulated period of deputation is contrary to the decision 

communicated by the respondent No. 2 through DO letter dated 28.03.2005, as 

such the impugned order of proposed recovery and re-fixation of pay is not 

sustainable in the eye of law. The respondent No. 2 is barred by law of estoppel, 

waiver and acquiescence. 

It would be pertinent to mention here that the respondent No. 2 have 

passed the impugned order dated 05.04.2007 directing to make recovery of excess 

pay and allowances on the ground of alleged overstay after the expiry of the 

deputation period, whereas the said respondent No. 2 vide letter bearing circular 

No. DA Cell/81 dated 16.01.2007 invited options for permanent allocation of the 

employees holding the post of Divisional Accowitant/ Divisional Accounts officer, 

Grade I and Grade 11, Sr. Divisional Accounts officer serving in the state of 

Arunachal Pradesh, Tripura and Manipur w.e.f. 01.05.2007, consequent upon the 

decision of the Comptroller and Auditor General to separate the Cadre Of 

Divisional Accountant/ Divisional Accounts officer etc. In the said letter dated 

16.01.2007, it has been decided by the respondent No. I and 2 that the employees 

of the State Arunachal Pradesh appointed on deputation basis as Divisional 

Accountant would be under administrative Control of the AG (A & E), 

Meghalaya, Shillong, till finalization of the Court cases pending in different 

Courts/ CAT or till such time the state Govt. of A.P has not taken over the cadre. 

The relevant portion of clause 10 of letter dated 16.01.2007 is guoted below -, - 

"10. Employees of the State of Arunachal Pradesh 

appointed on deputation basis as Divisional Accountant will be 

under administrative control of the Accountant General (A & E) 

Meghalaya, Shillong till finalization of court cases pending in 

different Courts/Central Administrative Tribunals or till such 



time the state Government of Arunachal Pradesh has not taken 

over the cadre." 

It is relevant to mention here that there is no case pending either 

before the Hon'ble High Court or before the Hon'ble CAT, as such, the decision 

contained in clause 10 of the letter dated 16.01.2007 of the respondent No. 2 

would confine to the extent that the deputationist will remain under the 

admim'strative control of respondent No. 2. In clause 11, it has been stated that, 

there is every likelihood of taking over of the cadre of Divisional Accountant by 

the State Govt. of Arunachal Pradesh in near future. 

A Copy of the letter dated 16.01.2007 is 

annexed as Annexure- 9. 

4.9 	That the applicant states that the State of Arunachal Pradesh have 

already prepared a scheme and submitted the same to the Respondent No. 2 vide 

letter No. DA/TRY-27/2000/1060-68 dated 31.07.2005, seeking approval of the 

said Scheme for taking over the administrative control of the cadres of Sr. DAO/ 

DAO G-rade-l/ DAO Grade-11 and Divisional Accountant and the said scheme was 

ultimately handed over to the respondent No. 2 vide letter No. DA/ TRY-27/ 2000 

dated July 2005, whereby approval is sought on the proposed scheme submitted by 

the State of Arunachal Pradesh. 

It would further be evident from the letter bearing No. DA/ TRY/ 151 

99/ Part dated 15.07.05, whereby the Govt. of Arunachal Pradesh requested the 

respondent No. 2 to reconsider the decision of repatriation of the deputationists, 

since the scheme for taking over the Accounts set up is being submitted. 

It is relevant to mention here that the respondent No. 2 vide letter 

bearing No. DA. Cell/ I - 1/2000-2001/15 09 dated 25.11.05 whereby draft scheme 

ftamed by the C&AG's office regarding proposed transfer of DA's cadre was 

forwarded to the office of the Director of Accounts and Treasuries, Govt. of 

Arunachal Pradesh for comments, suggestion, if any, on the proposed scheme for 

transfer of DA's cadre. Therefore, it is evident from the'above correspondences 

that the Govt. of Artmachal Pradesh all along requested the respondent No. 2 for 

I 
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retention of the deputationists in public interest and accordingly the respondent 

No. 2 also conceded such request considering the interest of the State, therefore 

the present applicants cannot be held responsible for retention for overstay in the 

deputation post till date. There is no overstay on deputation by the applicant as 

well as other similarly situated persons inasmuch as their continuation on 

deputation is with '  the due consent of both the parent as well as the borrowing 

departments in larger public interest. As such, there is no question of over stay on 

deputation and the applicant cannot be sought to be penalised for the action on the 

pail of the departmental authorities in!sucb an arbitrary and illegal manner. 

Copies of the written statement in OA No. 

115/05, letter dated 31.07.05 along with 

scheme, letter dated nil July 2005, 15.07.05 and 

25.11.05 are annexed herewith as Annexure-

10 (Series), 11, 12 & 13  respectively. 

4.10 	That the applicant states that in O.A.- No. 1] 4/ 2005 as well as O.A. 

No. 115/ 2005 which were filed by the some of the Divisional Accountants on 

deputation before this Learned Tribunal praying inter alia for a direction upon the 

respondents to consider their cases for absorption in the light'of the decision 

contained in the letter dated 28.03.05 issued by the respondent No. 2. In the said 

Original Applications, GovL of Arunachal Pradesh submitted written statements 

on behalf of the respondent No. I I wherein in para 7 of the written statement the 

Govt. of Arunachal Pradesh bad reiterated its stand for continuation of Divisional 

Accountants on deputation till the process of taking over administrative control 

fi-oin the Respondent No. 2 is completed. In view of such specific statement for 

and on behalf of the State of Arunachal Pradesh who have paid the salaries of the 

applicant during the entire deputation period from the State Exchequer and has 

never asked the present applicant to refund the alleged excess salary which is aid 

against the deputation post, as such respondent No. I or 2 has no Jurisdiction wider 

the law to issue the impugned order dated 05.04.07 claiming refund and re-fixation 

of the pay of the applicants, when the State of Arunachal Pradesh has no objection 

in paying the salary to tile deputationists from the State Exchequer and fin -flier the 

State has no objection in continuation of the deputationists in the deputation post 

till the process of taking over the entire Accounts set up is completed. 
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In the circumstances stated as above, the impugned order dated 

05.04.07 is liable to be set aside and quashed so far the applicant is concerned . . 

	

4.11 	That the applicant states that the D.O.P&T circular dated 29.11.06 

has been relied upon by the respondent No. 2 while issuing the impugned order 

dated 05.04.07, but while passing the impugned order the respondent No. 2 in a 

most arbitrary manner sought enforcement of the said decision/order with 

retrospective effect directing the Chief Engineer PWD, PHE, I & FCD, RWD, 

Power Department, Govt. of Arunachal Pradesh to recover excess pay/ re-fixation 

of pay with retrospective effect i.e. on expiry of 3 years service on deputation 

whereas the said O.M dated 29.11.06 does not confer and such power. As such the 

respondent No. 2 has no jurisdiction to issue the impugned  order enforcing the 

same with retrospective effect. It is categorically submitted that the respondent 

No. 2 has no jurisdiction to pass such an arbitrary, unfair and illegal order of 

recovery of alleged excess withdrawal of pay and allowances as well as for re-

fixation of pay of the applicant in the lower scale and on that score alone the 

impugned order dated 05.04.07 is liable to be set aside and quashed. 

	

4.12 	That the applicant states that he is apprehending recovery of the 

excess withdrawal of pay and allowances from the salary bill of the current month 

and as such the Hon'ble Tribunal be pleased to pass an appropriate order/ interim 

order directing the respondents not to make any recovery or fefixation of pay in 

terms of impugned order dated 05.04.07 so far the applicant is concerned till 

disposal of Original Application. 

	

4.13 	That the applicant states that in the fact and circumstances stated 

above, the impugned order dated 05.04.07 is not sustainable in the eye of law in 

view of the categorical stand taken by the respondent Govt. of Arunachal Pradesh 

who is liable to pay the salary of the applicant from the State Exchequer as such 

the impugned order dated 05.04.07 is liable to be set aside and quashed so far the 

applicant is concerned. 

	

4.14 	That the applicant states that there is no scope to submit any 

representation against the impugned order dated 05.04.07 as because there is a 
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specific direction to take action in regard to scale of pay of all the Divisional 

Accountants to be refixed in their respective scale of pay in the State Govt. from 

the date of their unauthon'sed over stay on deputation, (ii) excess draw] of pay and 

allowances and increments drawn after the date in every case is to be recovered 

(ill) increments due in the stayed scale of pay to be deferred with cumulative effect 

till the date on which the officer rejoins his parent department. 

In view of such arbitrary order passed through the impugned letter 

dated 05.04.07 and apprehending refixation of pay and recovery of alleged excess 

drawal, the applicant has approached this learned Tribunal with the prayer to 

protect the valuable legal rights and interest of the applicant by passing an 

appropriate order setting aside the impugned letter dated 05.04.2007 so far the 

applicant is concerned and further be pleased to declare that the applicant is 

entitled to the scale of pay of the deputation post. 

4.15 	That the applicant states* that in a case under similar facts and 

circumstances preferred by similarly situated Divisional Accountants being 

Original Application No. 130/ 07, this Hon'ble Tribunal was pleased vide its order 

dated 25.05.07 to direct the respondent authorities to maintain status quo with 

regard to the order dated 25.04.07 so far as the applicant in that case is concerned. 

The present applicant being similarly situated prays for a similar direction from 

this Hon'ble Court. 

A copy of the order dated 25.05.07 is annexed 

as Annexure  —  14. 

4.16 	That this application is made bonafide and for the cause of justice. 

$"~ 	5. GROUNDS  FOR RELIEF  (S)  WITH  LEGAL  PROVISIONS: 

5.1 	For that, the respondent No. 2 has no jurisdiction to issue the 

impugned letter dated 05.04.2007 claiming recovery of the alleged excess amount 

of pay and allowances drawn in the higher scale and re-fixation of pay and 

defen-nent of increment on the alleged ground of over stay in the deputation post, 
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as because the pay and allowances of the applicant in the deputation post have 

been paid by the Govt. of Arunachal Pradesh fi-om the State Exchequer. 

	

5.2 	For that, the Govt. of Arunachal Pradesh repeatedly requested and 

made their stand clear for retention and confirmation of the applicant in the 

deputation post by extending the period of deputation through Govt. of Arunachal 

Pradesh letter dated 15.11.99, 12.01.2000, 11.03.02, 31.07.05, July 2005, 15.07.05 

as such question of recovery, refixation of pay, defennent of increment and 

placement in the State scale of pay does not arise, more so when the Govt. of 

Arunaclial Pradesh has no objection to continue the deputationists itill the process 

of taking over of the entire Accounts set up is completed, as such the impugned 

letter dated 05.04.07 is liable to be set aside and quashed so far the applicant is 

concerned. 

	

5.3 	For that, the Govt. of Arunachal Pradesh have made their stand clear 

regarding continuation and retention of the applicants on deputation basis till the 

process of taking over the entire Accounts set up is completed as indicated in para 

7 of the written statement filed by the Govt. of Arunachal Pradesh i.e. respondent 

No. 11, Director of Accounts and Treasuries, Govt. of Arunachal Pradesh before 

this competent Court in OA No. 114/05 as well as in OA. No. I 15/05, as such 

question of recovery,. refixation of pay in the State'scale of pay, defcrtnent of 

increments and placement in the State scale of pay as contemplated by the 

Respondent No. 2 through impugned letter dated 05.04.07 is not sustainable in the 

eye of I aw. 

	

5.4 	For that, pay and allowances of the applicant in the cadre of 

Divisional Accountants is being paid by the State of Arunachal Pradesh and the 

respondent No. 2 has no jurisdiction for reduction of such pay scale with 

retrospective effect and for placement of the applicant in the State scale of pay as 

decided by the respondent No. 2 t.hrougli impugned letter dated 25 OA.0'1,  when the 

applicant is discharging higher duties and responsibilities in. the cadre of 
Divisional Accountants. 

	

5.5 	For that, respondent No. 2 has also decided not to repatriate the 

Divisional Accounts through D.0 letter dated 1.4.03.05 as well as through D.0 
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letter dated 28.03.05, rather decided to allow them to continue to work in die 

deputation post in spite of the judgment and order passed by the Division Bencb of 

the Hon'ble Gauhati High Court on 01.02.05 for the interest of the State 

respondent. As such respondent No. 2 is barred by law of estoppel, waiver and 

acquiescence to enforce the impugned letter dated 05.04.07 retrospectively against 

the interest of the State respondents. 

5.6 	For that the Hon'ble Tribunal upheld the decision of the State 

respondents for extension of period of deputation as requested by the State of 

Arunachal Pradesh vide Judgment and order dated 22.06.01 passed in OA No. 

200-208/ 2001 which was further upheld by the Hon'ble High Court on 16.02.06 

in WY (C) No. 3992/ 02 and the said judgment has attained finality. As such 

respondent No. 2 has no jurisdiction to issue the impugned letter dated 05.04.07 

and on that score alone the same is liable to be set aside and quashed. 

5.7 	For that, the DOP&T O.M dated 29.11.06 has no retrospective effect 

as such the respondent No. 2 is not entitled to enforce the impugned order dated 

05.04.07 with retrospective effect, however the said circular dated 29.11.06 has no 

application in the instant case of the applicant, in the facts and circuinstances as 

explained above. 

5.8 	For that the continuation of the applicant and other Divisional 

Accountants in their deputational posts is with the due consent and knowledge of 

both the parent as well as the bon -owing departments and as such their 

continuation against the deputafional posts cannot be attributed to the applicant 

and others and there isno overstay of deputation for all means and purposes. 

qw" 	6. DETAILS OF REMEDIES EXHAUSTED: 
f 

That the applicant declares that he has exhausted 0 the remedies available 

to and there is no other alternative remedy than to file this application. 

7. MATTERS NOT PREVIOUSLY FILED OR PENDING WITH  ANY 

OTHER COURT. 
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The applicant further declares that he has not previously filed any 

application, Writ Petition or Suit before any Court or any other Authority or any 

other Bench of the Tribunal regarding the subject matter of this application nor 

any such application, Writ Petition or Suit is pending before any of them. 

F41  

RELIEF (S) SOUGHT FOR: 

Under the facts and circumstances stated above, the applicant humbly prays 

that Your Lordships be pleased to admit this application, call for the records of the 

case and issue notice to the respondents to show cause as to why the relief (s) 

sought for in this application shall not be granted and on perusal of the records and 

after hearing the parties on the cause or causes that may be shown, be pleased to 

grant the following relief (s): 

8.1 	That the Hon'ble Tribunal be pleased to set aside and quash the 

impugned letter bearing No. DA Cell/2-46/DDA/Vol. 111/2007/10-15 dated 

05.04.2007 (Annexure- 8) so far the applicant is concerned. 

8.2 	That the Hon'ble Tribunal be pleased to declare that the respondents 

are not entitled to re-fix scale of pay of the applicant, recovery of excess drawl of 

pay and allowance and increments drawn and defer increments due to them. 

8.3 	Costs of the application. 

8.4 	Any other relief (s) to which the applicant is entitled as the Hon'ble 

Tribunal may deem fit and proper. 

INTERIM ORDER PRAYED FOR: 

During pendency of the application, the applicant prays for the following 

interim relief: - 

9.1 	That the Hon'ble Tribunal be pleased to stay operation of the 

impugned letter bearing No. DA Cell/ 2-46/ DDA/ Vol. 111/ 2007/ 10-15 dated 

i 
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05.04.2007 (Annexure- 8) so far the applicant is concerned fill disposal of the 

Original Application. 

9.2 	That pendency of this application shall not be a bar to the 

respondents to provide relief prayed for. 

., ..................................................................... 

PARTICULARS OF THE I.P.0 

I.P.0 No. 	 C3 2- ~53 6p, 
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Issued fi-om 	(~;_.~toaAak 
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VERIFICATION 

1, Sri R. Prathapan, aged about 55 years, Son of Late V. Ragbavan, resident 

of Ziro, in the State of Arunachal Pradesh, do hereby solemnly affirm and verify 

that I am the applicant in this instant application and conversant with the facts and 

circumstances of the case, the statements made in paragraph 

are true to my 

knowledge; those made in paragraphs 	r)  6,  7,  9,  9 	15) 

are true to my ipformation derived from the records and the rests 

are my humble .  submissions before this Hon'ble Tribunal. 

And I sign this verification on this the 6&  day of June, 2007 

Q-, PlIr"C"A - 

DEPONENT 

i 
 -7 us~ -~ 

	 r- , 
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NMAtWAGUN 

irimIJ6j! FA-,',/SPt:LU PWT ) 

I i 	I V )9 	o'.1tva .4allarlagun Ulu It)th 1.40v")9 

The Accountant 6eneral tA&r.) 
meyhalayoArunachal PraCesh etc- 
)hillong. 

~uo 	tiecruitment/ positing of regular Uvisional 
Accountants. 

yo j r lett er qO uA/%~ell/2-4t)/92-93/1241 

CILd 4-1k~-,19 
. 
this office letter NO.UA/29/85/ 

kPart)/6304 dtd 9-9-99 

The issue of.recruitment and posting,.of Divi-
sional Accountants to 38 public works di4isibn ' of this 
state which are presently manned by depu ti.oq ~ were under 
active consideration of the state GoVika .4 	4 ~~Govt. of 
A.P. has observed that prior to this dAftsofiEn, ce under 
ruference the state Govt. as well as this L)irectorate were 
never consulted while recruiting and posting of DAOs/DAs, 
though these posts were borned in the e t  blishm 0:~_of 

A - 	
A __9 	

_J t Lxecutive 6nq,~neers ail . ,piio from the  state exchequer. 
e ica - ~a_ — h5-9—al-i'67~een obeerved that prior to d 	tic ~ n ~o ~t 

--enjoyi g pa~ scales wTtnouCa ~iomay with the comparab e 
,5LatuS of ACcountant/Assi -- tan L/,)uperintendknt in the state 
"ovt. worKiny eithe,v in Lhe uirectorate, of Accounts & I 
LI:easuries_a,s_wel_I_a.A in othe _DirjE ~q .~orates ~ 'ox in the 
—S~-ri~~SL~_dbli_stuuexll_. The ._L)i-re­c 'Lo 'rate  of'  rcc ount s fid 

es'' 
enjoying Dy the cadres of UAOS/UAS 099"WRIWWOrO 
enhanced without havin, approval.. oflz~e~. -state Govt of A.P. 
file highei: pay scales presently enjoying oy the cadre of 
uAos/uAs has oeen posing a proulem for granting huge 
amount in the foral-  of pay and allowances during h~~ the 
proposed training periou of JJ uivisional Accountants. 

The ,overnmenL oi iLrunachal eradesn is of the 
view that recruitment and posting of the JAUS/JAs for 38  
WOKKing Ltivisions of pvvu may not be cone at this stage, 
since final decision of the 6ovt is still awaited. The 
serving uivisio6al Accountantants in the works deptts on 
deputation basis (nay L)e allowed extension for a  futther 
period of two Years from the date of exp 	-C IrA o f H~Ir 

_~,t ~
espective tenure in the interest oF___pubI-1c7-i_eXvice- 

yi 	 tHi--PO-6 Y- 	iili -an­  -- h 	yl 
-provi e uC 	r 	

4ffiefi t f 
iTi)e s 

 t ate 	at the pfetont time This 6irifig 
is proposed till view of the state Govt. in final shape could 
be put forward to your esteein office. 

Yours faithfully, 

( G.m. mongmaw ) 

joint idrector of Accounts 
,jirectorate of Accounts & Treasuries 

of Arunachal Pradesh 

J3bO 244281 

The 	Lo the rion'ule Uhief minister, 
Arunachal iraCesh,.Ltanajar for information of 
the Hon l ole Chief r,~inister. 

~.;on to. p/2 

g
e t rwr C "ry  

AdV0,00, 

~ 40 
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The 	to the Commi ssioner( Finance) Govt. 
of A.P. Itanajar for information. 

The P., to the Commissioner PWD/RWD/PHEI)/IFC;D/ 
Power for information. 

4. 	[he Accountant Uieneral kAudit) Arunacha, 
meghalaya etc shillong for favour of 
information. 

/J. 

The Ghief 6n ,4ineer, 
jj:GU/Vower tor infOrmation please. They are 
requested to give continuation - to -the serving 
uAS who are on oeputation tor a further period 
of 2- years on expiry of their pre ~ient term 
of deputation & meanwhile, ~~thW -"~'I IA 'ease 
direct the Lxecutive jjig ~ neart. cpnCoxnea noVto 
accept . joining report of now apointee(L)A) 
without consulting the state Govt/Ldrectorate 
of Accounts and Treasuries's iqah&FIagun* 

[he ~;hief AccounLs Ufficer PW U'  (E//WZ)/ 
ti -hulpHhuli f t_; ul Power f or inform'ations 

of fice copy. 

Sd/- 
( c. m. Mongmaw.) 

Joint J)irector of -.'Ac ~'Ouni ts 
Uirec torate of Ac.co6hte &, Ireasuries 

Govt. of Aruhath'ai.Vr4d_( ~Ish 
Naharlaa~'jn. 

it 
Ld 

es 

M 
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Gram : AnUNA OUNTS 

Phona :2f420 ' (0) 
~ 2 -1637 (n) 

COVERNMENT OF ARUNACHAL PRADESH 

Dlicctor of Accounts, & Trcas -mic ~ 

99 	 Dated, thc.!~;~",f. 4n 1)1000 NO.-SI) 	
...... 

To, 

Tlie Accountant General (A&E), 
Aninachal PradeshIvIeglialaya, etc., 
SlUong - 793 001. 

Sub: Transfer of the Cadre of Divisional Accounts 
0Mcc'r/DIvIsIonnIAccountnnts tollieStMeof 
Arunachal Pradesh - regardIng. b 

Sir, 

It was under active consideration of Ilic Government 
of luunachal Pradesh for sometirne to take over the Cadre of the 
Divisional Accounts Officers / Divisional Accountants of the Works 
Department totaling 91 ( Ninety one ) posts from die existing 
conibhied cadic bein- controlled by you. Now, die Goveninicitt of 
Anmachal Pri dcsli has decided to take over the above said Cadre un(I 
the direct control of die Director of Accoun -ls--o'Z ~reasufiiii~~,o-VT75T 
Aninachal Pradesh, v6th  inimelatc eMct. 

Peisons those who are borne oil jegular basis in thc 
,caLlfe wid opt  to come over to jVun;tcFE-J-Fi`aUcs]T`s1a1c (~t-jth-e-,-WiTbc 
t;i:.cn over on statis auo subj-eCt to —accepiWi—ceof Ui-e-i(ii1E -G6v6inr~6fi-t. 
i 't" is also decZed I =tFie-~Refotth no ftesh Division3l Accomitint(s) on 
dcputabon will bc enteilaiiied. Cacs of 	Oil 

a­11d--;-ci;~U-ig -ifi Utis state shall be cx;ulIUi-1cd at 	F6-lid for 
their future ~6nt~i-i—iatl6n Feven allcr  coniple6on 1-the emsting term or 
aeputaGon. 

It is, therefore, requested to take necessary action at 
your level so 1hat Ute process of the trnnsrer (TO—icCu-Ne-~J~—ngwiUl- flic 

V/ 

Forimil noti6cation is undcr issue and shall he 
coinniunicoted in duc course. 

Yours faitlilu-Ily, 

Y Mcgu 

V  Mector of Accounts & Treasufies 
& Ex-OfTicio Dy. Secy. ( Finance), 

Govt. ol' AruiMCN-Il Pridcsh, 
NAHARLAGUN. 

i etj t 0 Ile t I'I le  Co 
. ry' 

*---~-Advocut a  

I 

rz 
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* I PA L A 0 ' 	U N1 III ST IM I I V L I IIL 110 W'% 1. 	UP 

A 	I i 	L i 	I I 

U a I; u of 0 rdo r I T 111 9 1 :3 t I ie 2 Z rid 0 	i! I 	it fl-? 

HOW ULE MEZ. JU S I I CC It - I I K - 	I I I I V UJ I , 	.' ! ~ ' 	U t tlf k 1 P; 	1 1 - 

HOW ULC M11. Y, Y' 	S HAIWIrl 	ADM 1 1" 15 1 Wi 	Ul P 

0. A . N a . 200/ zou I I 	C. it. (JO3 '1 9 .31 

R. Prot h a p a n 	 I)PII c4lit 

By A dvoca It u M r. U. K 5 h a rmu & 	r. 1 ) . K 	Lei I I 

st ~ta or Atunuchaarpc6dugh 	Urn 	1 1 9spandonts. 

By 11 r.O.C. Pathak, 	U. 

ZII.A.'No.201/2001(T) (in U.P.(c)1117/2000 i 

. ,Shri Habung Lelln 	Appl1cant. 

.Uy AdvocaLo Mr. Tagia flichl 

Vs 

g4 	 H a p o n d On t 3 nion or India & Ors. 

r.O.C.Pathuki AddI.C.G.S.C. 
j
" 

MY I n U . P. 	31 4 2 0 0 11 *AONOOM/2001 ~ T) 
' W' 

W.: 	 a ti t . 1~ ,~ ,,'SrVKq ~bhub Chandra Uss 	. . . 	 Applic ,  4u 

	

By AdvocaLu 11r.AmItava [to -/ 	nr.'J.I)utt.;3 

Alf 

!itICtO.a.r. krunachal 1Pva(jsotj & urn, 	It 03 po n u n L 9 . 
r~ 	*0 ab Roy, S r. C.G 4 S C. ~ V ' 

100203/2001(T)(Iti V. P. ~ c) 257/200(j) i 

G athboh 1.1agey 	 A ppli cant 

Advoco to 11 r.O.Chandu & n r.S.Du L' 4 

Vo 

u d s It a t c a r''A ru nuch Q1 P r a d c -ki f. -10 r~, . 11 tv!pu n J "n L 3 . 

M r . U . U . 1 ) ; 1 t I I f I k , A d o  I . C . U. . 5 . G . 

,,/O.A.204/2001 ~ T) ~ I n U . 1 )  

	

Sltrl AaLhiii0ru Kua)n r U nU 	A 

	

0 Y A dv u ~~ a L u In r. A 011 L 	It 	1,  

Ij n' - 

I u ~&L S1 t 	0 r' 	U) I 

A. L) ob Buy, 5 r.C.G.5 c. 

I rile 
'c 0 IVY 

tuiej 



ANNEXURE.s .14 
T Rik I I V L IR I UU  (14  L 	G3 U k" P CLNTnAL ADVIIN1 5  

HwJrom 20U('I) rt o  ?. U,3(1) of 20U1 

oatu of Ordur 1 Jjjj'3 1. 9 thn zznd Day or jun ,:.;, 200 1  - 

HOW ULE Pig. JUST ICE It. H.K. 
I IjIVWI , V I C[ CHAL -1-MAN. 

HUN'BLC MR. K.K. SjjARrI\, AD1111415111ATIVE nEMU E "' 

A . N u. 2 00 / 200 1  (T) 	I n C. H. 603 7 9 0) 1 

R. Prathapon 	
f%pplicant. 

Advocoto Mr.B.K.Sharma & Mr.P.K.Tivari. 

-.Vn 

stats or A funachalrPcedo 3 h A Ore 	Respondonts. 

By Mr.B.C.Pathak,..Addl.C.';O'$.L'- 

A . H o. 201/2001(T) (in U.p.(c)IM/2000 

Shrl Ilabung Lslin 	Applicant. 

By Advoc.,Lo Mr. Tsq 1 ;' Mic ill  

Vs 

Union or Indin & Drs. 	. . . 	nospondonts. 

M r.B.C..PaLhak, Addl.C.G S.C. 

ZO.A.No . .202/2001(T) (in W.P. ~ C)374/200U 
Applicant. 

5 ri KQ1i hnb Chn nd rn U 8 3 

a ROY 	Mr.S'Duttu 
By Advocate Mr.And'2v 

Vs 

Resp6ndantq. too, or krunschal PDadash & orp 

.0 ob Roy# 5 r.C.G S - C. 

.0.203/2001 (T)(11, U. p. ~ c) 257 
1 
 /200 

A pplj cant. 
Gamboh 11 29 GY 

By 	Mr.11-Chanda & Mr.S,DuttR 

- Vs - 

"Lh 6 5 t's t 0 o r''A rd n a c h Ql P r n d a sph t -0 r-3 . nar!pondantq. 

Mr.U-C-I)athak, Addl.C.G.S.C. 

/O.A.204,/2001(T) (in U.P. ~ c)373/200 
I 
 U) 

	

Shri Rathindra Kumar Deb 	
Applicant. 

By AdvocatO P1r.AP'lt -Zv , ' "y & 

Vs 
Respondents. 

Pr ~ dash -& *Or3. 

M r. A. 0 ob ROY, 5  

" "a,  X - .f V 

ConLd.. 2 

IP- 
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n 

O.A.205/20010) (In U,P-((;) 	
Applicant. 

an La  Shri UtPOI nail ~ 	

a 

By Advoc8LO*Mr.A.ROY 
& 

V3 	 Reopondentj. 
nuchitl 

"Tilp,si tot a l of 	
ru 

Mr. p..L)ob FID'it 

VO.A.206/2001(T) (in 'J.P- ~ C) 	ApPlicant. 

H u ge Mubl Tz'la 	& Mrps.uutto 

By Advocate 11r.A.Roye Mr.11 

Vs - . 	 111lipondent5o 

Union o 
r  j n .~ La & 

Mr.A.Deb 11c, 	SO.C.G.S.C. 

.~ In U.p.kc;)1376/2000) 
I 	

Applicant. A.207/20(':(T) 	 a 

. 

MR 1,y  13t,usi -An 0  11Y 	

03 	M r.S-D utt"  

By Advocut] Mr,D,C-L) 

Vo Rq o pondent!3 o 
e 

:idIG & U 	n or 

5 r.C-G 01) F'.)  y f 
el 

(Twn U. ,  
Appiicant. 

5 11 rl III Sgo TamIn 
Roy I ti r, n,Cjjanda & Mr*S*Ddt 

to. 

4 	!A Mr-Ao By Advoc s  

o r A ru na cha I 
P ra d cah & 0  

ThO S tat"  

Mr A.Uub 
RoYt Sr.C.G.S.C. 

~ a S! E 2 

uL ~U) 
C 
1,,nds ror t 

,,, pp acants 

us have 
"Ord Mr. M- 	 _ants. 

	

.7 	
I. O rned 5r*C* 

(;. S . C, ror thu r65PO-'4 	

j 
and Mr- A-Deb Royl 	 r I a u 

D.A. 0  010 q,,,Lion!3 
D 

	

a fc, r as 	d  In a ll tho 	
spc) ,,,j of by a  common 

\"C' 	 bu d 

	

and 	
c,n 

Va r contd.. 

j
I 



tp 
dob 26 dip 

ord or itj ~3 in!i L wl I i ch Iv, -nu (i counn a i ror th a p n rL I vn 

h av e no obj a cL I o n. 

3. 	The applicn(IL9 t)r L1,13 present U.A.3 are snrvir)4 

the SLat ,3 or Arunachal in LjirraronL copecitill.-3 und"r 

Pradesh. Thu ~Qpplicantq are serving on the basis or 

deputation. Thqy are mainly Involved with Divisional 

Accountant in the organiontion/and Ka dministrative con-

trol a r A ccountant G onoral (A& E) A runachal Prad ash and 

Meghalaya. A rter expiry or the period or deputation, 

their origin2I ordo ~ 'havo boon passed for repatriation to 

department. Agrieved by the order or repatriation tho 

11 	% 
Opplicahts , he" riled ttin Writ Petitions in High Court, 

which hav a been t rang rorr ad to thts T ribu na 1. 

Learned counsel for the applicant ties submitted 

that by order dotmd 15-11-192 ~t4  the Govnrnmont or Arunachal 

Pradesh has eyL(, nded the period of deputation ror a 

period or tl,jo years rromthe date or expiry or their 

prpuont renpocLive tonure,1 1in the intorest or public 

service. The operative part or the ordnr readn as under 

r"Tho Govt. or Arunachal Pradesh is or tho 
view that rectultment and posting or tho DAO/DAS 

ror 36 working Divinions or PUO mny not: be done 
a t ti l l s  st,-190, since rinal decision or the 
Govt. is still awaited. The serving Divisional 
Accountants in the uorko Deptts on deputation 
busis may be allowed extension rar a rurther 
period or two years from the data or expiry of 
their present respective tenure in the interest 
or public service. This will provida succour 
to the poor rinancial position or the state 
pr9vailing at the present ti;na. ThiS arrange-
itiont in pro ~)osed till view or the State Govt. 

In finnl m i l l1pe could bu Vkt: f-Vtroacd ~ a) yDqt -' 
O.Lli(xT, ()rficn." 

,I 

Thu:3 thvLj)@rjod.or oxplv/ stands extended 
by order dated 15th 

N ov igg frop, thn dnttl or Ox1)IrY- in the meantime th(3 5 tat a 

or Arunachal Pradfl,911 h;1,J L,, ~~ ctj a decinlon to ab!3orve the 

' (91 

	 conLd. . 4 

~
Y  



d ol)U L (I Lj oil l S t ap 1) 11 	in tho 5 tnte Cadre by ordor 

dated 1 2-1 -200 1  P copy or wilich has been riled 0 5 

Annexure-9. Thn InLtar In buing reproduced beloix. 

To, 	
The Accountant Gpneral(A&E) 
A runachal Pradn9h, M aghalaye t  etc. , 
Shillong-793 001* 

quig Trannruir or Lho Cadrr- or Divisional 
Accounts orricor/Divislonal Accountants 
to the State or Arunachal Pradesh - 
regu rdl ng, 

si r, 	
I t was unde r activ 0 c . .' 

	

ration nr the 

Gov ernmont o r A r nachal Pradesh ror soinatim  a 
to take  av or thu C~~ 

7--  _
o~w ~Di v I a  —in n  a  -L 

A  6-~jt---UTT 	0 1 ~vj s I o ~ne 	or cco 	s 	c 9 	
nj 

or 	a  Uorko Depattment totalinQ  9 

posts rrom tile existing rQmUi-nod cadria-boin 
contro led  ~y~*  flolip the Government or 
Arunachal Praoush na!3 decided to t ~,ke ov-3r the 
above said Cadre under the direcL control or 
the Director or Accounts & Triasuries, Govt. 
or Arunachal Pradesh, uith immadiat 

Pornong those who are borne on.regular 
][)t to come over to basic. In the cadre and c, 

Arunachal Pradesh state Cadre, will be taken 
over on status quo subject to acceptance or 
Lha state Govornmant. It is also disidad that 

hiincoforth no rresh Divisional Accoun — La rLL ( s) 

o, n rdi a tation 	 or sn ~ V r  L  
j~n darxitation and Tlu  a  r  p  

ti-iuna 
w ' 
iu a r e p r es ont. y 	

ineld ot this serving in this state shall be exam 
and ror thuir ruture contimation even artar 
completion or the oxiating term or deputation. 

It Is, thurarorep requested to take 
noce9nnry action at your level so that the 
process or the trangrar or the Cadre along with 
the willing personnel can be completed imine- 

diatf3ly. 

rorinill notiricnLion is undnr issue end 
b 0 Oommuni c at od I n du n , cou r5 n. 

You ro faithrullY, 

(y -M a9u) 

13 1 r oc t o r 'o r A cccKi 
' 
nt5 & Treagurlss 

& Ex-Orricio Dy%.ocy.(Fininc" ) I 
r, o vt. or'Arunachal Pradesh, 

NAHMILAGUN- m  

contd. . 5 

L 

lyl 



I 

. I . 4 
-Z  

A.i the State Governmont has extended tho per i od 

or doputation and rbrLher hou taken a decision to obso ry P 

the japplicants in the State C,3dry by order dated 1 2-1-2001 

in our opinion, noLhing is iert to be decided by this 

Tribunal in those O.A.s. Thu order or repatriation impugned 
J- 	I -q- Aj-k--  

in these O.A.s sLands f");: ~wjl ded iby order datcd 15-1 1-1999,- 

Filad i%k A tin uxu r a-7 . 

Th u a ppli cati o ni a re a cco Wing ly, di s po s ad o r. 

'is m ado clear th n L I r chang a in th a p res ant si tu ,1 ti o n 

arises, it -Skopun to Lho applicants to appjoQch Lhis 

T ribu no 1. 

There aholl, houevor, be no order as to costs. 

S(J/VICE OiAIMIA'; 

Sd/M[1',GU1 (Adm) 
4 

TRUE C 0 1111 

Q,,,X),, o!..1 ev Of 

,,.,,,qrI 751"rlf) 	SOF 1,71m ,  
Itibutha 

(j,,,: n1i:1 I 

I 



njINEXUP 
. . 

. . . . . . . 
... 	 . 	 .. 

......... 

for MfNT ft 
the copy. &0 ,  fixed ror)notlfylng 

N4 to tlultit* 	of 

Date of de li very o f t;,, 
re(IJ13119 stamcs and () Btv on WhIth the copy 

Was (lady for doilvery. 
Dole Of making over the 

:Mber 
slarmn04 fin 	folios. 

C 	f "I':  

131101. COPY 10 the Applicant, 

M  



Shri Rh -atbapan, 

Slo Shrl V.Raghavan 

Dhistonal Accountant 

Olo Executive Engiiieur (Civil) 

Ziro Civil Division, Department of Puitvr. 

P.O. ZITO. Mt. Loiier Subansirl, 

Aninnchal Prade ,;Ij. 

Shri HabunR Lilln 

Shrl 

A-Sector, 

DIst- Nwimparo 

Arunadmi Prwjesli. 

0 



3. Sild K"Iwb Chandr.a . 1119. 

Skos! ~ ri K-t6fltil Kumar Das, 

Bojrldila R.W.D., singd1ung 

Tellga Valki, %" 7c. ,;t Ka"Ieng 

Distri-t, Arunnchal Priclesh. 

shri 

Shri (I.N.RhM. 

('yO 

ltW.D. Ziru, Arunachal Praivsk 

015 -1 . 'La"w 

S. shri Nall1b)(lu'l K1111111 -  Deb, 

sto i ltv 'R- ~ rllntli Mohan Deb, 

()fo 

&. F (1), Feul, Al unachall'I adesh 
Vint-, LAP41T 

Slo ~ hri Krkillut Knntl! MkOutililt 

'nu 

I.F. . J. 
. 
)k kioll, 

pr LT -It U- 6A i0e. p I - 

I 	E 
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"Ida, Shvi 

Slo Nh i I taiT ti % I I 11) i, 

Eminecr, 

R.W.D. 

(1-41) 4~ 

.i I 

 

8. Shri "hiav miusan I)c% 

Slo ShO Qr ~tjtwl n C.Im iid rit Duy, 

o/v (fic ExecIA14 Envinver, 

I 't-VC Dkis im). 

T 	TA 

1). 	'Shri 1-1,)ge Tamil). 

SiO I Ate I ilge Nfilrchi, 

"Ic Ext-cuth - c 1.".1wilict 1. 

Dap ~ lrjjo Departmelft ol ,  Power, 

Arunachol Crad"li. 
fj 	p, ,  --e 

The lot -iohle p(lition of thePetitimier aboNt-mmied 

..dd 
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vo  

U
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Noting by Officer or 5crial Date Office notes, rellorts, orders ( , I -  proccedings 
Advoude w;th signpire 

4 

WP(C) No. 3992/2002 

I IEFORE 
H0N'BLE' -HE CHIt F JUSTICE MR BS REDDY 
HO TBLE V R JUSTICE T NANDAKUMAR SINGH 

16-OR-2006 

The view aken 	by 	the 	Central 

Aclm nistrat i  e 	Tribunal, in 	our 	considered 

opinion, is not 	N'itiated for 	any 	reason 

what 3oever ~equiring our interference exercising 

the power Of 	certiorari jurisdiction. 	The 

impugned o der doel not suffer from any error 

on tl~ e face f the record. 

The vait petition shall accordingly stand 

dism sed. 

71, 	ck~ '-Tw 

A. 	 Lev- 
. 	 ............ 

'2~ 
r 7 

IN10%,  



do 54 MIP 
(JOVTOF AlU If , ; ,  CI 1AI, ITAIV-Sl I AN 146'suk 6 

1) 1 RI : Ul R AT11; 01 :  

I-J!," I!,de-A G 1. J N 

NO. DA/TRY/15/99 	Datcd Milmilm , un (lie I Ith Nhicli'02 

The Accountant Gei,icrol ( A&. 1;) 

. SLIb:- CUlllilllW(l0ll Ol'SUVRX ill Icspw al'thc Divislumil Accolml,:int' oil doputation . 

I would like (l) MI'min ), oil that thc slate cabinct ol'Aimiachal Pimlcsh Ims nlrc-Ay 
mkcii a c1cclsion Cor tAinu over of' the administiltive control of' (lie cadi -cs of 

k~ r.DAO/DAO/DA aV \voi ks divisions b0ong i ng to PWD/1 1 1 IED/l FCD/KWD and Power 
dicparimcm of ARMOCIN11 Pradesh. In order to ensure smooth tiansition of the contiolling 
;mthority of [lie said'  cadres i scheme has already becii forilll.11al.Cd which is being 

submitic(l to you shoi tly Im -  obtaining im). -ovai or tile am)ropriaw 111.11110601 1`61 -  iSSM-111CC 

Mumm- 1111k: yoll -lie rctlilesictl 1 ,61 .  [lot it) mokc mly rl(:sh Iccluililicilt to 11w poM ol ,  

(lie Divisimml Accuillikilits :11.,oilist the W.oiks divisimis of'llic Slow orArtimichni Piadc.01 
which is ill conwitimikin ill om 101cr No. 1WHOVO/99 datc(l 15/1 1/99. FlUNI ,  

k it tlik; Uivisivool /\ccumitant.s will  be  nimle by 	e 
Public selv'cs~ _fll - I I 111 ~dc S 111 	1  _~colllllllssioll.  Therel'ure (11'e Divisiolllf -Accountants 

(  ,~c —wiloare 	 if AFLIMICIMI 110 	ppoinicd by_you wi  depiwition fi -om the state service c, 

p,.., s~jl--,jy-*1j -~-15_\_vcj 'to continue as  E  it iE_rg_cTk~y_DiV1-Sl  —011a-h—cc-ou 1-1 pa n t s ror 
-7-  SIS, 1 1 1CY k\,ilf 

b6m. 	 But lbr.thcir —abi-Or—plion on i :cl~~Ljlirba 
ma niiiiation-which will be . , ivcil chance to qualily Ilicniscivcs in ilic Divisiomil rest c 

conductcd by (lie state govetillilelli through (lie nuthorized 	olficcr OF the state 
,, ovemment aller tAing ova the adininistra6vc contiol orthe cldrcs. 

Yo Is F 1111rully, 

(/V K. Gulul) 
Comill is!Joilcl .  (Fillance) 

pf. 
l) jj j c( l N jl l lj j j l;lLqlll  file I  ith N ,laich'02. ,Mcillo  No.  DIVIRW  15/99/ 

Copy to 

and 
I'MLICS'j 1.1"ol .  ill ['01 111M 1011. 

All 	L:.xcckitiyc 	Eii ~, 

dvll;lll1llL:1ll 	ill' 	1`llmlwJl ~ il 	VIACS11 	I'm 	itil'olitimilin. 	111tw 	;Ilk! 

rc(Itic stcd for not to rcicasc dic Divisional. Accomilmils. -ho ;11'c 
Oil depillalioll lifoill llic Stnic ScrVicc of 	1111.1ch:11 1 1 1;1(lu.:Il 	till 

Wilwir dcliot;itiun 	twill I 'milic ,  oldk:17 I 'mill lhi~~ k lid 

certified to be trve C O PY 	 (A. K, Giilm) 

	

GuN t. of Atuii;lclial PiaL' 	11  

Al 
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s0 iolllml 
Accollill, 1111  

11 ~ 	. 

-n,t Dcar Still 	

I 

 I kq_'I ; 	-et—, 
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ANNExukE-6 
A U( 0 11 N I A 	G I'N 1 *1 RA 1, (A& 

k All I IN A ( 11A.1 ' 
"11 Al)"' Sl  '"I NI 140RA Nl 

'~ l 111 1  ONG-79,1 (m I 
It , 1 -2223 II)l (()) ):,x 

: 031 0-222J 

I) A C.011-8/Court ('ase/2000-2001/! It 99 

Dalcd:March 14, 2005. 

lit conlim;a6* 01' I" tills ( 1 11i ~x 	No.L)A C'cII/I-X/C(1U:.[ 	. MO- 

200.1/1867 (fjtcd 25,*2'2005, i ic(locs: vou it, ad ,.isc i[ these Divisional 

AccouWants ( )It CICJ)Utatll)ll .4!WLJK ;  ll()% ~ bC lV.VQFIL:d back to OICIr pal-jil( 

departments based oil Uticiudgcnicil, aild Oldcrs 01'Llie Division Benefit, 

HoNvevci, as discussed iviiii You, if *  these deputationisLs arc reverted baQ 

based oil Ole Coul -CS ordc'e -S 1,1 1L;!L.  will I Uc!ncnd , )tis problems iclating to Ille 

Ilic kwt of'Arimacila! 

d; 

!row 

i all: lo 11110i W .\ ~ )Lj ti;;17. IP 	` ) T?. Ci ~ -  ~ yov:. o;' A11.1,11lackal 	ilad 

ce UlliIaLcually 1)as ,, ,,;d ai ~ oudc, of 	oveu li - c cad - c of' Divisimial A OLIW. It',. 

but dur~ tg Ill.\
,  discussion Nvith tile Cill.- f' 	to fitc (3()vc. of' Arulwchal 

Pradesh on fitc 24 "' 1 cbruary 2005 Uic Chief Secretary was vcry-Ocar (fiat lite 

cao.fi -e would im( be taken 0Vcr alld cmitintic to b- administered I)v (lie 

AccoujiLant Ocncral III OWU to ()vc ,  colm,~ all these difficullics I Seek I )QI S. of del 

as to whedicr tlicsc deputalionists (Divisimia! Accowilaiiis) shoui'tl be rcvcr -Icd 

back as (.hc .'udLcmcjI( I,as coll ie  ,I 1 c , lical  IN. I'mm years. 

&,"e , " j j b,  4-1  

S  I hri 

Diredor (Lcgal), 

( Alice Ol'Ilic (. * ()tlllltl()Iljl &- Allditot ( ; ,,:nci ~d of India, 

10,13Aadtir Shah 

Indrapriv;(Ila I L:ad Post Office, 
NEAV DIT] IF 110 002. 

COPY 

Cetted `tV e 
	

avocate 

Youls sincerely, 

I LI 3 
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	\P 

III cd bc forc 111 ,,: C."k ,  I 11 ~ r! I 	 1hr C~ ldlc of ,  

I)As it ,  the SMIt, 

to 4. 	Thc St"lic 

011C.': till's i , ; donc, 22 persons to witlidlaV, 	1111C 

Q1 the ball foi-  transf'cr of' 0. ,,: c -I'.',I: 	tq ~ 	 c"wilclit of,  AI u1mchnI PI 'mk:sh will bc 

ill motion. ,  

Yours 

Dcputy 

a 

a 



E. R. Solommi 
&-coulitalit Gelleral 

Dear  

OFFICE OFTI I E ACCOUNTANT GENLRAL(A&A- ), 
NI LGI IALAYA, ARUNACHAL PRADESH & MIZORA M 

SHILLONG-793 001 
Mimic: W64-2223191 (0) I-u)6:0364-2223103 

1),O.No.[)A Cell]1-8/Court (asc/2000-2001/1909 
Datcd: MArch  24, 200i 

R  Nub 

] )lease recal! our telccoti a Iltdc while a6po repi -diii'l; Ow Divisional Accowitaii[s on 

deputation to my officc and prcsontly post-,;d ~ i die State o[ Artmachal Pradesh. With 

reieretice to your D.O.letter dated I(J.3.2005 
1 
 1 ant to UdOrin yo- (hal 

my lleadqwirters has confirmcd fiia( % ,.c could consider exteusion of die duputatioi (-)(, "hu 

preticti( 31 J)ivisional Accountatits preseti l.ly on deputation to our dopartment. As you ai u 

aware VIC. Divisioll B'mch of tilt: Gaullati tilgli Court Panagar flencIN had issued an ard ~u-

Ll.a!od 10.2.2005 rcgardiiig the 12 Amountants on depuiation who arc to be 

L~z~,ir pa.'cw- deparu-nents in the IO ,.)vi;nune:i! ol' Arunachal Pradesh.' 7~m 

order iis iii-)i 
I- 
 be ii i g implcmcitti;L' presently i!ac t:i ,-- rcniaiaim~ ~ 9 Divisiimai Aczouiutants 

who have case! ~ . -.:ndUtt~ in Lhe Cox-L!"'M inay bu Unniediateiy requested to witadraw ak 

their court ca8es and otwe dus t's wmiz tmtr continuit3l on deputation will be constuc;rQL. 

On die Lfucs -,lon of absorphoit of biusc 31 deputationists, my 11Qrs. has informed 

thaL the niodafities will be worked- out and Uds ittay be convcycd to flicso dcputatioitists. 

I request I'Or yoLir urgm! 	Io -,;jtsurc that flic Imiding court cases ol' thc 19 

Divisional Acuotuitants on deputation are wididrawn to I'a(;iljtate dicir LOWEIRIUCI 

deputation/absoiption. 

YOW -S ! : - xi cly 

Shri Otem Dai, 
l7illaIlGial 	 Cl al I 	es I dIC 	()I J%I1111it t 	)rad 	I , 

Itallagar. 
/0 1 

1) f" 
COPY 

CertiS' (-"  

iavoc
ate  
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ANNEXURE-  1(9&") 33 
()I FRIF OFT11F. ACCOI, iN 	f i 	(A&,F) MUIRALAYA 

No. DA 	0 

Chict' T"Ingillcer 
Pmvcr Dep;Mmolit 

(1overtimciif ul'Artmadial Pradedi. 

ImplicnHimip of (wermli .v while Oil deputalioll. 

Sir, 
Momw find 1wilmilli A copy of the ( ~Jficc Memorandim. ol. 00M. 01 India, 

Milli-qII -A',  of Pusfillild Pulilik ~ Glic-vollt:CN and PCI)4ioll Depallincill of Pci -soilliell 

and Tnnirling No. 	'2000-FRtt (RR) dalt:(t ~'V-1 1-7006 ('.N -fj\jo. /kll 14017'30 ~ 

rcgiii -ding implicitiow, of owrgtiv v.,iiijo oil (iclillt.1tioll witili)Iii flie approval of' 

Compeleird Aull-lority. The Clovi, of hidin has decided th3f, all tile dmqc ~ of 

dclititation should be I -Cgulated 'Is 1),-, r the Colldillong laid do"m if% Ill- - 13rive O.M. 

In 

0ovi. (if Arimadial Pradesh who lial -c-  ovc-lClaYed thcii depulalim period inspite 

oF ificir (1cptitalion perind which had Arcady c -ipired are not willing, to join thdr 

virctil dopartfiriclit C.voll aticl . 	I I"n.  me ellioYing thc I.. 	C.C1111'al 

11137 ~;Cllilc for Divitional 	Ac.c.omilmil comparc to tile 	of Ilie S1,11C 

An pci ,  para .111 of' the office memurandum, tile Govt. of India hil; 

deciclM 1-lint in the evcni of tho 	dcliwittionimi owr mitying for nmy ircilmon 

w1mOme've.l .  lie vA liable (o di.qciplinmY ac(loti and olher JdVel'Se. CiAlil"SCrVice ,  

Com-equellm, vdlidl should incimic nuit file pcviod of' unamborked ovenqtiv shall 

110( Count 'IfAmil.41 SeVVice for the pmpo ~ ;: of I;ctiqiovi and that ally , --mclit Chic 

(birifir the 1wriod of" litmiribori,,ted ovcv,iv, 11i,111 bo deft-i-red , willi cumulalive 

cfft!ct lill tile (laic oil w-hich of1iccr l6m ~ l : 11V val -cpt Cadre. 

- I 
	

-- 
. 
be 	C 6'Py  

Cettiv ed 
to 
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-Illese will C(Illally Opply to III d'-piiiiti.opist Including State (joNrl, Uffica/All 

Ind i a Scrvices,  Officers 	I I I 	Jo i n i ng Ccriti;il (io\l. Post. off 	and Io olfiCO'S 

procccAig oil kpiltition 	U) 	litc 	ypvt. 

in4lifixtiom0foveign bodivn etc 

Thercfi)l - ~ : You aru 1-cotwAcd to 1114v nelioll ill regartim to tho M01110,  ol`pny M" 

all Divisional Aixotintants to fit rt-fixcd in ditir rvsp i culive scale of' pay ill the 

Stile (JOVI.. from the (ble ot'llicit ,  11n.11111101 -ised Over .4tay on kpotition. (it) excess 

dcawl ofpay &-allowince ill([ Mcrementq (hawn ifler lhe date in. every c1se to be 

recovered. illi ) lncrmentq (file in 111C,  shte 4CAle (11' ply to bC (16C.lTed With 

CumulativC 01-1m fill tilt! dale on whidi (lie Amer frejoins hio pav - -l epslill -nent. 

N'OU OrC 0101 -JOIT, kill(IIV teque ,;ted to take - action as regardsl to pirn 3 of 

file (4-)l 01 -del' Ip~~1141.141 the dullutationl4l d i-.- t eficlosed) who have Cniel -slayed 

their deputition peflorlm under intimation if,  thiri offiec. 

Fildw-, Aq stated above. 

Yolins bIllitbIly ., 

I )Y.Accountabt (Jencril (A01111n) 

.Mcmo No, I)A C'cIV2-4(x1DDAA`oI IMM07 

Copy finvarded to:- 

Flic Pr. Accountatit Cicticral (Audity N ,lewjmlava Ctc.. shillong Witt) file 
iequest to kindly iq4tic ins(ruction to the ficid paiiie% to vetifv with rdel -ence 

to the itintructiong pissed by thi.4 offlu. rcgarding om pavinetil of pm ,  & 
allow"Incus io Divisional At-, ~omlhnl fill d"plitaliOn 

Dv.Accountatit General (A) 
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J I; 	11 2007 !1 	Dal od: 

APR NO 

D.A. 

t 	of flit 
Ic c 	i c 	I 

Uc DA Cell. 

Nn 
I 	f~ 	1 

Vo 



Op 	ap 
1 4j. 

	

Lika 	
(11c  "'Ployc" of  t1lc  GOvt- Of Am"achal Pradedi appoiaj, ~j au 

Divisionil Accountatits on Deputatioll 

	

wur of 	tu6nt 	 Date of Divitjionf 	ULa of 

0 

Iry , tjo  

	

o 	

Iuta 

	

No. on depwation 	Department 	State wherc 	I joining n3 	expiry ®r 	
119 7 of' Anwaclud 	presently pt):;-,—,' D, 'I.  o  n a 	Dcputatio prtulesh a,  post 

	

deputatioll 	11 petiods. from 'Which the 
perion cume oil 

	

2. 	3. 

	

r —Ov T. —Nw r 	Uie C.E.PHE, 	 —3 FS56~ ;~ ,  

(Power), 
11%~ad Asstt. 	130111LIOP 

ru  F 

	

997 	RejeuseLl fyoll, 
Amiahcal 
Pradesh. 	 the Division on 

30.6.2WI 

UDC 
U -C. D —eb i i a 	K D. 

UDC 

	

Radheshyam 	The C. E.—  

	

Das. 	Power,ft-anagar 	
PasighU IZIVD 

Takong ab 	Die C.E. 	Yingkiorq~P 
Power.Arunacha 	PHE 

I Pradcsh 

LDC- 
The C.E. IS-F~ 	'i7tz Tk. kv. 

Itamigur. 
I JDC 

'I Ile 

	

CI)o laul ROY 	C.L 'Towcf, 1 

UDC 
C.E. 

MWtunugar, 	R.W.D. 
UDC 

C.E(E-Z) 	T~%~van ~ 1-4 
N.R.Nath 	PWD,Itunugur 	P-I I.E. 

UDC 	I 

2. 

4. 

w 

v  7 

I 
 19 

25.8.1998 1 25.8.2)(Yu-1- 

-i 

, file 

C  Cqitj 	r 
IWO 



----------- 

Along Elcd. 
Diviqion 

1. 
oi 

30.5. 2  005 
CM 	3.2. 

C--I 1 1) .1 	J. 

Floctricill 	I 
I ) i %. is iol I 	i 

AlontlCivil 	It'i 1 ()~o 
Divn. 

I 
)"Irovi 

' 
jo. 	199 11 

Ul. F c 
Division. 

29.7.2001 

2, 5 200 2 

T1 

4. binkc.swu 

Bornli 

UDC 

ljDC.* 
16. l'ove Rml . 17 

'.

PWI) .  

LDC 

UF)c 

Dilip KrDey CUM), 

LL~TDC 
Tnshi Nnnigcy C. F 

1 )\VDjlnnngnr 

31 i.2002 

P\VD 

LTDC 

Unni Phus-in 
1""'Ifilinkni 	P\VD 

Certif
ied  

A 

dq 

2 )02 	ltcl ~ 'I'wtl twill 

I )I vi, oll 

31-1-2000,oll 
wliwl 

Kiinkf-ing I'WD 
---- 

	

- 	----- UDC 
C. F. Ov Z) 
1 1WRI(nmigir, 

Anstt. 
C.F.. Power, 

UDC 



T 

Depailment. Division J&FC. 
Agartala, 

, UDC 
5V murtrIp. c - Ell., I It-  F C Yonic4a. 

Deputment. P WD 

upc 
ct N—% k,  e r jek 	CIVII Ukvll "I Q 

lcl~ isc oil 
24*  

CE'(E7,) MV13 Ziro Civil Dim 29- 1. 1996 
R.R.2005 

 

n-1 I I )-o-  1—f l'-1 g 1p y PXvl.) 15.1-1997 15.1.2000 

—CE(E-Z) PWD J- - Fl206-0 -.-  

nwaillOATC 1 0. 2. 21  () 0 7 —1'67.2, F)OF-1 

29, 1 —nj~—N CE J&FC 14.2.1997 14.2.2000 

7  ~O -i; 
RWD 

BomclilijRWf)— '.--1997 22-2 *To----  000 Relfied on 
 Hsge 	;,,,, In  Tr,~,UFC,Dc tt. —Emp-orij—o----- —19~T—  

30.4.2006. 
— ----- 

AP Elect.Dim  
—br, -lt —RTy D c b f ~ 	(~ ing 

VTJ 

St 

OA Cell. 

Certified m br, 
frite COPY 

,4 



EX ~UE 

K,  WIWI . 

i'.A 1~) 1,AG, (Mmit 

r 
q 1 .!. 

6ateLittie 29"' Na~enibor, 200C, 

Opi~lct NIC-MORANDILIM 2 9 .11002001 

Z ,jubject: 	116plicationo 01 ovel ,;I;-, Iy vJ1111(:3 of 1 dopulatioll. 

It has been brOlLight to notice of Ifle  (3 ()v(, 'IfII1lr , l ., t  fjl ~)j 	
it ovom "'1009 11  tho torms ~ifjrj cor)(1 	 it 

itions of 	by  
(lie. 	of a Ilumber of canes of 	H,Q  

- of propos ~41,-- lot regulaijZation of 
co"W" Il t auth0 lity. A iluTboi 
overmtjy are uiio Wig; mcemed for aPproval by Hut Conipptan! AuModly .  11 0 runcessary to ensure th ,-t there is no f'-1xily oil tho puft (A the collIfolliny Guthol"Ities in rellevirig the'deputalioN.,it i*md Ihr_- rj j j()u j CI I  ) 

My uNal,  
sjo'by Hie presumption That he needs to jy" A parNd mdre boipg 1c),nIzilly ru ji0ve  '( I L) ,, 11, 	

- 
bebn decirled 	

0 honowing dopaftnu'.nl ~ It 

the fgHomAng u hat futwe  " caNes  ONSWatimi NMI bo onditimis idz . :- 

The Klum and condMons W depfAaboj shUH 
(l ov-f l )  11 9t. 01)1 ~1  period ol cjt-~,I-jUIa1imj "10 JIM the Rule; for ihq Post Of ki., ; a~ prol,,C(j t)y  , thu,  collipeteill -.J) Iihclrif. ~( Wd 0100  Ow date of reNovy, I U,, 
ciders for relievinq ()u.,  

The doPutationist ()flicq:!r including th()zG
~ w1jo ove,  presently on deput ~jjjotj would bo due, "Ied to have beom r(. , ji(.,v ( -.jcj (11 . 1  

the date of expiry of the dCPU1at10j*j ( 710tiod Urfless III(- competent 01.0horily JjjS WjHj rec4likilo apf)iovulk, 
1110  Padod of d0I)LJI;-1Ii0r1. it) %vill1no, plim to 111(,,  rfa"f ~ It will bo tiu- 	of 	illimudizil officer to C- IMM13- th ~-lt tht! 	does flot cl:1,12;0! ~ where,  offjc(-.,; c1l.e. orl depula(iol) oll the il-11c of if;fow! 
11me Wets Orld dic normal 
pedod OPSN nionM, the emmemed 
MY he a3wed an extervion of not "Wle Ulml (num nvmill .  

sis with Iflo Ipproval of tho DOP I 
CM1 m case to case ba, 

-r hat in the event orwo UUM ovintwayhy 
Whutsuaver, 1­10 1S liable tc, tji.,;cipj; j 	y  
admse Cj&VSm,W, 	~ )'-;Iioil 

i6l would th'-It 1ho peticd of 	V !Alall 
~Jqaifist oevvic.6 tot ffic .  

(IlLu.1  dMin!j !, ~ f. 	I of III 1 .. ~ l 
shnfl be 	

~:~ . 	if! 
NO I Mi-,  ull I ,* .-  !1 	1, 

be 
t rve COPY 

CeWyed 16' 

h 

- 	~4', 	mx: ~ 
, 
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161  

1 1  I)v 

3. 	instructioilis will opply to.all dcputafloni ~-its ilICILICHW- 1 S I, I -t,. 
Govemittent Otetcier'WAR Indk - sorvic~t~ 

'46, 	
Govt~rnmvi-it postf; oil depv!- ~)liun Zr)d to 	oo c!!- 
to State 	 iil --Ititk'.~,.~'ll ~7,1(k)l ,~~i'l ~~ I Pt.16i'.111: ~ , 

11 . 	!.I 	III,, 	( 1.Ik)Z,(Iti-:;,;i(,ll: ~ 	 11k. : 	I 	11, 1111 ~ 

ic:1 I I 1'~ ;. Ii I "y !~ I lou ILI obi -If i I I ~ippiljv;)l (of DiA ` I 	lcl il, ifaiiw Io tht-,  ',k.ill 	- it :  

I 	All MiXiistric: ~,-.KY , j ~ -,ii 	nI 	l;-I 	t~.f If 10 ~ :, 

~j AH 	Of'; 

4. 	J 
!~ . 'I I I e GaUll'CA 	I )i:ttlik. 

G. 	'J 	FZei)) ,;ip Sabb--t 	Now 

7. 	1 	LokSabli-) SQcrotaffi ~ik, ~ ,I~ !vv D-.1114, ,:.. 

cl :nld 

Copy to 

/\ [ I AWICI led (AJ!G&.-; Lit Idol 	i I Ic. K -lif 1i::11y o I 
Pi..~lsolmel, Public Gdowinct;'i .1ald 

2 - 	 ACA'.: 10 
c C, 	kz~ S). 

3. All Olhcci ~; --irw 	it) 
r,isoiir,ci ,, 
secfc~ tcffy, tslill S ~ du. 

b. All Slaff I'vIumb,! s of Witional Coul wil (J( 
mi staft-  rvitcfi,t)c1s, ~ )f 1h ,-- 

(1 1  Pr 	FIG ;,!fill P'I(t.,-Jrlml-~ 

(IM I )ivi::iclv,% ".100 
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REGISTERED  POS T. 

OFFICE OFTHE ACCOUNTANTGE',NEIRAI, (ANE) MEGHALAYA ETC., 
SHILLONCI 	793001. 

No. Cil-CLII,11'No. DA Cell/ 81 	 Dated:- 16.1.200). 

ft 	C011SC(lUent upon the decisimi of the Comptioller wid Auditoi -  Gerieral to 

scpat -ate the uidi - c of'Divisiomil Accomilaws/Divisiomil ACCOLIlItS Officei -  Grade-1 & 

H/Sn Divisimial Accounts Officei -  iii Ilic St,,Oes of Animiclial, Prldesliji - ipmm uIld 

Manipffl' w.c.f. 01.05.2007, ',111 NgLI1,11 -  I)As/DAOs/Si-.DAOs undu the 

adininish-ative control of the ACCOLIntwit Gericial (A&E) Mcglialaya, Amilaclial 

Pradesh and Mizomm, Shillong me lici - eby i- equii - ed to exci -cise option for pcimmient 

allocation to the office of theii-  clioice iii the pi-esci -ibed Option Foi -m enclosed 

herewith. 

Tlie 	pl-oposcd Smictiomd Stmigili mid Pcisoii- iii- positiciii iii tile (Illee states, 

i.e. ManiPur, ,r, - Ipura and Amriaclial Pi- adesli is shown below:- 

Na-me 	of No. Strength of the cadre a_nd men oil roll 
the state of 

Divi 
DAO 	DAO -11 	DA 

Oil 

Sancti Men Sane Men San- Men Sancti- Men 

,tat -olled oil Ii- 011 ctioll- oil ed oil 
stren roll oiled 1 . 011 ed I- oil SLren- roll 

c gLh .9tren Streng gth 
M -th 

,~_ru_nachaJ 1 16 23 9 23 2 32 0 

Pradesh 
Mal-lipur  79 12 8 20 4 20 1 27 0 

Tripura 52 8 8 13 0 13 0 1 8 0 

01 

5 1) 5() 3 7 8 
__~7_od —3 3 32 

2. 	'I'I)c S ~Iiictloiied Sheiig(li will b e ( j C tCjjjjIjIC(I 1'01- flic Stji(CS of 1\11LIIIII)L11 -  

'111d AFLIMLICIMI PNICICS11 0 11  the biis is (., I' munbei of' existii -Ig Divisions fol -  \Oicll 

1)o ,;t ofDA.,, / ,  )/\Os/Si- .DAOs lmvc buil s ~wctl(), Icd I()" OIC-se SUItes. 

cf 

to  

AjvOcata  

9 
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j Y 
Contcl..2 

Per"I'Mic"t. allocation of existing I)Aq/,DAOs 
& Sr.DAOs to tile States oftlicir 

choice will be 	made by tile  pl .es 	-olling Authority i.e. tile 'cilt ta(I I - c  Coliti 

Acoountant General (A&E) mcghalaya, etc., Shillo 1  
119. 

Allocation of DAs/DAOs/Sr.DAO opting 10  a POrtie"Ill. States will be ninde 
oil 

tile basis of their seniority ill the coiiccrned grade starting from the senior first. 

If the number of 
. 
optees for ji vi tatc is more than the sanctioned posts in a grade, 

tile 	Jcrsorl ill tile grade in excess of the sanctioned strength of that 
juniar rilost I 

thIt  S tate  I  ga i n, ,,I tile existing posts shall 
state who can not be accorillilo(kitcd i 

be posted temporarily to tile State 
for which the number of optees is less than the 

sanctionod s trength .. Such persons will be posted to the State for which . 
they have 

exercised t 
. 
heir options oil availability of subsequent vacancies in that State- 

tile selliority of the cadre illembers will be fixcd as 
6, After separation of the cidi -c, 

per the existing iiitci --sc sciliolity. 

-a 	adre -will be 
Tile vacancies remaining unfilled ill a State after sepal ,  tioll of c, 

filled up by the concerned Accountant General office as per Recruitment Rules 

for tile concerned post. 

Direct recrUill"cilt will b e  clollc ill the deficit State only against tile requisition 

already placed/to be placed to the Staff Selection Collililissi 011 - 

After final separation of tile Uldl -c , tile cadre 

' 

of Arunachal Pradesh will be 

controlled by tile present Cadre Controlling Authority i.e. Accountant General 

(A& E 	
. 
Meghalaya, etc., S11111olig, till 	Such little a separate Akwkovkll[13 L~ 

Fliltiticillelit 014-1ce is not I'mic(lolling holli 11,111agor. 

17 111p l oyces  of tile State of At Limichal Pradesh appointed oil deputation basis as 

Ill bc MILICt' adillilliStratiVU Control 	
a (if  tile Account ,  'it 

I)ivisional Accountant W 

General (A&E) Mcglialayn Shillong till fillalisatioll orcourt cases pending in 

differcilt co urts 	Central A(iiiiiiiistl',Itivc-'I'i-ibti-iitils-or  till --such 
 time 	tile State 

a l j) 1 . ;1( j cs j j  1 1 ,1s lo t t a j~cll over the cadi 
(710mliment o 

Contd..3 

a 
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There is every likelihood oF titk'1111-- ovei of the cadic of DAs 	by tile State 

adesh in the near fLl11II'C. Goveniment of Arunachal Pt~ 

All the Divisional Accounts Officcr Grade I & Grade 11' and Si- .Divisioilal 

Accountants Officer are to exercise his/her one time option in the enclosed 

Option Forin and submit the same (0 tile LIIILICI'SiglICLI Within One 11101101 171 -0111 tile 

d,ltC OfiSliLIC of thiS CiFC111',11 

If SLICII Option is not received within one month from any person, such person 

will be allocated to the State for which number of optees in the concerned grade 

are less than the sanctioned strength. 

'cised will be It -CatCLI IS filial and cannot be revoked under The option once exei 

ally ci I -C u ills tances. 

The optioll 5  to be exercised by tile regular Divisional Accounts Officer Grade-1 & A 
Gradc-11 juid Sr. Divisional Accounts Officer and not by the Divi-Viollill 

11ccounianis aj)jwintedon deputation  basis. 

Autliortiy:- C&AG's letter No.909-NGE(Api))/32-2006 dated 17.11.2006. 

Dy, Accountant General (Achim) 

W 

Contd..4 
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Memo No. DA Cell/IIOC'/2006-2()07/1)27-, ~,)37 Dated:- 

Copy Forwarded to 	foi- illrol-rilation and necessary actioll:- 

I The Accounkini Ciclicrol (Audil)Tripurn. Aliarkila. ;,il, 

 The ACCOLIntant Gcncral (Audit) Manipur, Imphal. 

 The Sr.Dy 

* 

Accountant Gcncral (A&E) O/o the Sr.Dy.Accountailt General 
(A&F),  Tripura, Agartala. 

 Thc 	DYACCOL111WIlt 	CIC11CMI 	(A&, I,-*) 	O/o 	(lie 	Sr.Dy.Accountarlt 	Gencral 

(A&-F-1) Mallil)Ur, Imphal. 
 The 	Secretary' 	pwl), 	1&1:c, 	1 ~ .W.I). 	& 	E-lectricity Dcpartment, 	Govt. 

Tripura, Agartala. 

 'File 	Secretary, 	PWD, 	I&F-C, 	R.X.D. 	& 	Electricity Department, Govt. 

Arunachal Pradesh, Itailagar. 

 The Secretary, PWD, 	I&FC, 	R.W.D. 	& Electricity Department, 	Govt. 

Manipur, Imphat 

The Chief Etigincer,PWD,I&FC,R.W.D.,Electi -city Department of tile States 

of Manipur Imphal.. 

States 

oi',ArLmnclwI Praksh, l(miagil". 

The Chief Fllgi1lCC1 -,PWDJ(V1  FC,R.W.D.,I,`ICCtrCitY Department of' tile Statcs 

orTripura, Agartaki. 

The Executive Engineer, 

Shri 

O/o the Executive Engilleel ,  

Sparc Copy. 

Q"P "t,  '019 
Sr./\-"C,611 	

'z~~ 

I/c IDA.Cell. 
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Form of 0PIi 0  

I ri  ti le evelit of separation of Divisional Accounts Officers/Sr. Divisional 

"'d sh, pur/ 'I'ripura/Arunaclial Accounts 01'ricer cadle ill 01C st, 

1, Sill i/sInti/MS 

working as 	
(designation) 611der (lie 

I administrative control of Accountant General (A&I-- ) Mcgh ,11 1'Y', l ,  M 'zOl" I ' ll  

Arunachal Pradesh, Shillolig do licieby opt to be 1
-1 1 1 ,111y allocated ill the State of 

(naine of' the StUte) ,  

under 	the 	administrative 	control 	of' 	[lie 	Accoulitallt 	General 

(A&E) 	
ill knowilig fully that the option so 

11lowed ill 
exercised shall be final and no l"I"Aller c 1 l ailge ill tile above option shall be ,  

ally casu. 

Date 

Station 

(Signature) 

Name 

Dcsig , "ntioll 

Divisioll 

SWIC 

COPI 

ItIped itt 	
tfo 

AMOCO 
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IN THE CEN-FRAL ADM~ISTRATIVE TRIBUNAL 

GMVAHATl BENICH: GLAVAHATI 

O.A- NO. 115  OF  2005 

ami & ON Shri L. Appal Sw, 

-Versus- 

Uiu'on of India & Ors 

wRM-EN STATEMENT ON BEHALF OF THE RESPONDENTNO. 11 

1, Shri Jayanta. Kumar Btiatlacharya. son 	of 	late 	Anil 	Kumar 

Bhallacbarya,aged about 47 years, presenfly posted as Finatice & Accotuits Officerui l 

the Directorate of Accounts, Naharlagun an8 residing at NaharlagunP.0. Naharlagun, 

Arunachal Pradesh do hereby solenir ~y affirin and state as follows : 

	

1. 	That a copy of the original applicafion being No. I lPf 21005 has been sen ,ed 

upon me wheremi  I have been urayed as Party Respondent No. 11, 1 have red the 

averments made in the application along with its innexures and understood die 

contents thereof 

That save and except what is specifically alnufled in this Written Statement 

and the statements made in the applicafion which are contrary to and m'consistent with 

the records shall be deerned to have tftn denia 

	

3. 	Tbat the applicants ffled theillsiant Rpplication seeknig die relief viz: 

i) 	That the applicants who are on deputation entitled to 6 ~nsidemtloll (1~ 

Divisional Accountaw workilig under different Division offices of'ihe 

Executive Engineers in the State ofAruriachal Pradesh. 

Celtdiej to be trwe 

COPY 

A'— 

~400cotfl 
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it 	Thai before dealmg with die said rebef as prayed for. Ole deponeiii 

deals %Nith different paragraphs made 'in the instant application for 

conveniences of the case m hand. 

That with regard to the statements made 'in paragraphs 4.1 and 4.3 of the 

instmit application the deponent states that ihese are iliad,ers of record and any 

statement made therein %ifich are contrary ~ to records shall be deenied to have been 

denied. 

I'liat with regard to the statements made in paragraphs 4.4 of the Rpplictifion 

the deponent states that the State of Arunachal Pradesh through its Principal Secretary 

Government of Arunachal has formulated a schem6l 

the Administrative control of the cadres of ~enior DAO/DAO  Grade-WAO Grade-H 

Id DA of working 66sions alleging to PHERWDU CD,`P%VD,?ower _Department 

of Aninachal Pradesh from the control of Accountant General (A&E) Meghalaya, 

Amiachal Pradesh, etc. Shillong. The said scheme has been sent io the Accouuiini .  

General (A&E) Meghalaya, Anniclial Pradesh etc Shillong for t,-Adng oyer  of  the 

administrative control of the cadre of Divisional Accountant from the later I vide office 

letter dated  30.7.2005. This has been done in consonan 

I'litt with regard to the statement made in p,-Lmzmph 4.5 of the appli-lition the p 	- 

deponent states that the question has been dealt "Ilih Hi l die scheme willi ch is quoted 

hereunder : 

"2.2. The Divisional Accountants (,on deputation) those ~Nlao have compleW,  

the exisdug terms of deputation will be continued as Eme-Tgeticy DiNisional 

Accountant for die hule beui lg as work-mi g anangeinent, But for 11jelf absorpijon as 

regular Divisional Accountant they shall lii ~ -e to qualify themsel'- -es in Ille Di'.13 1,01131  

test examinalion willwi l two years ftoll, Ole diie ot oqkiiio over Ilie cadre lioni the 



adinui ll'stra6ve contTol of the Accountant General (A&E) , Meghalaya, Arunachal 

Pradesh etc. Shil.long, for which they will be iven thm chances to quali~ m the 91  

Divisional, test exaininafion. If any body fads to quali~ in the Divisional test 

examinafi, on, shall be reverted to their parent departnient. as and when qualified hand 

become available".—  

The said paragraph of the scheme ha, put certain conditions and these 

conditions are required to be fulfilled m order to get  the permanent absorption m ffie 

cadre of Divisional Accountant working under different divisions of the Government 

of Arunachal Pradesh. 

C(-,Tles of the coinniunicalion dated 30,7. 1-005 

and the scheme are annexed hereto is Aimerxure 

A  and B  respectively to this Wriben Statement. 

7. 	Iliat with regard to the statenieDts made in papplis 4.6 and 4. 7/ of the 

application the deponeut states that I-lie a)veninient. of Astmachal  Pradegli-had-

reiterat,ed, its stand for continuation of Divisional  Accounts on deputation 611 the 

proces§ of takirig over administrafive control  firom Accountant Gmeral (ME) 

MeghOlaya, Aruanclial Pradesh etc. Shillong B completed which is evident. firoin 

(Aimerxure I of the application dated 1 2.  1. 2WO. 

S. 	Iliat with regard to the statements mRde i paragraphs 4.8,4.9,4.10,4.11,4.12 

and 4,13 of the applicafion the deponent states that these are maders of record and any 

statement made therein which area contrary to records shall be deemed to have been 

denie& 

9. 	'fliat with regard to the slalenienls made Hi pafagyaphs 4. 14,4. 1 1  wid 4.16--of 
r 

'the application the deponerit staies that before submisgion of the scheme for takirig- 



ow 

4 

over of the : cadre, the State of Arunachal Pradesh hasreonsenied f& permanent 
4 
--)nf absorptiom the deputationiA3 under the administrative co—HH­&F~EeXccountant 

G*raj ( A&E ) Meghalaya, Arunachal Pradesh etc. Shillong. 

Theldeponent furffier states that the Divisional Accountants on deputation be 

a1lowed to continue till such time the cadre is taken over by the State Government of 

Arunachal Pradesh keeping in view of the experience gathered by the ser%ing 

deputatiomis'ts and if the scheme is implemented and control of deputationists are taken 

over by the State of Arunachal Pradesh, the deputationists shaU have to quaI4 

themselves for permanent absorption indicated above. 

VERIFICATION 

1,, -Shri Jayanta Kumar Bhattacharya, son of late AnE Kumar Bhattacharya, 

aged about 47 years, presently posted as Finance Accounts Officer Mi  the 

Directorate. of Accounts to the Government of Pradesh, Naharla-gun, do hereby verify 

that the facts states herein above are true to my knowledge, information and b6lef 

derived from relevant records. Nothing substantial to the issue raised by way of the 

present O.A. has been concealed. 

Verify at Guwahafi on this day of 126" September, 2005 

DEPONENT 

A~ 



I lie AQcoull :tant General (A&F.)! 
j1desh,etc, 

'91litlong. 

f scileme for tahing over the nd to inist 1'2 
tiNT controi.of tile 

sill) 	i 	 I 
,I ca d, es of Sr. DAO/DAO Gi ade — I DAO ,  

Accoull(not 

Sit, 

I am dit ~:dc(l to submit IIcrc ,-%i0l 01 ,  poposcd sclicilic fol taikilig over (lie 

c,-Idtc of Divisional Accou"U"Its C01111) 
l i s iog Sr, DAOS / DAOS 

	

'It i ve c, 11 ( ju l 	j 	

countants by the Go-,cill"IcIll of Arunachal Pladesil P res" tl y 
Glade — I & 11 and Divistonal Ac 

vestcd under your kind colittol 

State cabinet I",Icl silict aPl" vc(l tile  
arn fulther directed to strItc t 1 l at t1le  

rtments of Law & JkltficiM ,  
11toposal to Ulke ovcl tile Cadre and the Dc.PI 

I ~Cfoj-jj, 0 ', r ti l e sj ~jtc have duly vetted the s cilellic after thoiciog I Mullill ~llioo  
AdillillistrAtivc 

grp  .s as  state  

	

In View of the pro 	s 	
'd  a t)ovc,  I all, di r ected to requesi YOU to collvc) ,  

	

m 	 DAOs / DAOs Glade — I 
your approvil facilitat 

log  sillootIl t,  j 11C,  over t) f tj j ~,, c ~ j ~jjc (,f DAs I 

	

floo, . ) , our kind cullhol. 	
dge Ile  rcceil)t  o f t I )c  - 	ndi'll)licate 

	

Kindly icknowle 	
11cule co closed in qu, 

Yours ra idifuliy 
1:,mclo As stated above. 

c N41 ~IVQ~ , glllavv 
/1)i j ector of Acco ~lllts & I le"Isulics, 

(jovt ~ of An"Mckid 
Nlahal1 ~1poo — 791110 (AT) 

Dated 
No. i)Ari , m'.-27 / 2 OO U  

Cully to 	~ jj SeCI&H Y 	(;(,t. of NowlChill 1 ~ 

	

, . 	I'lincil) 

	

for infullWitioll- 	
Imchal Pladcsj 

i 
I  rol infoliontion 

, 'I  w  & a , 1 , 	( j ON t, o f At it 
'11,c s6cletaty, 
please. 

fA um"c 1 lill I~ Cfonos, to 11, Go\t 0  
'I'l l c Sccrctnly ~ persollild & Ac . InIiIliSIIzIti'c 

Pradesh, Itil"agil 
r  t ,or  i ll l'oro wtion I~ Iczls 

~-Cjvi ~ M( 
I)i1cclol'ol 

of Awl-d'I'l jllodc ~11. 
7911 M 

be' 
	

e, COP, 

CetAlPea  it!  

6.. 
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\dmill k 	
adurs  (l 

Hic "Wicille 	 % k 1 1  t  1  -- 	

'ill 
 ; I ( ) - 

Sr. I)AO1IMO  Giadc-IIWAO  -Gratle -11 3110  1)1\  
j) cl):t I.tIncnl ul  Alul-0 1 :0  I'lat1cs "  fill " ' Ile  

(lie Al: count:1111, (;cnerd  (  AM,,), 
	I'l  adc  11, etc.  Sllillullg ~ 

rc Created by tile 
Statc Gover"lliclit ill tile 

I I le  Ilos t s  o f J)jvisionil Accoulltallis \,;c 

p ublic Woiks Depar 
. 
tment / Rural Walks Drpaltillcilt / Public Health E. 

~1gillecring 

od Control & POwcr Department, but tile adillillis tlal il,ve  control  
DepitfUncrit /Irrigati`)" & Flo 	miry control, etc, vested will ,  tile , ccouillaill 
Le. appointment, jlan ~ fcr, posting & discipli 1 1 etc.  Sll illollg. 'llic Divisional A count Bills 
General (A&E), Mcglialaya, ArunachIll Ilradcs 	 I 
conics under the inilliediate control of (lie Executive Engineer of the Divisions. '1 1 11C Y assist  

Ole Executive Engineers while tendering 
accounts to tile Accountant GencrqI (A&E), 

Meghalaya, Arunach 
I  al Pradesh, etc., Shillong. Their pay and allowances and other service 

it rules in force, but they are paid 

	

condition are at present govemed by 
die Central Govermilet 	

r tile cadlics of tile 

fron, the state Governniclit's, exchequer. The question of taking ove 
	

61 ( A&I : ), 
tile administrative cont rol of the Accountant Geller i 

Divisional Account all is from 	 0 
-ad 

hillolig lind been under active consideration r t he  S13 ' c  
Nleglialaya, Arunachal I l l csh etc. S 

n order to I 
. 
iave proper control 0 

vet ex pel liliture and 

Governincill for quille - 01c li ' lles  Ps' s,  since it tins become esselitill for the stale 

other accounts matters of 
tile Works Division 	urred i ll  vilious enginecrilig 

Governinent to have better control 
oil  ti le  l l cn\, y expendilme ilic 	-1 

	

(lie 	 cadres of _Government o f Arunachal Pradesh has decided in 
~.pursu ,  'Ice 

divisions. of the stat Now, 	r of the administrative control of the 
of cabinet decisibn : of tile State for taking ove, 

- 	
I I I Pradesh, 

Sr. DAO/DAO/DA fro" ,  tile Accountant Gen 

_ 
ral ( A& E) ,  Mcglialaya, Arunaclia 

etc., Shillong. 
Ofrjccrs/Divisional ~ Accounts 

To take over t i le c , a(Ire of Sr. Divisional Accounts 

()rficets/Divisional AccOulitants fron' tile administrative control 
of the Accountant CJcllclal  

l l iliollg ,  shnil be subject 10  tile rcllo\~t 'llg  tell"s  

	

(Atvv.E), Meghalaya, Arunachal I
l radcsh, etc., S 	 i, 

and conditions- 

	

	
lull 	

b o 	c 	!die of 

I uf DA/DAQ and Sr- QA~i~111  
Absol' ) t' Ol  
Ll,.L A  - G  to  State Cadre. isional 

cis  / Divisjolial Accounts Ofrlccr' 
 / Di,, 

	

Sr' . Divisional Accounts Orric 	r tile Accountant Gelle"I wilo 

	

Accountailts ( Regular ) borlic Oi l  tile cidic 0 	ly opt io serve in 
le Stile of Arullichal I

) Fadcsil Ill ,' 
are presently working it' ll 	

The wi Ili ng Sr. Divisional 
I Accoulits 

(lie State cadre on statu S qu . 
	. . . 	I Accountants ( ~Rcgular 

Officers/Divisional Accoull is 
 OfFicers /Divis 1011a 	I to- 0,~& 

i ll  ti le State may submit their options to  'Ile  'Se'C'i"911q X 0 ,  
working 	 N D 

qVftin, ot 	I 

C 	-ad'a" 	q tile ,,MjW,rVt of Art,01 	
-a nag  w) 	 date of frol 

F 	\yitilin 2 (TWO ) 11101111's 	', cl, 
concerned Executly 	

under intill1alioll to their parclit dc P ar"  
jSSUC Of tile 'Nolificatioll 	 oullis OIFICC IS  

S r.  Di visjolial Acc 
Quills  Orric els I Di %,isional Acc 

r state "cl ,"Ic e  

1.2 	 ( Regular 	Who do not opt 10  

/L)ivisiollal 	Accokffl la"ts  cont .1110c 	t ile 1)0.,; t sliall be allO \%'ed  to  "crvc  oil  
c ojl ~jjtjon, bill N%illing 

	

	 d by ~ tile 
-onditions of depi,itition duly iplilo" c  

standard terilis and 	,,is m-Ilich Illay 
bc extended upto 2 

	

njelit for firliod up to 3 (ThIc e  ) Yc'. 	-1-11, 	
revet i ctj to their 

Gover" 	i llteles t of ilublic Service. 	
_), sball be 

' live &JAIUMM ,  
I \VO ) yclu s it ,  t ile 	or their rcstic 

Oil 

ellod. 	 /\tcoullts 01- 1 -1cers /1 1) i"
isiolla  

'I' Shall milillu k;  
I*iic Sr. Di v i .sioll,-il Acco"ll 	I Alullaellal IlIndes 

Accot" 
Iltallts  k I~cgki ~ ar ) v -10 DO tLl  Scl%:c  11 , ion alld 001cr Iclircilic 

to be governed by tile C" "'Ill Rkl1cs  [()I  

li ' lle to  t'll)c  
Is / Divisional 

-0 Accot"I ts (-)"'cc  
sellio,ily of 01c Sr. 

Division ,  I  
-110  OP!, for tile St ate  

Till: I 	 micr-e- Sellj('11tv ;15 

	

.\cCokiliks, Office 	-, die b;Asil)g Oil 01C 

	

ed ill tile Stole C1. 	
i,),,;d Accot" ll ' ()1licclq 	A 

	

orn'~ Cl ,  / 	is 

	

Cl vice silill be 	 (1 ~llc 

	

. . 	
I 	.i s  

	

Divistoll" 	i olial Ac(AAM" ) " ks  
l)i\,i,;,ljaI AccO-W's 

O%Ql 0 0 ~ ,  , , 

I 
, 
I bf 	

copy 

certific  
Cal 
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1~; 
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Fly 

I)Ivi-i'llial Accoullla;lt 	
. 
1"'.; ~

5500-175-90001- 

j)jvi6('IWI Acco 
I  I Its  Off'Ice , ((:1 [ad 

C  Divjion 
I 
 at Accounts Officer 	7500-250-120001- ) 	r)fI lcer  (Sr. Uiade) 

D) 
[)i v lsj ~inal Accoun s 

officers  I)i v is 

i ' 

olml Accoun ts  

T 
 te  C _ 
I 	

a(Ile o f. S r.  L)ivisjonal Accoullts 
10  ale working III Arunach:ll p' 	n"  

	

G rade .1 &' it/ Divisional Accounts " 
	

for drawal o f tileir :pay and 

be allowed to contin ue 	Ine state 
regular basis shall 	pay even afler taking ove( by 

Cates of 
allowances ill tile "' sting s  
Cjovt. 	 lillong 

SI  AlalaYa Aiul) ,Icl",Il pladcs" ' etc  

	

I (A&E), M'-'9 , 	annexed lic1clikil 
1.6 	I'lie Accol"llant (J'ellera 	Ile  i n t i le  pic,cribed forni as 	and 

s 1 l "I ll ol)taill .  tile. Pli'tion ill triPlic" 	AO Cjrade-II/DA 
borne on his cadre Idic 

	

f1cill, ti le  St. DAO/DAO GjT 3dC - ' 1) 	ki n g over - 0 - le c 

Ile of Arullacilat PT'dcsh oil . tile date of  tIl 	Islolls alld 

	

serving ill tile 
SU [lutlent O"OU911 tile 	

F- Ilgilicer of tile Div 

by  t i le  stile Gove 	xelcised by 
11, St.  Dii sionil ,  

	

of cacti option c 	ional Account!; office"  
furnish one  cop ) 	officers Grad ,, l Divi-s 

11 Accounts 	overmile'll fArallach"I Officers/Divisiol l, 	Ile  SecrefarY 10  
- 	ccoulitaills to I , ,,d,_ I IjI)i v isjonaI A 

()f rinallce, 
oil  rece ipt Of tile options. 

Pradesh ~ Dqyurtmellf 

) utatiull 
uIltants On 	 ellal 

	

J)ivisio  —11LA~1101a~"~C' 	 rulla 
)J2. 	 ks divisit' lls  111 A  

vot-king ill 'lie  wor 	t ile po ,; [  O f  
,,I)iV Isional ACCO" 

Il l a nts Who arc \ 
allowed 

o conti nue serving 	
icrinsQ.11— 

)tit , 23 	'li j oll sliall be 	COITIJ)ICIC tilcir norilla  
o il  (lei 	

on dePkIli"' oll tit'  III" 	---- 

I)I, -Is joi lal ACCO 	 k IW 
Ise who Ilav ,  

I  LICI)kIlatioll 	1--liiclvCilcy 1) 
Dillislollal 

Ac,;,)Ullllllls ( of . 11  be  r 	I as 	r lIbsoll'" ("' t  j3 ut [Of MCILLf._— — 
2.2 	o f de putatioll Wi 	rIll gellIell 	Tile 

C\.jsking jellil 	aS woTkinOT 	IcInselv Cs "I  
,Ile bcil)g 

	

a 	the 
Accountant for . 

ti . le 1,11 	il k tile) 
SI) 	I avc to qu , 	OVCI' 

	

nal AccOk"' I 3~ 	 aI (A&-E) ,  
[is 'r 	bill lV'*o )'cars 

from tile date 
of laking 

- gular DivISIO 	v'It 	O f the AccOu 
Ilt ijill, GcnF 

I 	be 9 1v" )-, v isional test r "I ' lltnalloll 	control 	1 	3Y fa ~ ls W 

	

1,, adnliniskf atl ~"` 	sbillong, for \",Illcil I icy 
'Jdvc  floll, 	

It 	if ally!bol 
I t i lc i r  pillent 

	

A11113 cl' al "radcs 	it test " a"Illatioll 	to, mcgilalay" s 10  q% , ajjy  in  Ill, DivISIO' 
'

1 1 all be IcYc Itc(l  

	

lie Divis *' 011al  krs 	c available- 
'lualify 	"Jiflcd h-and bccolll 

N,;Iicn 
dcOrtillcill 

01 
Accuk"' - 	e 

3. 	 of 	t -d willi !  tile 
"'AI)jI1jjstfzIkIVc coil 	

'\ C cokilltints 
s1l"M be Vcs c 	k'C 

-aftesil' 
Ittillogn" all 	ladesil. 

	

GovernmeW 	
Arml(IC 11 " t 	r 

Illiellf 	
ArillINC11"' 

...... I, 	
k i t, .5ecrefarl" 	

fi l e Gove ,  

excicised by 

Depallilleill Of 

4. 
V ' I nInCI)t tllr ,.

)tl gll  j)j ,,j,1 oj)nI AccOu"Inlik  
IIIC Stake go  I k"" v acM`16cs 

jt cc l III 
. 
l(C 	S 	"Jelik I011141ed 11t)Ill 

	

VIYAQ' ~ ! Vo 	C j" -Cllcitl 	iliv, I"j  1- 1 

5 	the ("Wfe 0  

	

kblull ~: 	Ilion 	
J)' \ J SJOW ~ 

'11C 

4 h  
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5.5 

6 

7 

11 1 A ~ . . - -.. - 

Age  Li  
, 
mit  for 11  Dilect Rect-Oitillent": 

Calldicl 
. 
ate should not be IC3s than Is )eats and 11101C thall 29 ycill i~ of ~lgc, 

piovided that'thc initial age linlit may be re laxed up to 33 (thillY Illr~ e) )'Cals 

ill(:jise 
. 
of APST candidates in accordance Nvith tl ,,c order of ille state 

c. In case o f C ,~i s tijlg / woiking bivisiOnal, 
go velilincilt from time to tit" 
Accountants, upper age litilit is rc l; lxable upto 52 Nears. 

E'du,atim,  Qualification: 

~%,linin 
. 
lun, Ed 

I 
 ucational qualifications for direct 

recruit shall be a University 

Degr 
I 
 cc / gradume with any one of 

tile subjects nalliely Mathematics, statistics, 

Commerce, Economics, 110111 a jecognized UniversitY. 

at serial 5.2 & 5.3 above shall 

	

Note:- Age Linlit and Education as prescribed 	(s). 
not be applicable i ll case of eligible departmental candidate 

,fIjcSccrctary 
1 
 10  I le  (j overnillent of Arunachal Pradesh Departinctit 

Of 

l i llg au thority subjcct to tile app roval  of 'Ile  
Finance shall be tile aPPOill 

Govell"lle'll- 

Frobitioll  RMI 

01TOUgil 
tile  I ll i l i a l I ~ ccr ljitjjlj:.n1 Examill,16011 will be oil 

f %vo ) ycals before their absoifilioll ill I le . Cadic of 

	

piobatioll for a period of 2 ( 	she shall be given I hnng for it 

	

Accountant. During this period Ile/ 	
I Divisiontil 	the Administrative 1'raining Institute an~ thereafter 

	

period of 6 six ) nionths in 	pects of public works a ccounts flor a further 
intensive practical tlailling ill all as 

period of 6 ( Six ) 11101111 s - 
test 

ired t o  p a ss tile Divis,101 I 	I 

After this It, 	 '. Till mich ,i ll i li g , the candidates tile rcqu 

which will be conducted 
1)), I)i jc cj()r of* A cco unts mid Ticlisillic 

, he  t ,ainces,  tile 	isjunal Account;"' (  011i ptobotioll 

finic as 	
y  ate posted is Div 	y posts equal 

Ial 'Icst Examination superlik"llel "It' 

After Ilas sing the Divisiol s 
%vill be d ccl,led to be cleated R ) r Illeir

. absorption 

,he number of such t 1 ai nce  
i c iiOn of probation Period, 

.bit colly 

TrillisfCl -  & 
to scr% , c 

	

Divisional Accounts 	Off-' cc's "it  
Divisional 	Accountants 	

ate liable for traiisfer to ti le  

allywhere 
, 

~vitllin Arunachal I,
TI d csll and 

of Accounts & -I'Fcasu "cs  '~%'Ilcicoll  Ilg i ncers  /r it ector 
cstablislillicilts O f  Chief  1  
such posts exists. 

'i ~ 1-:11isf r  of recoid: -  

	

'I lie Accotillum . t General 	
Mcghlla)a. Arunachal Pladesh c , 

tc. ShMong 

recolds,  to the SWCUll 51  to 

	

oll to 11 M'Sfcj` tllc Tcle\  I'll( 	I-j 11;11j(:c  \,itl6o 3 ( I NCO mke neccS 531 Y `lcllli ~ c 	'Sh I)CI)MMIC11 
(Ile 	of Alm 	11 ~11 VIMIC 

tkc dme of j ~ ,;"Jc of tile 11061-icatioll ~ 

1 	5.2 

5.3 

4 ~ 

S(I/- 

-kiboll ,  
principal SCclel 11), (Filmlice) 

Govt. of Arlillach,-11 I'ratlel;ll 
~~agAr - 	', 



44, 	 ANNEXURE-, 

0FFIcr 
~GO~ ERNMENY OF ARUNACH,Ajp.fZADf5 ~, 

r)I-r"  Lr-TC`IZ,ATE Or-  ACCOUNTS gc Tr  

2005 

Amnji-11;11 Prade~zll nfc, 

I)A (:)/I')Ao 	 c6iltroc,11 (11 ,  the 

sit, 

hereivitil ti le jr(ITI(,  -Ae cchelne for 1 ,~jkl Illy  0~, r ,r  tile  

(f 	of 	Acco lu r.t ti
' DA( 	 """nFiSille, Sr. 

it-nd 
t of on(le - r I'Mir kind ty)ntro j ,  

thr. ~)Ijtq cilbillot had sill vo j1pro v4ttl tilp 
0W 	Law, 

Of the :;taio ) j ~ ;k  e  ( !, Ill - 
after thoroupil 

ap,pr 0 ~ ai 
Over of the 	(;I ijAs D A (),/ T 	e 

fly Vk'd 
4  tile scheole endcv ,  Self 11 ,  

Tjklo:- ~ki ;( ~Jjej,jj . I.Mle 

:~d/- 

Directorof Ar.roo,,j.-,,,,cj 
" Of A111114di.tj 

N~l 1 	
;~~ Ij 10 (A.F) 

r  opy 
t - be 

CertiP e  - u 	Cate A—,  v 0 



ap 

to: - 

4 ,; - f P;S to Pihaclpll 5ei:retan - 	il'hiance) 	to 	Elie 	Arunaclm) 
Pradwsh. (tanagar for informition 

Tho Sccr,'-tarv, Law vz ju~ticiaf to t1w Covf. A'Arun.whaf Prakip-sh 1" -,T 

informariun piease, 

;'SeCref-anr, Persol 	:(-I &, AduwusLraLive V.eiornus. to U ,,e ucsvt. of 
,ar for I.JIfC;rDI.ItI0LI 	Icase. 

cd!- Rict 
(C 

'Acl r - fo 	oi 
4 Y 	C Of Artum( hai Pr,#dp,.sh. 

62,  Naha rla-. ~ 	-1 	0 	A P) 

0 

, 
Ift 



Ago I H Vb 11LI. i! f-11- i 	 a- 

G1 0 NIT. 0 1 -1,  A R (11  N A (J I A L PRA 1) FS I i 
DJRF,CT01t/VfE 01" ACCOUNIS &TREASURIES 

'UN. NAHARLAG 

NO. DA/TRY/15/99/ Part 	NnImi- Ijigun, Me 15' 11 july'2005. 

The Accuiotont GcnerM (. A&F). 

Shillong. 

Sub 	Dk-J5io;1nI &ccountiuts on deputiWrin — rcgqrdlng- 

Rur 	Your IctitceNo. DA)Coll/1-8/Coutl cw.-,crinon-ni/147, dawd 24.5.2005. 

Sir, 

I am directed to requc -,t you to rercr (lic D.O. No. DA!Cell/1-8/Court. 
Cas-,s/ 2000-0 1/1909, datl(:d 28.3.03 from Shri E.R. qolonion, Accountant Genct-ni (A&L) 
to ~;Iirl Oteni Dal, Finaric! Conimissiencr to thr, C-Qvt. of Arunuchal Ptndcsh. 

The Ae;coL fitnn( GCneral (A&F) !md In fils tibuve D.O. Ictier mrjilionrd 
that the order of Divisio ~ at Berich of I lorr'blc Uauhziti High Court, Itaringfir Perinnnent 
Berch, Nsharligun dated 10.2,2005 teg -irding tepatrIation or 12 Divi-donfil Accountants 
to t)eir parent departments in the Oovi. of AiLinachal Piadcsli Is riot being iinpicnicrited 

and find urgcd this depirtnient to irnmedlately request the remaining 11 Divi3ional 
Ac(:ountants whose caso are pending 'in the Court/ CAT to %Ylthdrnw their court cnse. 
This department had puisued the matter with representatives from bofh the group of 
19 find 12 Divisional Accountants but nothing 3pucific result Is forlh-comitIZ. 

, This directorate also ac1<no%vIcdges receipt of Sr. Deputy Accountant 
UCIICral kAdirin.) lenet Nu. DA/Ct.II/I - 11/C,c. , u,1 (--,n?c -j/2000 Of/147 d-At-rd '?A.5.700', 

staling that In (lie liglit'uf ol. dcr passed by I-Iorl'ble Gsuhnt; 141811 Co!frl, IlAnngtir 

Pctinianent Bench, Nahirlagun, repatriation ordcrs In tc3pcct of 12 nos. Divisionni 

Ac.:ountants to their parent &-partmew ivc locinp i55ucd. 

From the-ondoiscments reccivcd frorn your office, repatriation otdcr-n in 
respcct of 12 Divisional Accountants as stated ribove lifive bccn i5sued by your good 
oflict: in tire inotith orMay':2005. 

tit, 	5. 	It is to bring to your Kind notice (fiat life 12 nos. of Divislontil Accountitrits, 
-~T 

wilose repatriation ordcrs were issued by )our good office hnd inade fiesh tippCill to the 

Hvn'ble CAT for issu ng a stay otdcr appitist the cider dated 10.2.2005 kiucd t, \ 

HoWble High Court, Itarragir Permanent l3crich, Nliharlagun. 

certilie to 
be 

t1fil 
COPY 

k~ A 
avocate 



4w 	OW 
~ 'OCCTS%TR)"S 

6. 

& 
1 uCojj!j(!f' ,  its dcci int ioll Of lie 	

schelilc r, )r inking C, ~ Cl 111C admin 	
S1011 

or ,,, '.,  Cmdre of D.A , 	L),\os 1 )) . 11 1C 	 COIJ I I - (,) 

to Yo ' 1r  g L'(I(j  ()' ' Ce  ".1 thill :1 FortnigIll 
frf. 	r1(:CC5Sjr,N, opproval pl,,. c.  

(C.M. N1011P . 111,]\V) 

Oitcdor 01 Accoutlis 
("Q\'t. OfArunachni Pridesh, 

Aleniu. No. j)A/TRV/15/91)/ 

Copy to 

Chic( EnCirerr. PWD ( F-17, 
DI 11) 

UC PA r(l 1 'ClI 1  of Arunackil 
C()IIVCY (lie 111atttr to Ill ,  the Execli 

2. Office copy.  

a 

Nalinrlogun. 
Datcd Naj, ~j j j jlguj , ,  

"'D I 11'CD IMI) poA,c r  

for inrm,j)!jjj(,rj vvidi rcrim.,it t o  
ti- FlIgilleer concerned. 	

4 

( C 
D;, 	vf A ,-,uuii(,,, &, j , ,C' abtIl fus, 

orArunnclillf p rldes l;,  
NrilinrIngun. 

u 



REX -its 17 1  0 

I,:( N 
INTAN F U I." I I C I 	A CC( 

I LAW.,  

Nu.DA CA' 1-1/2000-2001 / 1 5.09 

'VU 

Slivi C.NI.A.1ollgillaw, 
I)ijectur of A(;cotlllls 111(1 Tica"llricsi 

O)VC111111cill of . A1
. 011al.Awl I'ladvill, 

I'lallol lat"1111 — '191 110. 

1vtIlladial 

lot' 	
lom 

to [Ilk; 	of All'imullol Pimic!J1. 
Uf 

1/1 U I 
ICICIC11cc to 1110; of 

(1: 	d 2.3. 8.2005 
timisicl of I )As L;;Ikllc 	lix" 

ffic C&AG's officc 	
Ictimthill'. plojms ~':d 

101\V:11(lc(l liclCM111 i0i 
:lcccp1;II%cc of. Ilic 

this office. A copY of (11C (11. 

"Ill(t C'midiliolls Ullibudied '111 111C 'Idlullic by Atowiclint, I'ladclill (;ovQllllllcllt. 

	

colilliwills/sug" . cslioll if .111y, 	
~mmillilcill 	111.1) ,  bc 	onumillicalcd (o 

Ill ,,; CAVIV ; (11 ,  India lol' 

ofliuc 101 .  OmWILI 11MV-St I 
 lli"' 011 	t(lC 	

1clicl .  Ho. 1.)A 

Also Ow ntioll lahm by 111C ISIMC (Jo\cIllillcill oil 111i" office 

1/2og()_1001/1390 	31.10.2005 	
ldcx;c. 

aL 'Ill C:11 ly &dc- 

3111tc-d Ilboyo. 
	5 

Yom. S  

COO 

to 	ata 
	 C 



41111111W 

DI ;III 

Aurmijils  Mlirrrs 	11(pill 	(lit- :IdlllilIkIl:lfivv t - milild ill 	AA,1' 

Ill 111c  Goverlinwilf (it AI 1111:101:11 1 , 1:1111-di. 

11:1!: 	11r.-ifIrd 	Ill 	1:11.1. 	m - I-1 	fill- 	I-Ni-;Il 11) 
C;IdIL-  (If HiNTNowil 	J)ivr.i1jI1;lI AI c(mill!; (Illiucl!; 111,111 fill- :11Il11i11i:;I1;lllvc 
conflo) (11 OW A(A. 	 Ill if:; 

lClor;:111d 

1. AdmilikIfAivi.  Cullil (11: 

The adillmishalivc coolit 	(11 (11c Olvklowil Auumm(mwi / l)Ik - P;Ioo;iI 
ACCO 

, 

1
1
111IS OfflUCIS, N%Illo ;Ile pIC:SCIl(l)' [ ~ OVCIIICLI UMICI [Ile C:CoLtl1 CiVil '-,Ct - ViUc, 

;111(1 ;Ile wulking Under (lie ;IdI111I11!;Il;1IIv(- uolltlol of' Accounkint, Onicial (A&I') 
Mcgli'llaya, Shillong Shall oil thcIr tmw~ lci to 	ol'Govt. ol'Aitill;IC11:11 Pladesh, 
vest with the Diliector of Accum)[s mid Ticasmics, Govt. of Ammiclial Pradesh wilder 
De.1mi'linent of Finance. vdio w'wil ~(.1 excicku all [Ile adniiiiinfrative powcus like 

A  
2. 	SIMI!!; and volmjLIL!~ Lfil ILI 	rmlly fill li - posli.l . : 

(;I) 	The exi3Oiog Divinional Accomilmil , ; / Oivi:Jowil Accomit., ; 	IIII(ILT 1111: 

adminklialivu cuntiol of Au&miuml (;ciiciol (A&k) Idul-.1whipi, !:11illmll" 1mvc, III,: 
Fullowil)g undic coj,llpo!;i(ioII 

S1, 	Nallic of ,  the Post /Uadc 	'I'CAu ill P:1y (R!:) 

No. 	 ofumlic.  Sncilu' lll 

Divisional 	Acconjilants 5WO-175-9000 

(ol dillaryumdu) 

Divisiullal 	Accounts 6-500-200- 105UO 	2 TA 

Officers (Grade-11) 
Divisional 	Accounts 700-225-1 1500 

0111ccl(Grodc  1) 
TWO-2'M-12,000 

Officclf; 

(b) 	Altui -  luking oviui to Ilic m:ivicu of (;ovi. ill Ammadi;il Pmdu ~ ;lf, Ilic u'1.*i:;IinJ ,, 

jegulai Divklotml Acuumilmils / J)Ivv',1i on;i1 Accomik (Allcm; would cmilintle Io 

L:IdI C.-A.1 IRA ol 	I iol IN. 

3. Option lor  fraii-Sfer-1-o-s  t ~ rvivc of Govl.  (11 Al IIII:l( - h:II PunOvsh 

After -publicatimi oftk:Oldcl lol .  Ilic plopmed ImmAcr ol'undle ill Ilic o1116:11 

Gazettc of the State (JoN,cinment, Accomilmil (;cnmil (AA~F) Meghalaya, Sh 11 )og !Jloll 

call tipoll all the lcg~ lilal -  Divi!;ional Auummimil!; / I)ivi!:iilli:il A,.t;000I!: (Jillicci!; of Ilic, 

CullibillUd CM11C, NY110 filld ])I.ICC, ()If Olc (I;Itc of ,  (;;Iz(:ttt: Notification, ill (lie Grallalioll lk ,  

nmint:iiiied 1)),  Ili!; office to cxciL;i!;c 111CIF option of Ille plusclibcd plo ~ follll-n 

helewith thlotigh the lespective, execolivu cill"ificcl!; wilhill a licliod of two Illollill for 

going ovcj -  to Ilw, savice (if the Maic Govi. ol'Aimmulial hodc.'Ji ol I'M Illuil colilillimilcu 

in the Culitial (3u\,,Cllllll(:Ilt ~ ujvicc mulci (lie admini!amlim con(iol of' 

Mughalaya. Thc optlull '!,0 CXXICISUd !;11;111 lR-- ' flIl;lf Nod ill no 	\vl1;1(!;ocv(.--I it -diall Ile 

	

spc 	- Nyl 	- idl.cied. Thwe-who-do not cxcicisc stwli oplioll wiOlill Illo . 	-Cilictl puliod lol 	m(evul 

IUSOIIS SlKill be (ICCHIC(l W IIZIVC 111; 1( lc ;111 olill(ill to ICIII;Iill ill the CClltI;Il GL .Wt. SCITiCC 

undcr Ilic Adininistwove conhol of A.(;.(/VJ) Iduphohlyn. Tl1c pulv;1 01 1 :'I'll odiu 

ictile-Illulit lihillhu-!; of thwx who (1111 I'll 11ir !;I:IILI ::rl 	!;11;111 hr hmor 11) ,  Ilw Govi. of 

M 	TlIo!;C ],)iN , i!;ioll;tl Accoullt:m' 	I )1vV;Imi;il Accomik ( fllicri:; who ( , I)( fol Ilit'll. 

COH(MINIM - C ill HIC CC11111;1I I IOV( I 11111"It 	~ t:l vit 	1111dri Ow. mll) 

A,( i. (A 	I , 'I( 	v..Ill hr I'l 	m I I 



r7 
Ok  

11 Ih lyvw: III (Illict! All Ow 1\1 viliIIIIIIIII 	0, 114.1111 (A&V) IvIvI0InllIV,'%,Nhi Ih Ill) ,, 
'11141 flic cllipl tlyccl: (if Nutic Owrimilvill 	who lilt- 	(Ill 	Illiplillilitill 	ill 	flit! llkwl ~ , 	%0' Oivi! ~ illlllll. 

~~,Divisitlllal Ac'miIIIIIIIII 	Aucollill!; 	!;11:111 	11111 	lot- 	1111im-ml 	ill excickv mly t4jilitill 	lit 

)-,it Alvcv Ili d it i 11(flie flOvi 	":ticll 	it 	Ivililifl-11 	hv 	lilt ,  !:fall! 	t ;m-l" 	Imly lit , 	liltm-1-41 

11% .1wive 	fill 	file 	lanild: id 	wilivyllid 	romillititi.; 	ill 	11'.111111104141 	(filly 	111111111vt'41 	by 	dw 

-1. HVI'.  Ldnihill  ill'  ( !IIII(IlliIIIIN,  (11 ,  Net \ ict ,  
Sillwc1lil ~.111 	to 	If;lIrJrI 	It, 	lilt' 	:0:1(1 , 	( 011vI,. 	Ow 	cull(lililliv, 	ill 	%ve %-if I , 	Ill' 	lilt! 

v_\istiiij-, Divisional 	Acuumilaw.,; 	I 	l)ivr;itm;d 	AccomiU; 	011iceis 	shall 	lie 	Iq1,III;ItckI 	mn 

jollows: 
(1) Sc:ilc.% III' Pay- Eximiiij-, Divi!;iulla! 	,\ck killillmll.,; / I )k-kimial Acummu, 0i'liects : ~Imll 

coillilille to be placutf ill dicil 	cNi!;IiIII ,~ p:1) .  !;(:llcs ~ 	 I hw.'cvvI, ill file evc-Ill okilly I(.vi:;itlII of 

Imyscalcs tif existilill, Divisitimil Avcomitmil!; / I )k1 kimial Accomils ( fllicri:, 1)) ,  flit -  6ov(, 

of India 	with 	CIl *CCI 	II(Till 	.1 	thic 	pilot 	ill 	Ilw 	date 	(if 	I:II:iIII ,_qIvcI - 	file 	c:IdIt- 	ullithol, 	Ow. 

cm.-Jillf" ilICIIIIIII)CII(s Shall be elitillcti it) "ait - 11 It -wiscd scalc ~ ; ofinty liom dic :;.iitl, thic. Ali) ,  
subscilumt mvision of Qq Wit by die Sww (60. WIN lie allidicable id them. 
(11) 	Age 	ill' Stilieraimnalion- 	Sintx 	Ow 	agc 	of 	!"filpt-.1;IIIIIII'llioll 	ill 	(it' vxklilll-, 
Diviriowil Accoujilaii(s / lAyisional AcutimW; 011iccl:; wolkilil; millet Oic 
control of A.G. 	(ASA-3) 	is 	6u ycals 	w; 	applicable 	tit 	file 	CCIIII -A 	utw(. 

cuiploy ccs, dicy sliWLbq as a spolal thrIlmna6un, alkimd a ncimnd emomim (Wnmvkc 
vvililuut .1113' discliltlimaiull lbrtwu ycm.; 

. 
u  . vC1 	(lie exi.-:611t., age ul ,  supelaIIIIII.Ilioll of fill 

yems applicable to the miqdoyccs uf suill: Govt. of Aitmachal hadc-di, mjl ~jcct to the 
Culdilitill 	111:11 	Ow 	Irlill-111rul 	ngv.(il 	lilt - 	lli ~ , i!;imvil 	Acvlmn(:mI!; 	/ 	Nvi!Jimal 	Act -mmk 

Officus tiam-4mcd to (lie State 	)('I\'iLC N'.'ill be W; is OldClUd if)' IIIC 0:1111,11 GOVI. 	litilli 

'fillic to time for dwil' ullplu),ccs. 

(Ili) sciii0i . ity undw.  siaic 	in waum Nplimify ur fAlvinimial Aculimums 

Divisional Accomils ODkus Wmi uva hl We Me 	Govi. -diall culitilitit; to hC 

Ow smine ps existing Shc daw if WhIg umi Ow umh in by Ow SNIC Lhwt. 

(W) ItcCWHIMIX lie luillillucill (u [lie pw;f 	Accumilmil allci lahlig uvcI 

c-:1 	pCi ... po I i ( -.3 ,  _dcc itIct Lhy_~.tl I (~_ g ( ,.v I. 	it LA I I I I ia ul I I  I 

(v) 	lijan(Oinns. 	/die, 	takkil; "m 	Ow ("hq IN-. ";(:Ill . 	:11:111 	16111111hic.-aliLlb1c 

iulus 	millet 	the 	AimmchA 	Pt;tljv!;II 	!;cIvice 	Rulus 	((I 	plovitIC 	;Itlt!illl:ll( . 	I'millwimml 

avujucs 	flir 	file 	cadic. wljj~h 	sliAl, 	llu?~ . Cvcl, 	Iloi 	lie 	Iv!;!; 	advalklagumv; 	01:111 	whal 	i!; 

ovailable it 	coulit'd ill A.G.(A&E- ) Huglwlaya. Till :;Iicll title:; ;tic 
banw, Me ImmnotiAs W be wgulatcd 6),  dic cKt;ltl( illlc!; / illsillic(iolls applicabic 

to the.d.11C.017A.1kilig o\;c.IAlIC cadic. 

(VJ) Tlnill ~ llg FDcII - :114111clibl 	EX;1111hrilioll 	-Juill, 	with :1 	\, if . \v Ill plovide, 

adequate 	qualified 	lilallpowu 	10 	tile 	1:11'XII 	ovu 	catlic. 	of' 	Divisioijal 	Acuotillimll!; 

JAVOunal ACCOunh OWAcytilve a Symmil (IT lhmmc6md / I"MA"al hahling i" Pllbli ~ 

Wojhs 	Accomilifil; 	sy.-Aull I 

	

: 11 Id 	Ill ,  1(:(J()Il*lllg 	(d 	1 , 111)IiC 	%VOILN 	DiVi:JOIIN 	Alld 	-1 	stlitabIC 

dcliallincilull 	examillation CollipAli 	& Ili 	Ill * C uxi:;ling (lailliIII., alld 	ex:1111ilrilioll 	Ill ClIsIlic 

flial 	tile 	cxis(illg 	quality 	alld 	icltilmi(y 	(A' 	Icii(lition 	ill 	accomils 	to 	file 	A.G.(A&F.) 

Illaill(aillcil. 

(VIf) Tiallslers 	Illd 	Ims(ilq's- 	'111C 	(I., 1111c, 	:md 	lmsfiiigs (if' Divki(mal 	AccumilaiW; 

Drvi-;i(m;d Accotmln.011iccls "drill Ix: lirldc"hy,  flit- 	(imcillillcill. I'lo '
cillployclu hoill 

- lit flit: 	MAC 	(-loo. 	!Jmll 	Ill ., 	po!;W11 	Ill 	dr-, 	I(.1 , 111m 	(11:111"u 	(11' :111) , 	divi!:ioll 	IIIIlc!;!: 	he 	/ 	., 	. 	11; 1!; 

unliploc(I fIw!;pcci:d twillillf" 1(:Illlllq 41 	Ill 	1 , 111plic 	W(lik!; 	Ai - t - 4 , midiij-, 	;,!; 	-CII : 1 .'; 0 - 

111ji'limliIII., 	(if 	Ow 	hil'!ic 	Will! 	:11111 	kv: 	1111:1fific4l 	ill 	;m 
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RevieW, :AP6,Ij,ca+Ao6 No. 
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IkdIIoc -4te -, fPr he A~ p). i c -int 5) . 	_tA C OAIn dj  

Slyi~ . 	 ...... 

-tile 
............................... 

s 	
D.3t 	-Xd *~ . .- - o-F 

*WC-M 

25.5.2007 	The 'Applicants are workin 
45 	as 

Divisional Accountant on deputat ;  ion basis 
under the adn~nistrative control of 'A.G. 
(ME), Meghalaya etc and they are Posted in 

different divisions at di fferent Places. The 

A. G. (A & E), Meghalaya, A.P. etc. A,  as 

requested to transfer the cadre of Divisional 

Ac(ountant to the State of ArtAnachal Pradesh. 

Their deputation period was extended as per 

. orders of Lhis Tribunal. The Comnl ~issioner of 
Finance, Govt. of A.P. requested the 

Respondent No.2 to all ow  the  s  erving 

Divisional Accounts oil deputation basis to 

continue. 01 ,  28.3,2005, 31 Divisional 
Accountants A-ere granted extension of 
depWation Period including the present 

Cont(L. 

Ii i 

Certi fied 
t c, be 	e  

dv 
Ocate. 
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Contd 
25.5.2007 

Applicants.' 'On 15.7.2005,-R ~spondent No.2 

its decision -on was re(iuest4ed to, reconsider 1 

repaviatiou'vf the deputationists. A scheme. 

wa,; .  subirii ~ted before the Respo rident N ,.).2 bv 

Govt. of A.P. for taking over the the 

adrairistrativq control. of Accounts set up from 

No.2 the Respondent No.2. Respondent 
*,N ' 

framed a draft t C&AG has informed th 

sclieme regarding proposed transfer of D.A.s 

and the sarn~' was forwarded to the StMe of 

A.1 1 . for its comments. While so, the impugned 

order dated` 5.4.2007 has been passed 

directing rec9very of th~ alleged excess 
bk%'j e I 

due to alleged /* 	 Jo thin ~ApPlicali(s N 	 salary 

ov ~..rstay on d6 putation which is challenged in 

this O.A. 

Heard Mr.M.Chanda. learned counsel for 

the Applicants. He submitted that as per 

pheld by orders of thiW,rribunal which was u 

d'putation Period the Hon'ble kigh Court the e 

of the Applicants Wei$ -extended .  and the 

Respondents are now attempting to recover 

0 	
tile alleged excess payment made during that 

..... 	...... 
of Applics"On 

. ......... 
I 	 period also. Mr.G.Baishya, learned Sr.C.G.S.C. .......... 

on whirb 'TV 

te o t, whict,  0TY 	
rep,-Lsenting pie respondents I 

submitted that 

.rtjrieo to be tiTc, 	not ~ce should be issued to the Respondents. 

Issue notice to the Respondents. Post 
Swjon 	 owev6i., I direct tile 
A. T. GU, 

abad Benelo 	the case oil -12.07.2007. H 

Respondents to maintain status quo in so far 
0 

as tile Applicants are concerned fill the next 

sd/VICE DiAIRMAN 
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IN THE CENTRATWUMINISTRATIVE TRIBUNAL: 
GUWAHATI BENCH, GUWAHATI 

IN THE MATTER OF 

IN O.A NO. 144/2007 

SHRI R.PRATAPAN- 
APPLICANT 

-Vs- 
T 7, r'.1  

THE UNION OF INDIA & OTHERS - 
RESPONDENTS 

AND 

IN THE MATTER OF: 

WRITTEN STATEMENT SUBMITTED BY THE 
RESPONDENTS NUMBERS I AND 2. 

WRITTEN STATEMENTS 
f 

The humble Respondents submit their written statement as follows: - 

That with. regard to statements made in paragraphs I to 3 of the Original 

Application, the Respondents humbly submit that they have no comments to 

offer. 

That witii regard -to statements made in paragraph 4. 1. of the Original 

Application, the Respondents humbly submit that the Applicant is an 

employees of the Government of Arunachal Pradesh who was appointed on 

deputation basis for a specified period only. 

That with regard to statements -made in paragraphs 4.2 and 4.3 of the Original 

Application, the Respondent humbly submit that the Applicant is " a regular 

employee of the Governmenl of Arunachal Pradesh. Since there were 

vacancies in the cadre of Divisional Accountants administered by Respondent, 

No. 2 and since direct recrVitment (as provided in theRecruitment Rules 1988 

I 

3 
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for Divisional 
	

Mts-~~ix-4~4;hroiigbAe Staff Selection 

Commission to fill up vacancies would take time, Respondent 

No. 2 from time to time called for applications from the experienced staff of 

Public Works, PHE, RWD, I&FC, Electricity Department serving under the 

State Governments of Tripura, Arunachal Pradesh and Manipur who were 

willing to serve as Divisional Accountants on deputation basis in the States of 

Tripura, Arunachal Pradesh and Manipur. Accordingly, the Applicant has 

been selected and posted as Divisional Accountant on d . eputation basis under 

the administrative control of RespondentNo.2. The letter of Respondent No.2 , 

while appointing the Applicant as Divisional Accountant on deputation 

categorically stated that the period of deputation was initially for one year and 

that the Applicant was liable to work as a Divisional Accountant on 

2 

j 

deputation basis in any of the three States of Tripura, Arunachal Pradesh and 

Manipur. The period of deputation was extended for a maximum upto three 

years and in no case it was extended beyond three years. However, the 

Applicant is still continuing in his deputation posts. 

Recruitment Rules 1988 - Appendix I 
Appointment letter dated 2 7.12.1995 - Appendix II 

4. 	That with regard to statements made in paragraphs 4.4, 4.5 and 4.6 of the 

Original Application, the Respondent No.2 humbly submitsthat in January 

2000 the Government of Arunachal . Pradesh submitted a proposal to 

transfer the cadre of Divisional Accountant to the control of the Director 

of Accounts & Treasuries, Govt. of Arunachal Pradesh and stated that the 

formal notification in this regard would be communicated by the State 

Govt. in due course vide their letter dated 12.1.2000.(Appendix —111) 

However, no such notification was issued by the Govt. of Arunachal 

Pradesh till date. It may be pointed out here that State Govt. cannot 

unilaterally take over the cadre of the Divisional Accountant which is 

under the control of any State Accountant General without the prior 

consent and approval of the Comptroller & Auditor General of India. Only 

2 
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after the State Govt. acceptiall the terms and conditions laid down by the 

C&AG of India for such transfer and with the approval of the Comptroller 

and Auditor General of India, the administrative control of the cadre of 

Divisional Accountant can be taken over by a State Govt. The Respondent 

No. 2 humbly submits that on completion of the Applicant's deputation 

period, the repatriation order to his parent department was issued to the 

Applicants. However, the Applicant, instead of reporting back to his 

parent department filed 'a petition against the repatriation order in 

Guwahati High Court which was subsequently transferred to Hon'ble 

Central Administrative Tribunal, Guwahati Bench. The Hon'ble Tribunal 

vide its order dated 22/6/2001 passed an order that as the State Govt. of 

Arunachal Pradesh had taken a decision to absorb the Applicants in the 

state cadre by order dated 12.1.2000 nothing is left to be decided by the 

Hon'ble CAT Thereafter, the Respondent No. 2 filed a writ petition 

before the Hon'ble Gauhati High Court challenging the impugned 

judgement of the learned Tribunal vide WPC (C) No. 3992/2002. 

00 

Letter dated 20.1.2000 Appendix -111 

5. 	That with regard to statements made in paragraphs 4.7 and 4.8 of the 

Original Application, the Respondent No.2 humbly submits that in this 

	

connection in reply to letter No. DA /TRY/Part/15/99 dated 12.4.2005 ( 
	0 

Appendix-IV) received from the Director of Accounts & Treasuries, 

Govt. of Arunachal Pradesh, then reaffirmed vide letter No. DA Cell/1- 

8/Court case/2000-2001/147 dated,  24.5.2005 (Appendix- V ) the decision 

to repatriate 12 Divisional Accountants on deputation in the light of the 

Hon'ble Guwahati High court, Itanagar Bench order dated 1.2.2005 and 

repatriation orders had been issued to 12 Divisional Accountants. 

However, these 12 deputationists had filed petition in the Hon'ble 

Tribunal vide O.A. No. 1 14/2005, 115/2005 ~nd O.A. No.238/2005 for 

absorption under the administrative control of the, Respondent No.2. The 

Hon'ble Tribunal vide his common judgement dated 21.3.2007 held that 

" the Govt. of Arunachal Pradesh have proposed a scheme for taking 

U I 	
3 
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'ftom the Ac~ountant General ( A&E) Meghalaya, entire Accounts set up 

Arunachal Pradesh' etc., Shillong and t I 
 he proposal is under active 

consideration but final approval is awaited. Accordingly we direct th . 
e 

Applicants to make individual comprehensive representation before the 

concerned Respondents forthwith and on receipt of such representations, 

the said Respondents shall consider and dispose of the same and take a 

decision thereon within a time frame of three months" (Appendix VI 

However, no such representation have been received by the Respondent 

No.2 till date. 

I 

No. DA ITRYIPart/15199 dated 12.4.2005 A~ ppendix-IV 

DA. Ce1111 -81Court case,12000-20011147 dated 24.5.2005 -Appendix-V 

Hon'ble CA Ts order dated 21.3.2007 - Appendix - V1 

6 	That with regard to the statement made in paragraph 4.9 of the A pplication, the 

Respondents humbly submit that the Director of Accounts and Treasuries vide 

his letter No. DA/Try-27/2000/1060-63 dated 30.7.2005 (Appendix VII) had 

forwarded a scheme stating the cabinet decision of the State Government for 

taking over administr ~tive control of the Cadre of Sr.DAOs/DAOs/DAs . 
from. 

the Accountant General (A&t) Meghalaya, etc Shillong which was sent to 

the Comptroller and Auditor General of India who has prepared a draft 

scheme taking into account of the regular Sr.DAOs/DAOs posted in the 

Arunachal Pradesh vide this office letter No.DA Cell/ I - 1/2000-2001/1509 

dated 25.11.2005 ( Appendix -VIll )The said scheme was forwarded to the 

Govt. of Arunachal Pradesh for approval/comments. In re . sponse to this 

officeletter dated 25.11.2005, the Govt. of Arunahal Pradesh only recently 

conveyed the decision to formally take over .  the cadre of DAs/DAOs/Sr.DAOs 

from the administrative control of this office with modification of some of the 

clause's of draft scheme vide letter No. DA /TRY/ 15/99/1921 dated 
8.9.2007 

(Appendix-IX) 'and requested to modify said scheme accordingly for 
control of cadre of smooth handing over and taking over of the,administrative 

CeLltiaj 

6 P~ 0 f 	V 
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DAs/DAOs/Sr.DAOs which has already been forwarded to the Comptroller 
& Auditor General's office for perusal and comments. 

letter No. DAITry-271200011060-63 dated 30.7.2005 -Appendix V11 

letter No.DA Cellll - 112000-200111509 dated 25.11.2005 -Appendix -VIII 
Letter No.DA ITRY11519911921 dated 8.9.2007 -Appendix- IX 

That with regard to the statement made in paragraph 4. 10 of the Application, 

the Respondents humbly submit that in the light of the Hon'ble Guwahati 

High court, Itanagar Bench order dated 1.2.2005, repatriation orders had 

been issued to 12 Divisional Accountants. However, these 12 deputationists 

had filed petition in the Hon'ble Tribunal vide OA. No. 114/2005, 115/2005 
and O.A. No.238/21005 for absorption under the administrative control of the 

Respondent No.2. The Hon'bfe Tribunal vide his common judgement dated 
21 ' 3 ' 2011  held that 11  the Govt. of Arunachal Pradesh haveproposed a 
scheme for taking entire Accounts set up ftom .  the Accountant General 

A&E) Meghalayh, Arunachal Pradesh etc., Shillong and the proposal is under 

active consideration but final approval is awaited. Accordinglywe direct the 

Applicants to make individual'comprehensive representation before the 

concerned Respondents forthwith and on receipt -of such representations, the 

said Respondents shall consider and dispose of the same and take a decision 
thereon within a time frame of three months". 

That with regard to' the statement made in paragraph 4.11 of the Application, 

the Respondents humbly submit that the Director of Accounts and Treasuries 

vide his letter No. DA/Try-27/2000/1060-63 dated 30.7.2005 (Appendix-VII) 

had forwarded a scheme stating the cabinet decision of the State Government 

for taking over administrative control of the Cadre of Sr.DAOs/DAOs/DAs 

from the Accountant General (A&E) Meghalaya, etc Shillong which was sent 

to the Comptroller and Auditor General of India who has prepared a draft 

scheme taking into account of the regular Sr.DAOs/DAOs posted in the 

Arunachal Pradesh vide this office letter No.DA Cell/1-1/2000-2001/1509 
dated 25.11.2005. (Appendix —VIII) was forwarded to the Govt. of Arunachal 

Pradesh for approval/comments. In response to this office letter dated 

5 
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I 

	 25.11.2005, the Govt. of Arunahal Pradesh only recently conveyed the 

decision to formally take over the cadre of DAs/DAOs/Sr.DAOs from the 

administrative control of this office with modification of some of the clauses 

of draft scheme vide letter No. DA /TRY(15/99/1921 dated 8.9.2007 

(Appendix- IX ). The said scheme has been forwarded to the Comptroller and 
Audtor General's office for -perusal and comments vide this office letter No. 
DA CEII/1-1/2000-2001/569 dated 28.9.2007 (Appendix - X) 

Letter No. DA CE1111-112000-20011569 dated 28.9.2007 -Appendix - X) 

That with regard to the statement maqe in Paragraph 4.11 	of the 
Application, the Respondent No. 2 humbly submits that the Recruitment Rules 

for Divisional Accountants do not provides for such absorption and all the 

Divisional Accountants on deputation after completion of their deputation 

periods are required to be repatriated back without any exceptions. The 

Comptroller and Auditor General of India vide 	D.0 No. 925- 
N.G.E.(App)/10-2005 dated 6.7.2005 (Appendix XI) has also confirined that 

the Recruitment Rules for Divisional Accountants cadre do not provide such 

absorption. The Respondent No.2 humbly submits that on compliance of the 

Government of India Ministry of Personnel, Public Grievances and pension's 

Office Memorandum No.AB14017/30/2006-Estt.(RR) dated 29.11.2006 the 

recovery orders of excess drawal of pay and allowance on over stayal on 

deputation periods were issued to these depuiationist as their deputation term 

expired long back 
RONo. 925-N.G.E(App)110-2005 dated6 7.2005 -AppendixX1 

That with regard to the statement made in paragraphs 4.12 and 4.13 of the 
application, the Respondents humbly submit that in compliance of the D.O. 

P&T circular dated 29.11.2006 the orders for excess recovery of pay & 

allowances drawn on overstay on deputation periods '  was issued to these 
Applicants vide this office letter, No. DA Cell /2-46/DDA/Vol.III/2007/10-15 

dated 5.4.2007 (Appendix —XII ) as they have been continuing in the 

deputation post on expiry of deputation terms.. 
Letter No. DA Cell 12-46IDDAIVoUR12007110-15 dated 5.4.2007 Appendix —XII 

6 
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That with regard to the statement made in paragraphs 4.13 and 4.14 of the 

application, the Respondents humbly submit that on compliance of the Hon'ble 

Tribunal's interim .  order dated 25.5.2007 passed in the O.A. No.130/2007 
(filed by Shri Tashi Namgey & other, Divisional Accountant on deputation), 

the implementation of Government of India Ministry of Personnel, Public 

Grievances and pension's Office Memorandum No.AB14017/30/2006- 

Estt.(RR) dated 29.11.2006 hAs been kept in abeyance until further orders and 

the concerned Chief Engineers have been requested to communicate the action 

taken in this regard immediately vide letter No. DA Cell/2-46/DDA/Vol.Ill/ 
86-90 dated 29.6.2007 (Appendix-XII ) with cop~ forwarded all the 

Executive Engineers of the Govt. of Arunachal Pradesh and the Divisional 

Accountants on deputation. 

letter No. DA Ce1112-461DDA1VoLI1F 86-90 dated 28.6.200 7 Appendix-MII 

That with regard to the statement made in paragraph 4.15 and 4.16 of the 

application, the Respondents humbly submit that they have no comments to 
offer. 

Grounds for relieffs) with legal provisions 

That with regard to the statement made in paragraphs 5.1,5.2,5.3,5.4,5.5, 
5.6,5.7 and 4.8 of the application, the Respondents humbly submit that they are 

not entitled to get relief as they are continuing in the Deputation post on 

expiry of the deputation terms against the rule. 

That with regard to the statement made in paragraph 6,7, 8 and 9 of the 

application, the Respondents humbly submit that they have no comments to 

o ffle r. 

In view of the facts and circumstances stated above, the Respondents most 

respectfully and humbly pray that the present Application as filed be 

dismissed and the interim order dated 7.6.2007 granted in the -case be vacated 
and order dated 5.4.2007 be allowed to be implemented. 

al 
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Verification. 

1, Jogendra Prasad Rajak, Sr.Deputy Accountant General (Admn) Office of 
the Accountant General (A&E) , Meghalaya, Arunachal Pradesh and Mizoram 
Shillong do hereby solemnly declare that the statements made above in the 
written, statement are true to my knowledge, belief and information and I sign 
the verification on 5 th November of 2007 at Shillonge~~ -9 1, 

Deponent. 

St. D putiv aqccounlonl 
C' e n ru  

AI!,rh.1a&, 
etc., ShdI,,,g 

COD i, a, 

7 T TF9 

0 
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_peri-od -of .probation -, they ;thould quallf, 	Im the pres;- 

-1 De 	-nation. 	
_y 

-.Crlbec 	tmenta2 E- -per 	xand 

2--` V- ScanCA-es-czUsea -by -th-e ±ncunibent -being zway on trans-fer 
ae piftation ,or -1-ona 112-ness or zua _y 2-eave ~or under other -'_~~i-rdmstances.  for s duration. -of one -year --ar moze -=ay -be 

111ed -on, tzansfer on Beputation 1rom 
1  `7Accountants Ifts-2200-.2040'.) -and Senior Accountants 3 

~Cbelonging to the Accounts and Entitle- 
-ment -.Office In ,whoqe jurl -sdiction the -vanchncles 
have- -ari-son) who -hove passed the Departmental Exami-
-n ------- 	 at:iOn for -Accountai -~ ts -and have 5 years regul -ar ser- 
Vice as AcCountant/Senior Accountant including 2 years 
experience in worKs section or 

_7 	 Contd..... p.3,. 

tment or ,by -promotion or i:51  -depu-
~/transf= ;and iper-cent-age ,61 --the 
1,es -&o -be :Eilled lyy -rarivus 

an case of recruitment b ~ y 
~PrOmDti'OrV,deput,ati,on/tr-ans-
Tler ~gzades Mrom obl-ch pro- 
:M0ti`0TVdepUtRtJr_WtLzn_afar 
-to:be made. 



state Public Worko clerks 	olding posts equivalent to or 
comparable with tiiat of ) ~ccountant /, Serdior Accountant on a 
regular basis for 5 ~Years irjaluZ~_Ing -2) ycarE:, e~:periencie. ir, 
Pub.lic Works 14ccounts, 

Trio pez iocl of de-pil ta ,,-~! inclur~.n(~ ule pez~ iod of dcputatior, 
in anotl -je:7 cx~cadzc held im-ticdJal-ly pre-ce-ding this 
appointiiient iii 	~Jalm_ or same, O'Clitir organizaticr)/Dej ~ .) art- 
mont 	L o' the Ct~ IA -Lz- ~LL Gaver=.erlL shall ortlin=il- not exceed .2 

M 
3 yemrs. 

artmental. Promotion Committee exiate, whaLt 	Circtmstances 
composition. In which Union 

Public -Service 
CO=fiII35iOn IZ 
to be consulted 
In making =ecru- 
itment. 

~ 7 

Groilp '~C ,  Departmental Promotion Committee 	Not applIcable 
~.(for ,confiriiations) consisting of 

(II -senior Deputy Accountant General/DepUty 
Accountant Genera2 (ddaling wjth.tj ~e.._, 
cadre of zivlBional Accountants) . 

~2) Any -other Senior Deputy Accountant General or 
Deputy Accountant General or officfir Of egai-

-valent:rank ( ~from an office other than the one 
in which confirmations a-re considered); 

(3) An An-coun-ts Officer. 

Note: These -senior officer amongst 	and (2) above shall be the 
Chai=man- 



OPP - ICE OF IMP, ACCOuNT.,NE GzN ~ Rj-,L (.ALE) mhC-hiLAYL, ARUN~-~ 

P RI-Lill Sh 	iND MIZO?,,1vi 
ShlL  ONG. 

EO Oo.W. Cell/ 	 Dateds 	 T 

Consequen~ on his selection I for 
I 
the 	s Divisional 

i-~.;countant(on deputation ;  basis) in the pay scale of Rs.140Q-40-  

160C)-50-230D- .- &0_2FD00/= in- the combined cadre of Divisional 

k~ccountants ,  under the ad4ninistrative control of the OZfice of 

the ~-ccountant 	(i,&, ~,),Meghalaya etc, 6billong, 51-irl 

pre e t worka. 

fi 7 	C, 
in the 0 ~i ~eth 0,  -t r  C  

f 
is posted 	a 

in the ofiice of the 

sionk~ iccount 

7 _7=7_7 
should 

Sh ri 

Join the aforesaid post of Divitsi.nal 1coutan . + on deputation 

within 15 days f rom the date of issue of this order, failing 

Which -his pusL-19 on deputation is liable 
~o bu cancelled 

Wi 
without any further couanunication and the postion may be -altzad 

offerred to some other eligible End teslected candidate.. No, 

representation for a. change cf the place of posting will bP 

entertain.d under any circumstances wha, clo~ ver.r) 

L,~Cak~, ot V\ - 
The period of deputation of Shri 	

2~4 
will be for a duration of 1(04d) 

ar only from the ate of joining,  in the 
Oftice of the 

G"  ~G'  
4~ 

ilc,51w~~ ces ~n' re4p~_ct 6 4 ~. Th P an_d~xut,,,,(t11Zn duty) 

Sh ri 

will be governed by the &ver-nment of India, Ministr y. of 

Finance,Public Grievances and Pension(Dap-artment of Personal 

and Training 	letter No.2/12/87-Estt(pay.Il)dtd. 29 . 4.1988  

contd..P/?! t 

04  



EM 	
~11! 

- 

2 

and as amen@,& and 

- 

modified  from time to time. Wh 
I 
 ile on deput-ation, 

IT 	 elect to _Z 	 may 
Sh ri 	C5-- 

draw either the pay in he scale 
o f,p ay  of the deputation post 

	

. 
or -.h i-s -b.asi c p 4Y in the parent cE:dre Plu 	erso~4 PaY,-Lf - YI 

Ct 

Plus deput e.tion (duty) allowance. Shri 

on beput,,tion, shopid 

exercise option in this regard within a per 
. 

iod of l(one) month 

f  -r-  o-  - .. . j 
. 
oinkng-tbe-assignment the afo.res aid thc~_ date af . I - . I - ... ~ . .. 

'~eput ation) 'The option once exercised by Sh r;i 

be treated 

as f in ~sl and zR -anintt be lterll-d/changed 1 ater under apy 

- c 	dm ~§t6jmfce wh-at-soever. 

5. 	The Dearmess iiioance, QC14, Children Ec~ac ~.tion *~M"Vkl 

c will ~he gov ~_i_ned by the 
i-allowance 	L,~~.;ve.,pen_~ion,et 

F1 (6) E-I V (,?J)/ 6 2 Gbvt.of India, ministry of A-Pance, 0  14~ 

f dil 
dtd. 7.12.1962 (Incorporat , :~ d as jjjjj~_xure.to . G0vt- 0  

.decision i. j .L in ifpendix 31 of Choudbury's C..S.R V-.Iume 

me 	time.) 
IV(13th Lalt ~ 'Qn) [-aqa as ameq

~ed and ~ modified -from 1-i 	tp. 

on 
Sb i 

-deput-ation -will.be liable to ba transferred to any pla 
de shman 

. 
~pu 

 - 
T and -  Tt~ -a 

within the Stz.~te of !,runachal Pra 
e: 

in the combined cadre of Uvisi6nal i
L_c_,jntants under th 

he 4-c-c-Dantant, CA_In -"1(%~") '. 
admintstrative control of t 

etc, Shillong. 
be obtained;by. :the 

Prior concurremce. of. this Office  

Divisional C)fficer before Shri 
'iruSted is rntul (on dtzputation )  

d or transferred to a Post/S-toti.
~qp 

adc,kitional. charges, aPPOinte  

other than that cited in this zstablishm
-ent Office:r. 

Sr j.~Crounts Ofkic ~ r f , 
i/ 

. 
c 



:7) Shri 

0/0 the 

7 	
-7\ 

Memo No.DI, C_11/2-49/9 4-9 

'd ccesly act-ion to Z-
Copy iorwardea for informat'On an 

The --kccount ant Q— ,  1,1 (,&E;) Flanipur, luiph al 

-ccountant General (—&h,),,Pxipura,,,prtala- 

C,  

hs is -requtst.d to release 	ri 

immediately with the direction to I 
report for duty t his place 

ce. 
of posting on dppu~ 	

unoer intimation to this OfP, t 

Xlhe 
2— 

	

he j s r 
e, ~k~, 

lt ,:~d to 	e ase 

7  Shri i  :: R7  ~11 ~~~ .1  
ort for duty to his  P 

I '(De  o f posting 

with the direction to r8P 

62 
deputation under intimate to this  off' 

f 
 ce 

V 
.E~_qjS~Tr,Rk;D:  6) The E ecutive Engin",,Zj 	N 

equested to -jile d: s I 

T7, 
intimate the date of joining of Shri 	\ --II D 	

Q 

:E 

immediately 

ll.File of the aeputatiOni 

_j 
of f i cer, 

i/c D~, CCII - 



ShdDon ~ 	W! 

SuD T ransfer of thf! C:adrt- o,' 1) ivi.6onai -kccaunu; 
Office; -  / Divisiona; Accounwnt.,; lo Ill(-. Statt. 01,  
.krunachal Pradesh - regardin;, . 

Sii, 

1; was uncler active considera -don ofthe Governmcni 
o' -junachL-1  Prades'l. fc: somcaIT)--  t,: tah ~ ovc.-  the Cadr.-  of tht 
Di\risionai nt.c r 	Divisiona' Accountwm o:~ 'di-- 'Wofi-s 
Dcmnxnen: 	oujinc .91 	Nincn onc 	nosir, irom flit ex;sunu 
combince cady .--  b ,~uu- onnuold--di 'r,\ -  vou. Now. im: Govcn-imeni oi 

Ovc-  thz ai)m-",  sm —aoT ~- Iam~ Pl - I RLI. 	'C: uil::~ 	 Wldc- 
'61 ---  ciirec: --oniro~ c,~ ui~- D.:-2cm,  o~ .4~.ccoun—, , L TTeastmeL 	O~ 

ff,! 

\'.:il 	a7 	5 

an-,  3T-I~ 	 UVC: I(. hj-wn;cn ~- 

Lhj ~eh OV 12T 03! 511-t'—"~ OU(I SW ),It- C~ IL"! hCCt'D'La, =' C;: M f 	Gove=Ien.- 
a'LS( 	nc ,  fr-2s *-  

aelmmbol-.. V)ih 	2racazj:lz~ --L Casc ~ 3, 	Wilc ai~ Urtscnuj ,  oT ,  
CMutatim.and sc-!V.= ~~ -~ 	 Snali 

. 
D:L,  e=nriec.-al tk&, =6 I- 0-  

-1heir:hiture.continuation ever an--7 commenon ol --t 
. 
nc c>asum~ 	of 

d-n,  utation. 	 421,  

h iL, Adlerefo%-, -Itautsitc. It,  tah= -ntccssw~,  7acu 
. 
-or -a-, 

vow levcl so.thal the process oi tncIyansfc -. o' tht Cam-  along vvifj -. the 
wi1iin,-- personnel car. ,  be. completed immediately. 

;;onnal nodLcauor is undc -  ~;su ~t and shall! be 
-ommunicaied in. duL cours ~-. 

DLrecur O ~ 

Onvl o- 
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A-ce 
C i IL 

DIREC 'FO k, T 

7, - ~Lo. ~A,' kr=_ 
DIVM/Pan/15/99 	Dated 'Nlaharla.Run the 	Apr:11 , 05 

To 

The. Accountant General (.A&,E), 
ArcLnachal:Prade,,31i.fV,egliala ~ , ,, etc., 

Sub:- 	Divisional Accountants on deputation  —  repardiM 

L/ 

Ref. - 	Your No, DA Cell/ I -8/Conrt Case/2 0 0 0 - 01 /19 0 9 date d 
MaTch'24,05. 

W 
VAile lnvltin ,, ~ a reference. to your letier no. & dated quoied above-

I am directed to Teqitest -you to fumish detail list of 12 Divii sional kocountants 
on deputation in whose cases Dil"Is ional Bench of Guwahatj Hig I gh Court has 
ordered for repatriation / reversion back, to tbeir parent depaTbalent. Sinlilar 
information also be farnishtd in respect of 19 Divisional Accountaiiis wbose 
cases are pendi.i)g in th.- Court/ CAT in order to ptrs -Liade the officials to 
witlidra,w the cases. 

An early rtsponst is sollcite;Ld. 

y 

( C 
Director ol 

Cyovt. of Armiachal Pradesh, 
NTaharlavun. 

k-,,~~ 
y*d ' 



'Speed 

OFFICE OFTEE 	(A&F) 
VIEC',I-l~IU-AY~A,.ARTJ -N'~~Cl-li~L'PR,!-~D4 ~ISH::: SHTLJ-ONG:: 793001. 

No.DA Cell/1-8/Court Clases/2000- 2001'// b 

TO 

Slui CM.Mongl1mv, 
Director of Accounts & 'ri -casuries, 
Govt. of krunachal Pradesh, 
Nah"Irlagun. 

Sub: on cle-putation- pegaj -cjjj~g. 

In invitin ~,,, a reference to your lett',er No.DA 	daic;d 
Apr.i],2005 on the subject mentlon61:10ow, I 'ani foinforin you that, ill 11gla of (,[-,d 

orde:r dated 1.2.2005 passect in 1.2 ~;ases by the Hon'ble Gauhad Hiom Coju-1, 

Permanent Bench, Nahada 91,11, 	repaiiii- Ificin orders ~.i respect oj-' I) 

(TWO-ve) DiAlisional Accountants on deputa-do.Ti.. to their parent departlu 

being issued. 

Further, in I'e6l=t Ofanothor 19 (Nineteen) cases of,  a 81 -flillar 

riature rogarding Divisional Accountants x -vilich are pending.in  the Hon I)Je Elikiii 
Cowl/CAT Guw ~,Ltjati, 1110 	Coijiiw.Js bave been requvSted to lahe 
"cueMan,  stcps to tr ansfer fficsz cases to flic Hon'ble High 

Permanent Bench, for spcQdv dispo.sal . 

"Yours fliIIIIII11)" 

/ .&,i 
	 I 

(S.A.B'a.Ih,Qsv) 

SrDy.Accountani (jenw-al 



GUWA-HATFi2 A 
aw  

j -d 	Ajj,) lica Lio n. N o s. 114 2 0 0 5,. 11 S 2 0 0 5 	2 3 8 2 0 0 5 

D la~ te ofOrder Tbis, the 2 Ist day of Miarch 2007 

TI! F 110 ' 1 ~ I - I- I 	-,N' :-I' — SI-11,31 ]~.V. SACI -I]DANAt~ DA ~,,\'ICE-C]-IAIPl~,IAT~ 

TI IE I ION'BLE SHRITARSEMI LAL, ADMINISTRNJIVE MEMBER 

~tndi Chatmig 
S/(-, 	Ltndh Sal-,  

iLc~ E---,~ucutivc-  Engiiitc:: -, Alon~) M--cti-I-ca l  Div-2i sion 
fkparLaieni of 

. 
Power, Along. 

Bomb 
,,Jc,  LjLc Golap Cliandra Borah 
O/o tbt Extcinivt Enginetr 

F~ ,,YIDLI---  VIorks Division. 

S ,L-11 -icha.vari Kumar  Dam 
S/o Lau :. S-ubodh Kwnax  Da-in 
O/o theExecutive Engineer 
Stppa Electrical Division. 

lRao 
11z  0 L lxc LI-1 :  

the Exccut~vc Engiueer 
-, - ,I i -o Power Development Dcpai -tment. , .- 

'num 
a-  - M-,L 1 m 

~.,.aLiuii & I-'Iood Control Dcparuheni- 
Dapc) ~-ija Division, Upper S -Libanshi 
Dq),O "10. 

L) 

G LW 

Dilip Kumaj -  Dey,  
0 /.0 the Executive. Engineer 
Pubbe Works Department, Boleng 
E~isr Siang Disuict. ' 

T,-ash-i 
lo illc Exccudve E.U.9intcr 

1."AkI .D. Division SCI)a 
C,asi 1'I"awe-ng Disu-icL, Seppa. 

La; ~ i 1-31jusan karmakar 
S/o Lait ]I'L.M.Kai-makaj-

Divisioij, DLUIIp0I -JjO 
Up jpu, ~ Subansi-ri District. 	

AplAiCWAS iXI  O.A.  No.  1  1 ,1/200 

S/o L ~ac L.A.Naidu 
Pi -c--rntly woi-king 2s Division ~d.Accountm)l 

o ""Lc 	c k.1 live E ilgil:i.ec 1 



.... ...... 

1 "' L.Pj-)I -V DiViSi011, KL U-LISL 
	

~2" 
AFLIJILICh'-d Pn-adcsh. 

V vis ori ~;L)  Accoulital'T 
u Ulu L-XC-,(:LIuvr- Lng1lir-cl ,  

P. 	D;vi', ion 

V. 

~LS J)IVjSj0IIILI AC(:C)LLIIU-UII 

).A*Vt), 	Uppci-  sia-ug 

Appliccints in,  O.A.115/2010`5 

IS/o L; ~ili 	C11WIC11-Li PaLd 

Diviswilal AcCU1113-1 1-11.1 1 
()/ 0  tIlt, L~ xrclitive Engineer 

~'Ijjc)ji ~:aid Plood Conuol, Rcsoua -cc Divi ~'.LJII 

1 11 .0: Agar~ 

799 003. 
O.A.  N-o.231 8/200,::~,  

~)'j jJ I , '.C IIjai-ida, S.Nath 	G.N1 ,Ch- - -a) 

I  LI L i 
Li -L-  ALIChAO! 

'10 1-jaliadur Shah Zafiir fv! ~U-9, New DeIhi. 

The Acco Lill t-L-wt General (A&E) 

AIVIIHCII ~Ll Pl-adesla, Mtohalava, Mizt)ralll e 1 c. Z> 

793 000". 

sj l,-jj ~.- ufikrunacli ~0 Praftsh 
I.m -kht secrcf--~ " tO d-l'~ 

'Aranachal PI -aftsh" 
Of power, lailiagar. 

C , c)Luluis sj()jaej-, Fiximice Depmlilicat 

(_;(_)vc.j-jjujcm ot'Arunacllal Pradcsb 

11 .1-11 	- 7 9 1 11 1. 

-;-A, C. 

(T&D) 

of'AI'LLuac'M Pi -adesh 

al Pi-adesh-- 



Unioi) of India 
Througli the G 
10 B;-d i ~id ur S1 
Ncw Drilli. 

2. 	'."Lc Acc jujiLL-ult 

'-31 -lMong - 793 C 

3 The SLa-,e of Arl 
f  I " upresenLed by 
Govcrlulierlt  4 

Of 

VAS 

I'LilAk' 	E'ijviiireri-iig Dey)artmcm 
~.!.ovc, ~ri;j!wn -1 of A -Lmach ~d Pi-ade-sh 

Pw-al Works Department 
Ucivcnimcia cil"MUrIaChal Pradesh 

T]w CLI: d , 	IPCD 
	 I 

Tlit:.Dircctor of +counts & Trf--asurics 
Gove.mlaclit of A~ -uriachal Pradesh.  
Naharlagun-79 ~ 110. 

Respondents ii-x  O.A.  Nos.  1 14/ 2005  115 / 2005 

)troller & Auditor General of Indi.-i 
Zafar Marg 

iieral (A&-  E) 
, Mcghala.va, Mizoram  etc. 

w A, 

Lal Pradesh 
Secretai-v to the 
iachal Prad csh 
r, Itanagar. 

,11c COL-Indssionn -, Pinance Department 
k.mvrnimcm pfArunachal Pradesh 

I&FCD 
G,0Vcl,jji1je111 01 	-uiaachaJ Pradesh 

6 
	

Thr CbicfEnginecr, I&FCD 
Gove-Imment of Tripura 

0 
	

Thr ("biel- Erigincer 
Pkkl) (R& B), Ag w- -taJa 
Ti ,1pL1i ,i:1. 

6- 	Tlic- Dii -cc- Lor of -coui)ts &,, Treasuries 
Goveriuuci:it ofArunachai Pradesh 
Ni ah;7u-higim - 791 110. 

Respoiicln.)ts ii)  O.A.  No.238/2005) 

S1 	 Uovt. 
L ~ 	

.~v I'ac:h6l. p-rajeph 



K.V.(V.C.): 

T h e- re 	are 	8 	Applicants 	in 	0 A. I 1412OD5, 	3 	in 

A, 	I S /  - 	af-,cj 	c)jje~ 	 in 	O.A.238/2006. 	All thD cases'~are taken up 

Fe.IeIE 	SOLIght for are common. All 	the APPlicai)Ls 	art- 

cj ~ the PWD ofArUnachal Prad sh and are presently 

as Divisional Accountant under the different units of PVVD on 

cl,?pu ~awri basis under -  the administrative contrcl of Respondent No.2. I 

IL was further contended that as it was under ctive consideration of 

the 	Government of Arunachal 	Pradesh 	
to t ake over the cadre of 

Djvf_~ ional Acco ~jntdnts/Divisional Accounts OffiCErS 
totaling 91 (Ninety 

posts from the existing combined cadre being controlled by the 

No.2 and now -the Respondent No.3 I iad decided to take 

dle said 	cadre and place thus under the 
direct control-of the 

No. I I 	w ith 	immediate 	effect. However, 	orders 	of 

tr a'tjon --h-ave --  been -pas-sed----when---t.h.ey----,, ~~er-e—a-nti 0!__ging their ......... ... 

regLIlEH_ absorption in the higher pay scale, cadrE,, 
rank and status even 

UIOU ~'h the resultant vacancies were going to 
be fille 

. d 
up by bringing 

pej-t~ cins 	on 	depuLation. 	Hence 	these Original 	Applications 

of 2005 )  seeking the following imila r main reliefs: - 

The applicants are entitled to consideration of 
their cases for pe -manent absorptions/ 

coj)tjj)uation as Divisio)al Accountant in the 
light of the decision contained in the letter 

dated 28.03.2005.' 

The N- 	8.2 	respondents are liable to consider the 

ON 	 cases of the apPli(ants for permanent 

eL)soi-ptionsfcoi)ti[)L)e.ti0l) 	as 	Divit;lonal 

Accountzint in the 	i.qht of the decision 

in the letter dated 28.03.2005 and 



n y action to rep ~,triat~_ the epplicants prior to 
Such cDnsideration i's arbiurary, un flair and bad 
in law. 

0—I.. No.238/200 5) the sole. Applicant has sought theJohowing main 

rjr ~ ri 

C S E T & F P '~~  F_j_~ a 	"S 	D i 'Fi Sj 	-a 3 

clecisi3i' 	In 	7 r`IE 	ca ~EL- 

28. 03.2DO  c , - dated .1-5-.07.200-5:  as well a,s]etter 
dated nil 3uiy' 2005. 

8.2 The respondents 
' 
are liable to consider the case, 

of the applicant for permanent absorptions/ 
continuation as Divisional Accountant in the. 
light of the decision contained in the letter 
dated 26.03.2005, dated 15,07,2005 as well as 
letter dated 3.uly' 2005 and ~an ~y action to 
repatriate the appUcbnt prior -to such 
consideration is arbitrary, unfair and bad in 
law." 

Respondents have IN I ed th ej r written statements. 

also subm tted addi t ional affidavits in the cases. We have p j I 	I- 	I 	L 

d v 

learned counsel for the Government of Arunachal 

Pradesh. Paragraph 5 of the written statement filed by the Respondent 

Wc),I!, which is relevant for this cases, is reproduced herein below: - 

4~ 
"5. 	.......................... — 	the 	S t a te 	O ~ 	 Arunachal 

Pradesh throug ~ i I—s 	Principal . Secretary 
(Finance) Government of Ar -unach8l Pradesh 
has formulated a scheme for taking over the 
Administrative control of the cadres of Senior 
DAO/DAC Grade-I/DAC Grade-11 and DA of 

working divisions alleging to 
PHEf RWD 

"
,'I F-C D/ P VV D /P o v~,' e r Department of 

Arunachal Pradesh from the: control of 
AcCountant General (A&.E) Vieghalava, 
AFundchd! Pradesh, etc ~ Shillong, The sdid 
scheme has been sent to the Accountant 
~ 
 — e r 	I — '_' I e re,) 	vieghajaya, Arunachal Pradesh 
ei:C 	Sh ~ Hong 	f DF 	taking 	over o f 	rh 

IR 

a 

\4 



adm;nts.- 	-ol of the cadre of Divisiona) I ra live conti 
A  -)untan -  from the later vide office letter '~c c, 	I 	I 	- 

% 	dated 30.7.2005. This has been done in 
`-J 

cOnsoriance to cabiriet decision take n ri n 

' - he - e cas-:~s; and the Governmem-  of Arunachal Pradesh jhav6 proposej 

lur, ta'r.,- ing entire AcCOUnts set up from the Accountant 

(A'- &-E), Vieghalaya, Arunachal Pradesh, etc. Shillong and the 

j.);OPOS ~nl is Under active consideration, but final approval is awaited. 

-ther submitted that considering the development took place in 

z,~ Il ~ jjese. nnatters /f-, IppjIcan ILs will be satisfied if they are permitted to 

SLJb(TJt cunip.-i-ehensive rep.re-sentation with a direction to the concerned 

n:~ ;der a; -: dispose of the same and. take a declisiOn 'j'J 

Li-e P 	-;onden ts has no o' -,, e.c'' , )n in a Ur! 	 tic Counse! IOr L11 

g 	-S a -0  La-'-  

Accordingly, we direct the Applicants to make individual 

comprehens!ve representations 'Defore the ~oncerned Respondents 

forth"". 1ti -I and on receipt of such representations, the said Respondents 

6r C; 	I 	I 	L8 -e E! de isi . ther 	r, .,i-ja i; cojj-j ~j e,, 	-, I d ispose o f  the same and " k . 	C on 	eo 

a  unne. 1 -rame of three months tnereafter. 

as to .11 the G.A.s are disposed of accordingly. No orde, 
P Y  

T FN U 
C" S T .S . 

7f ~ '  

Of;, 

Z-f ~Tf- T~ I 	LI 



Encle : As stated above. 

Memo. NO. DAITRY-27/2000 

Director 

Nahariagun — 791110 (A-P) 

Difted -6, — JU13"2005. 

kV, 	GOVERNMENT OF ARUNACHAL PR_,kDESEJ 
OFF) CE OF,  THE DIRr,, CTORA TE OF A C C 0 UNTS & TRE ASURIES 

NAHARLAGUN — 791110 	01~ 

NO. DA='-271200,,~)O ~'D-~3 	Dated 

To, 

The Accountant General (A&E), 
Meghalaya, Arunachal Pradesh, etc, 
Shillong. 

c  c  
SA 	Submission of scheme for taking over tile administrative 

cadres of'Sr. DAO/DAO Grade — I DAO, Grade —,I]_ and Divis 
Accountant — thereof. 

Sir, 

I am directed to submit herewith the prop ~sed scheme for taking over the 

administrative control of cadre of Divisional Accountants comprising Sr. DADS. / DADS 

Grade — I -& II -and Divisional -Accountants by the Government of Arunachal Pradesh presen.tly 

vested under your-kind control. 	 .. .. ...... .. 

I am further ~directed -to state that the State cabinet had since approved the 

proposal to take over the cadre and tile Departments of Law & Judicial, Personnel & 

Reforms of the-state have duly vetted th"oherne-after thorough examination . 

In view ' of,the progress as stated above, I am directed to reauest you to convey 

youi approval facilitating smooth taking over of the cadre, of DAs / DADS / DADS Grade — I &II 

from your kind control. 

Kindly acknowledge the receipt of the scheme enclosed in quadruplicate, 

copy to :- 
J. 	P!S. to Principal Secretary (Finance) to the Govt. of Arunachal Pradesh, Itanagar 

for information. 

sh for information Tile Secretary, Law-& Judicial to the Govt of Arunachal Prade 
please. 

X 	3. 	The Secretary, Personnel & Administrative Reforms, to the Govt. of Arunachal 
Pradesh, Itartagar for information please. 

~C. M. Mongi maw 911C  
& Treasuries, Director bf Account 

Gov9 of Arunachal Pradesh, 
Naharlagun-79 ~ 110(A.P) 

_Z 



\A 'File Sclienle for. ta ld riZ  (1ver-  of the . Administ-tile COnt" 01  Of  the  Cadres of 
belonalliz 

Sr.  DA0/DA0  Grade-J/DAO Crqde-11 9nd  DA 
 of Working'Divisions belonfollL. ,  

j,HE/RWD/1FCD/f`WD/Po 1Ycr DeP-111111"I  of Arunachal Pradesh trom 
 die control 01 

-unachill  PI-MICS 11 - etc- S ll '!!2u.  
the Accountant Ckneral  ( A&E),  Alcall9i vii,  Aj 

Tile posts of Divisional Accountants were created by ti le Stpje Government ill tile 

Public Works Department / Rural Works Department / Public Health Engineering 

Dep-_ Flo d -Control &'Power Dcpartrncnt ~ but tile administrative control artnient /irrigation & 	0 	
plinary control.. etc. vested with tile Accountant 

i.e. appointment, transfer, posting & disci 

General (A&E), 
Meghalaya, Arunachal Pradesh etc. Shillong. The Divisional Accountants 

comes under the immediate control 
o f th e  Executive Ellgilleer of the Divisions. They assist 

the Executive Engineers while rendering accounts to the Accountant General 
(A&E), 

Meghalaya, Arunachal Pradesh, etc., Shillong. Their pay and allowances and other service 

condition are at present governed by the Central Government rules in force, but -the)
,  are paid 

from the state Government's exchequer. The question of taking over the cadres of die 

Divisional Accountants from the administrative control of the Accountant General ( A&E), 

Meghalaya, Arunachal Pradesh etc. Shillong had been under active consideration of the state 
Government for quite sometimes past in order ~ to, have proper control over expenditure and 

other il . ccounts matters of the works Divisions, since. it has become essential for t . 
lie st 

. 
ate 

Governirient to have bettei -  control on the heavy expenditure incurred in various engineering 
divisions of the state. Now, the Government of Arunachal Pradesh has decided - in pursuance 

of cabinet decision of the State for taking over of the adir ~nistrative control of the.cadres of 

Sr. `DAO/DAO/DA from the Accountant General A& E), ]\4e~,balaya, Arunachal Pradesh, 

etc., Shillong. 

To take ov 
. 
er tile cadre of Sr. Divisional Accounts Officers/Divisional Accounts 

Officers/Divisional Accountants from the .  administrative control of the Accountant General 

(A&E), Meghalaya, Arunachal Pradesll,' ~.~',., Shillong, shall be sub ~ject to the  following terms 

and conditions. 

Absorption  of DAIDAQ and Sr.  DAO  (Regular) borne on the cadre of 

the  A.G  to State Cadre. 

Sr. -Divisional Accounts officers / Divisional Accounts officers 
/ Divisional 

Accountants ( Regular ) borne on tile cadre of the Accountant General who 
are presently working in the State of Arunachal Pradesh may opt to serve ill 

the State cadre on status quo. The willing Sr. Divisional Accounts 
Officers/Divisional Accounts Officers /Divisional Accountants ( *Regular ) 

~vo—Tking'in the'State may' -submit their options to tile Seamtlaey 

-DePOwtlyw"'Lt Of 

TtM4qzL9,0W through tile 

concerned Executive Engineers. within 2 (Two ) months fi-orn the date of 

issue of the 'Notification' under intimation to th&ir parent department. 

1.2 The Sr. Divisional Accounts Officers / Divisional Accounts Officers 

/Divisional Accountants ( Regular ) who do not opt for state service 

condition, but willing to continue in tile post shall be allowed to serve on 

standard terms and conditions of deputation duly approved by the state 

Govemment for period up to 3 ( Three ) years which may be 
extended up to 2 

( Two ) years ill the interest of Public Service. Tile),  shall be reverted to their 
parent Department immediately oil expiry of their respective deputation 

period. 

1.3 	
The Sr. Divisional Accounts Officers/Divisional Accounts officers /Divisional 

Accountants ( Regular ) who opt to serve in Arunachal Pradesh shall continue 

to be governed by the Central R
ules for pension and ordier retirement benefits 

as applicable from ~mc to time. 

1.4 	The inter-se- seniority of the Sr. Divisional Accounts Offic ers 
/ Divisional 

Accounts Officers/Divisional accountants ( Regular ) ,NIlo opt foi- the State 

-Service shall be fixed in the state cadre basing oil then -  inter-se-  seniority as 

fficers / Divisional Accounts officers Grade-3 n a I Accounts 0 
D:..: 	r)m__ ni-nHn.-TI/Divisinnal Accountalits oil the date of 

taking  over ofthe cadre 

I _Q 

S4 -17-5 i 



- ~z (~, — 

Sj. Divisional Accounts Officm/Dj ~;isjorlal Account.,; Officers Grade-
I/Divisional Accounts Grade-Ilavisjonal Accountants (Regular) are now 
drawing the following.  scale ofpay as per central pay pattern, 

Divi 
- 
si 

 . 
onal Accountant 	Rs.5000-150-8000/- . 

Divisional Accounts Officer (Grade-IJ) 	Rs.5500-175-9000/- 
Divisional Accounts Officer (Grade-1) 	Rs.6500-200-10,500/- 

Divisional Accounts Officer (St. Grade) 	Rs. 7500-250-1200 .0/- 

The cadre of Sr. Divisional Accounts Officers/ Divisional Accounts Of ficers 

Grade-I & II/ Divisional Accounts who are working in Arunachal Pradesh on 
regular basis shall be allowed to continue for drawal of their pay and 
allowances in -the existing -scales of pay even after taking over by the state 

Govt. 

	

1.6 	The Accountant General (A&,E), Meghalaya, Arunachal Pradesh, etc., Shillong 

shall obtain -the option in triphcate in the prescribed form as annexed herewith 
from the Sr. DAD/DAO Grade-] DAO GTade-II/DA borne on his cadre and 
serving in the state of Arunachal Pradesh on -the date of taking over the cadre 

-by -the -state ~ Government Ahrough the-Executive -Engineer of-the 'Divisions and 

fin-nish -one ropy.-bf.:eacb _oytion-exercised by.th Sr. Divisional Accounts 
~Officers/Divisional Accounts ,  Officers -Grade-I 

. 
Divi  

. 
sio  

- 
n  

.. 
al A . ccounts officers 

-  Gra&7IUDivisional Accountants to the Secretary to Government ofArunachal 
Pradesh. Department of Finance, on receipt of the options. 

Divisional Accountants  on  Deputation 

	

2.1 	Divisional Accountants who are working in the works divisions in Arunachal 
Pradesh on deputation shall be allowed to continue serving in the post of 
Divisional Accountant on deputation till they complete their normal terms of 
deputation. 

	

2.2 	The Divisional Accountants ( OD deputation ) those who have completed the 

existing term of deputation will be continued as Emergency Divisional 

Accountant -for the time being as working arrangement. But for their absorption 
gular Divisional Accountant they :~hdll - have to qualify themselves in -the as re, 	

'thin two years from the date of taking over the Divi 
cadre -from the administrative  control of the Accountant General (A&E), 

'Shilfo , for N~Ech:they AUbe given -Meghalaya~-_Anmachal --Pradesh, -etc., 	49 
threezhances to qualit,  in the Divisionaltest examination. If any body fails to 

shall be reverted to their parent 

department asand w.hen.qualified hand:become available. 

Administrative Control 

The ..administrative  control of Sr. Divisional Accounts Officers/Divisional 
Accounts-Officers/Divisional Accountants shall be vested with the Finance 
D--partment, Government of Arunachal Pradesh, Itanagar and will be 

exercised -by the Secretary, to Vic Government of Arunachal Pradesh, 

Department pf ~Finance. 

Recruitment 

The state government through Arunachal Pradesh Public. Service Corrunission 

shall fill up all the vacancies of Divisional Accountants of works divisions. 

Method of Recruitment: 

	

5.1 	The Arunachal Pradesh Public Service Commission shall make recruitment to 
ed from the the Cadre of Divisional Accountant by selection on merit adjudg 

following sources through writteii and competitive and qualifying test called 
ii— 1,,itiRI Re.r.rijitnient Examination for Divisional Accountant (Annexure-1) 



A-e  Limi, for Direct Re,ruitipenf": 

Candidate should Doi be less than IS years and more than 28 years of age, 
I 

at 	relaxed up to 3 , (thirty three) years 
Tyided  th the initial age limit may b, 	

-der of i stat 
incase of 

-_ APsT candidates in accordance with the oi 	tI e 

government fTom time to time, In case. of existing / working Divisional 

Accountants. Uppff age limit is relaxable. upto 52 years. 

5.3 	Education ()ualiftcation: 

Minimum Educational qualifications for direct recruit shall be a University 

Degree / graduate with any one, of the subjects nameb ,  Mathematics, Statistics, 

Commerce, Econornics, from a recognized Universit) , . 

Note:- Age Limit and Education as -prescribed at serial 5.2 & 5.3 above shall 

not be applicable in case of eligible ~ departmental candidate(s). 

5.4 	Appointing Auft—rit-1-  

The. secretary to the Government of Arunachal Pradesh Department of 

Finance slig be the appointing-authOr-It-Y 'subject -to  - 
the -

approval 
 O:L t:he 

-Government. 

5.5 	Trobationand Fra 

Candidates recruited through the Initial Recruitment Exan -iination will be on 

probation for a period of 2 ( Two) years before their absorption in the cadre of 
Divisional Accountarft. During this period he/she shall be given training for a 

period of 6 six ) months in the Administrative Training Institute and thereafter 

intensive pr~ctical-training.~n-all.aspects of public works accounts for a further 

period of-6 ( -Six ) months. 

After this training , the candidates are required to pass the Divisional test, 

which will be conducted by Director of Accounts and Treasuries. Till such 
time as the trainees, they are posted as Divisional Accountant on -probation. 
AMerpassing -the.I)Mi sional Test Examination supernumerary -posts equal to.  

-the-number. of such tainees, will be deemed to be created for their absorption 
-on-completion-of.-probation period. 

Transfer-& ~ P ~S~ 

Divigiond] Accountants / -Divisional Accounts -Officers are to serve 

anywhere  within Arunachal Pradesh and are liable for transfer to the 
establishments of Chief Engineers /Director of Accounts & Treasuries whereon 

such posts exists. 

7. 	Transfer of record:- 

The Accountant General ( A&E), -Meghalaya, -Arunachal Pradesh etc. Shillong 
shall take necessary action to transfer the relevant records to the Secretary tO 
the Government of Arunachal Pradesh Department of Finance within 3 (Three) 

months from the date of issue of the notification. 

Sd/- 

Tabom Bam )I 
Principal Secretary (Finanre) 
Go ~rt. of Arunachal Pradesh 

ltanagar. 



VJW 
VW 0'r  

-RegvgTere_dPOS1  

r ~̀_ 	I'll ~ ~~ GENERAL (A&E) MZGHALAYAETC, 
UCE OF TIMACC 

: 793001. IU-LLDNG: 

Dated:- 25,11.20ff, 
C61LI 1-1/2000-2001/ -1-509  

To 

7~—i-C-NtWn __  4W,  
.jnd T I)irecter,-6f -Accounts. ,  

COVj,==t- (if Arunachal Pra&S14 

------- Nj~~44gun-7.91110- 
Anmachal Pradesh. 

/DAC)F;  forr  , the  ,kdminjrtratiw control 
,he  ,r- ,If  , for  trangfer of oadre of DA6 

of A.C,.(A&,E) MeOmiava- etc,  Sh'hon-El 
tc, the GovL of Anmachal Pradzsh ,  

1-014 75 
In inviting a reference tO ftlis~ 

office jetj6r~_-o—. DA-CC1111 --  

-date . d 23.8.2005 on  the. suklect cited -above am tO state. that the draft scheme framed 
b) ,  

the C&AG'_s 
office regarding proposed transfer of DAs cadre has beer, received by 

this of 6ze. A Co7, 
of  the  draft  scheme  is  forwardedherewith for acceptance Of the tffnls  

an-d-conditions,embodied M*_theFcheme_b-y Arunachal Pradesh Govermuent' 

'if - - -of 1he joveTment 
~maj, be zommunicated to this 

,_OMmC~jtgjsuggCstion MY, 	
-7 	 for 7Consideration/approval 

I 

office for  onward transmission to the 0/0 
the C&AG of India 

Also 

, 

the action taken by the S . tate Government on this of 
EiCe I 

I 
 etter No. DA Cell/1-  

5 ( cop3,  enclosed) MMY alsO PlcaBe be -communicated v2oo.o_2_ool1l390 dated 31- .10.200  

at-anzarly date. 

F-ncjo:_ At stated above. 

_2~ 

Yours faiffifully ~ 

- I 

	
P 
(A-K.Das) 

ral  GA~drrm  DN%Accountant (3=r 



G017T. OF ARUNA.CAA.L PRADESH 
FINANCE DEPARTMEE' NT 	2r  

ITANAGAR 
6)";  

-NO.-DA7TRY/15/99 I)qQ 	Dated Naharlagun, the 	A4ku*e2007. 

To, 

~,~The Accountant Generdl (A&E) j  
Meghalaya, Artinachdi Pradesh, etc., 
-Shillong — 793 001. 

Sub 	Taking ovenof ibe,callre  of  DiAkional  Ac'countants;/Divisionql 

Ref:-' 	Your D.O.'No. DA. CdIVI-1/1000,-'2001/1509, daied 25:1 11.2005 
NO.-DA.- Cell/Annual Trans../2,006-~07 Nol-JR/601 -dtd. -5:9.2006 

Sir, 

While ref6rring to your letter ~ubted above, I am to convey the 

decision of the Govt. of Arunachal Pradesh to formally take over the cadre of the 

DAs / DAOs / SDAOs from your administrative control with the following 

modification in concerned clauses of the dr-aft.§cheme. 

-DADAUs shall continue to be Placed _).tS&de-,of,0Ay_: Existing 

in 
. 
-their existing pay scale till a separate scale of pay is inttodticed by the -State 

Govt. However, any subsequent revision of, pay scales  by  Central Govt. after 

taldng over s7hEdl not be binding on the.StEite Govt. and such matters shall be 

9  overnedwithethe-ord6ts issued by Govt. of Afimachal Pradegh1for its employees 
---+om=time=tID_time. 

-Clause 401)  AO:  of-StIperafintititidn  ~
J" 
The -existing age of superannuation 

ears as applicable in Central Govt. services will continue to be applicable to 
. ........ .. 	 X 

the Cadre as a special dispensation for those Who are Appointed by AG, Shillong on 

'f th' 	d' Offi6fg~~ll -f isor erj 	etire-undef the-superanhuation 

pdhcy of 8tate Govt. 

oause4(M4, Rgcruitffient: The re6ruitmeent after taking over of the 

-cadve -.would -be -done -as per -policy of Ihe State -Bovt. Ahrough A =.achal..Pradesh 

Public Service Commission (APTSC) under proper recruitment rules framed by the 

Director of Accounts & Treasuries (DAT) in consultation with Finance 

Department. Those who are ondeputations -shall be reverted back in due course of 

I .. 

6 
4P-1-4 

"i 
time as and when regular appointmeift'is ma&b ~y the State Govt. 

.-71- , 

'4 

Contd. next pbLge 
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_30 

Clause *V) Pron)otion:  Matters of promotion shall be regulated by the 

rules/instruction issued from time to time by the Govt. of Arunachal Pradesh and 

as applicable to its employees. 

Clanse 4(VIII) T~ansfer.-and kosting:  - Shall be done by the State Govt. 

through DAT in consultation And concurrence ciffinance Depattruent. 

Clause WVM-Discipligary ailthority:  -*The Commissioner (Finance) and 
the DAT shall be the disciolinary authofityin respect (if drazetted and Non-
Crazetted posts of the cadre respectively. 

-Clause 4(DQ.  .  Atborthia— 	Iteviewink  -Officeirs:  - The 
Commissibher(Finance)/. DAT/ Executfve'tu gmeer concerned shall be the 
Accept' 	wing/Reporting Officer in ica ~ .6 ,bf Gazetted'Offiders and the DAT 
Su 	ve Engiiied-f-9hall,be the Accepting I-R-evieWing .perintepding.En 	er /Ekecuti - 

Reporting Officer in respect of the Non-Gazetidd posts of the cadre respectively. 

Other terms and conditions as laid down ib the dr.4ft -scheme. (copy 

enclosed) forwarded by you are found accebtAble other than those mentioned 
.above. 

In view of the Govt.'.s decision to!take over the cacke With the above 

modifications, your higb office is requested to modify 'the Aforesaid scheme 

-a 
I  ccordingly  -and  -extend -your -kind;advice forlsifiooth banding over and taking over 

_ofthe~admtinistrative --coFfitrol-tif-the 'caBTe__DT_Dks7b'A0s)/SDA' Os, 

Enclo : I copy scheme Yours faithfially, 

~_A 41CV-6. 
Sharma  (XX; 

-.]j6trelopmerit.-CohmiissFioner (Finance) 
Govt. of Arunachal Pradesh, 



T'TT' 
()F,  r I C1. OT 71W~ A CCI 

( 	/,-rLTNAC_B-k1--  
001 

Phone 	(0) Flu : (1364-2223) 0- 

Mj.D/~ Cell/] - J/2000-2001 /'5C~C~ 

Dated: September 28, 2007 

To 
Shr) Saurabb Narain.. 
Asm. Comptroller & Auditor General (N), 

Office of the Comptroller & Auditoj-  General of India, 

.1 0,.Bahad=--Shah Zafar Mlarga, 
Indraprastha Head Post Office., 
NE-Vi DELHI: 110 124. 

Subj: - Take- over -of the Divisional Accounts cadre by the State Government of 

Arunachal Pradesh. 
.- 
Ref. Hea d 

- 
quarter  

. 
s D.O.Ietter No.61-8-NGE -(App.)/66-2005 dated 3 

r~ October.2005. 

~Of_Arunachal Pradesh had for-warded-a"scheEiFf6i h jwy 200.5;ffie _Government 

takin-  over of a Divisio.nO Accountants cadre in that  State. The said scheme -was 
. 
forwarded 

 . 
to HQrs.. for , comments, HQjs.. in t= under D.O.Ietter No-618- 

NGE(App) - 66 --2005 7forwaid-ed-a draft scheme for acceptance b37  the, State Government-

A TCST)onse. - to this has' T',Centh" 'r)etD received from the. State- Government vide,  

Gov- riinitni of Arunar 	-tadesh.. Finance Department lettel I o.DA/TRY/15/99/1921 ,hal jT 

en- " 	-7 	- th dated 8.9.200. a copy of j~qiicE is closed h6re'%~q . 

to -ffiemodffications -proposed b37 -the 

37 HQrs. is.en- 
-State 

 . 
Government -to the various clauses  of the scheme prepare 	iclosed as 

,k-pperidix-1. It may please'benote ~d that the State Government in its letter has -requested 

that the scheme for the transfer of the -Divisional Accountants cadre as Was proposed'by 

HQrs. office, . be modified to the eYL-nt as suggested bythe State Government. 

I 	 -please be communicated at 3. . HQrs.  decision/further suggestionsin the matter may 

an early date. 

-4. 	This issues 	the approval of Accountant General. 

Yours sincereb, , 

Sr.Dy.Accountant 



D 0. ,  

Mallistj KuMaj-. MEOW 
/,-Sstt .  

4 .1  

Dear S~ r /  

1~hjdly  -refer to yoijr - D.O. letter No. D.A. Cell 1 -8  / Court 
ion of 31 Case/ '2000- 2001 / 415 dated 13 

'
.06.2005 regarding. absorpt' 

employees of the -  state Gov[. of Arunachal Pradesh, working as Dj,, 's i onal 

Accountants on deputatioi-4 in the Divisional Accountant Cadre. I.would 

des 	-post of DiVisional Accountant do not As -the --k-ecruitment - -Ru --for -the 
provide 	-such absorption, it'has not been found possible to accede to 

fhe r(equest.  of the State Govierninent 
.. of Aranachal'Pradesh to absorb these 

.-..personnel iD.the-Divisjonal-A-c I rountant-cadre-_.- 

Yours sincereh,  

(I\Q~MSH KUMAR) 

Shri A.W.K.Langstich 
A- G. (A&,E) 

ShMongg. 

7 
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OFFICEOFTHE 

~b-kPTROLLER &AUDITOR GENERAL 
OF INDIA 

10, BAHADUR SHAH ZAFAR NAARG, 
New Delhi - 110 002 

DATE 6 - 7 -  2-0-0-r  

r) V N 

Tele gram: ARGEL NEW DELHI 23231761 
r I A 	nO ~ O A ~~, A 
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	 -.Bi 

	
411  

lw ,~ 
r 	 X+HALAYA. )FFICE OFT11F ACCOUNTANT CTENERAL (A&E) NIF 

Sj. ID-j,()N[G.-79300L 

No. DA Coll/2-46f.D])A/\Iol.III ~'200-//~ 1 0 - (5 

To 	
Chief Engineer 
?jVD,P-T-M,,J&-FCT-) :  R.W.D., -Pow-er-Department 
GOVC17111110111: of Arunachal Pradesh. 
itanagar. 

Dated:- 5 - -~ - ';Lc 0  4  

Sub:- h-nplications of overstay wl -tile on deputation. 

Sir, 	
Pleasc -lind hcrcwith. a 

I 

 copy of tile Office Memorandum of Govt. of India, 

1\4inisti-17 of *Persomiel public. Grrievarwes and Ponsion Dcpattalent of Personnel 

and Training No. O.M.No. AB 14017/30/2006-E,,tt ,  (RR) dated 29.11.2006 

regarding implications of oAierstay while on deputation without the approval Of 

Conipetent Authoriq. The Go-\4. of lindia has decided thal ~ all flie case . 
s of 

deputation should be regulated as per the conditions . laid down in the above O.M. 

In. this connection I aiii. to 9tate that a good number of employees.of the. 

Go-,A, of Arunachal Pradesh who have overstayed their deputation period inspite 

oT-tH6i-r-de-p-u-fa-fi—bnpei i-o-d-w-ul-cif -lia-d-alre-a-d~i-expired-ire-m-ot-willinx- glojom-tbeil 

parent department even. after repatriation. The) ,  are enjoying th.e higher Centrdl 

pay scale f—o~--Di-v-is-io--n-al--A-c-c-o-unta—nt co-Elia--re-tod--flie- 

Goveinment. 

As per para M of the office memorandum, the Govt. of India has 

decided that in the event of tile doputatiordist: over staying for any reason 

whafsoe ~lerbt is liable to disciplinary action and other ad ~/erse CivijySer%tice 

consequences which should include diat t1le period of unauthorised. overstay shall 

no! count against service for the purpose of pension and that any incremciit due 

during the period of unauthorised overstay shall be deferred . with cumulative 

effect till the date on which officer rejoins his parent. cadre. 



­ic 	 I 	 o 	- frc -,so will equalh! apT).hr w,  al l, ftputationist including 'Stik (30vt. C-) j 

India Sendce'-, Officcr ~; joinbav, 	Go)l:. Post oil deputation. am] io offiricors 

proceeding on deputation, to state go ~ ,,L /autonomouq & qtatutor~~ 

institution0foreipm bodies etc ~ 

Thcrcforc .N, c.,i,T arc requosted to takc action in. regards to the scale of pal, of 

all. Di) ,,isional Accountants (o bc re-fixed in. their respective scale or pay fil, [lie 

State GoA. from the date of their unauthorised over stay on deputation. (ii) excess 

drawl of pay & allowance and inorements drawn after the date in every oase to be 

recovered. (iii) Increments due in tile state scale of pay to lie deferred with 

cumulative eff-ect till the date on which the officer rejoins bis parent department. 

You are fberefore, - kindly requested to take action as regards -to para 3 of 

tht GOT order against the deputationist (List enclosed) idio have overstayed 

their deputation periods under intimation to this office. 

Enclo:- As stated above. 

Yours faitIffully, 

,J)  
-D-y.Ac-couiitant- ~Cyzneral-(Admn-)---- 

Menio No, DA CeIl/2-46,QDjUVal.l1112007/ 
	

Dated:- 

Copy f-brwarded to:- 

The Pr—Acoountam General (Audit), Meghalaya etc., SWIlong with the 
request to kindly issue instruction to the field parties to verify with reference 
to the instructions passed hit this office regarding oiler payment of pay 
allowances to Divisional Accoi intint on depulation . 

1~0 

<9I&x"- 

P~xp 	
Dy.Accountant Gerteral (A) 
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Memo No, DA Cell/2-46/DDAjVol.IM2007 / (I — 81 ' Dated:- ~ ' ,ei 

Copy forwarded io flie 

I 	Thc; Exccutivc Enginccnj, P.W.D./ R. W.D./I & FC/ P.H.E/ Elcctriciq- 
Department 

2. 	shri 	 D.A. 

Office of the Executive Engineer, P. W. D, / RW.D. / 1&-FC/ PBE/ 
Electricity Department,_ 

Sr.. Pcco~unts 
le  ~k 

'T '  
Vc DA Cell. 



GY  / -/ L~ / 

U CAG (Adinii.) 	
M 

Dgted the 291" Nov* ember,'  2006, 

6F:PWCE,  'ME'm 6r~AND:ukvl 	2 9 . -N -0 V 	I A. i. L"JU-4,d)  

Subject: 
	

ImPlIC-ation of Werstay whk- on deputatiori, 	PLA
~7 

It has been brOUght t6 hatice -Of the Government 
. 
that ,  that even 

though the terms and -  conditions of,  deputation issued,by the various 
Minisiries/Departn,jents/Offic ~r--s specify V)e period of deputation, .0 -iere 
have be'eh a number of cases -  of overstay without the approval rif the 
CoMpatent authofity. A -number of propoa~fs -for regularizatio 

I 
 n of sudi) 

overstay are also being rece"d tor approval L -;y ale Compptent Authority. 
It is 

, 
neressary to ensure that there - is no On tl'~)e part of ffie contrDIlin ~) 

authorities in relieving the'deputationist ,  and the deputationist should not 
,qoby the presumption that he nerads to join his parent cadre only after 
beilig forrnafly niflieved by the borrowing department. It has, therefore, 
bet-n decided that in future ail cases af depulatiorl S" J-jall be regulated by 
the following conditions 

Thg~ lerms and conditions Of deput2tioij sktall cleav6y lay 
down not only 1-,)eriod Of dePutation as,  per tile Rec..ruftment 
Rules for th.e.  post or as approved by 'tile compatent. authorit~( 
but also tile. clate Of:  r6 li 0 vitIg of the deputationist No turther 
orders for relievirig -tile officer wiJI be necessary; 

icer _irlcluding -thoste-mici i7 --e -preser-Ity-
an deputation would be deemed to have been relieved on 
the date of exPirY Of the deputation Period Unless the 
oompetent aL(thOr1t]j/ has with requisite approvals, extended 
the period of deputation, it) writin.g., prior to the date of its 
eXPiry. It v0JI be tile rosponsibility of the immediate SUPe,601-  
officer to ensure that.the deputa(ionist does not Overstay. in 
cases where offices are. on deputation oil the date of issue of 
these orders and the normal fenures a -re gettinri over in a 
period of six rnaniths, tile concerned officers/Organisations 
may be allowed arl e)(tension of riot more than one. month, 
on a case to case ~ basis vvitil tile approval of the DOPT. 

That in the avenfof ti-le officer overstaying for any reas0l'. 
Wh8tsoeve-r. he iS liable to disciplinary ~)ctjc)tj and othei ,  adverse Civil/Service consequence

~s*  Which would include 
that II'm period -ol unauthorized overst ~,~.y si ,jall r j ot courq 
.pjains(servicb for the purpose of pension and ihat any 
increment due dUrill '19- the,  perjod Of UrIaLithOrized overstav 
shaff be deferred, witV., c ~jmujativc effect, tiff the date ori 
whIlub the officer reejoini s'his parent cadre. 



I 

3- 	Th6i;e in8tructions will - apply to.afl deputationists including Sta ~tt--, 
Government -Ctficc-t~s/A(" 'Ilvdia. - Servicei~ olficevz' iciiR Goverrim4.)jIf pc)st-, jC)rj df_,jx:,lbtjtjon,  vjr)d to officdrs Procaeding lan d,-pLjjaji4;Yei 
tO Slelte Bodicm, 
etc. 

' If the borjvwji)q 01-ganisatioij.,, vvotj j (j jil~e 	re  tion fr'orro tht!*L ~ e. 
terim, they should obt ~jirj approval of L)op -r jo it ,  rior to ,  tilf. , 
depUtatiori. 	 .. p 

	start Cit 

4ndi version' follows 

.41 
A__L_L 1--­ - 

(Smita Kumar), 
To 	 -birector 

I. All 	0i G~rcvemmervf, r)f 
-'2. 	of All Swte 

3. The Pc.~--tzide~nt'ti~ Seof ,~ .ta6at ,  New Dejj)i .  
4, Th e Prin -w Mirfistar's Office, New Delhi. 

The Cabinet Secx -etariat, New oev% ~ . 
The Rajyo Sabba Sacretar~,w, No" ,  

-Tt-%e Lok Sabh ~.i c' 
l~EC The ComptroMrs-r and Al ~djtor General of lridi ia, New V~s-njj. 

9. The Onion Pu pltic SOMze C(MY)Mf's-Gion, N~:,.-es Delhi. 
Copy to -- 

1
. 
 ~ All Attachecl C )ff;ce-s under the Ministry Df 

Personnel, Public Grievances and Pensioa%. 
2- EstabliShMent Officer arid Secretary, ACC (n) copies). 

All OfFIL-ers arld Sf,~Ctions in the Depammellt C~f 
Personnel & Triijining 
Secretary, Staff:  Side, National Council (JC ~M), 
13-C, Fercizesilah Road, New Delhi 
All StElff Members of National Counc ~ j (jC~jj i  
All Staff Members of the Departmental Council 
ODA), Ministry ot Personnel, PG and , Penraians 

7- Establishi-ne-rit (RR.,0jvisiojh p;00 cop ,~, 

Djm~ctor 

gn 

L fill B 



List of-  (lie employeei; of'tht Govt. of Arunachal Pradep.1i appointed U 
Divisional Accountants on Deputation 

SI. 
No.,  

I Name of D A 
I on deputation 

Parent 
Department 

Division/ 
State where 

Date of 
- I 	P-- 

Date of Rjemarkz. 

Anmchal of 711% on presently poi;" Deputatio 
Pradesh & post dep,"Iion  n periods. 
from which the 
person came on 
deputation 

3,  4.  5.  6, 
 Shri V.K-Nair Uie C.E.PBE, Electrical 4/ li999 31.3.2002,  

ltawmr- Division 
(Power),, 

-Head-  Asstt.  Bonidila 
 Binith Yr.Das, C.E.(Power) Ziro 11.2,1997 11.2.,)WO Released ~from 

Aurnahcal the Division on 
Pradesh. 30.6.2001 

UDC 
3, U.C.Debriath The C.E.PWD W.D. 9 , 9.1998 9.9. 11001 

lwna=, Tawang, 

4. Radheshyam 
UDC 

The C.E. PasighatRIAO 25.9.1998 25.8.2001 
D&,,. Powerhanagar 

"UDC. 
5, Talcomg  Tabol -A C.E. Yingkion&P 1 4.1999 1.4.2002 

-Power,-Mirmcha - - - 	--PHE — 
J-Pradesh 

IDC 
Ia. Bimal Bisw The C.E. I&FC lezuR.W.D 1.11.199 31.7.2W2 

TJDC 

 Debobrata Roy The C.E.Power, Roing,  1&-FC 18.3.1999 18.3.20021  
Itanagar. 

UDC 
 T.K.Barua C.E. Khonsa, .21.6.1999 21.6.21002 

-'PWD,JWnagar, RM.D. 
UDC 

 
lq.R.Nath-7  

Z) 
—PWcD-  !1!"mgar 

Tawan& 14.6.1999 14.6.200.2 

UDC 



10- L.-M)PI1 "RIMPi 	C.F. PN~M. 3/2002 RelemSed ftoin 
L)ivi. (yn 	i 
31.1.2006.on his 

UDC L 
retire3ment.. 

 NINK.Nair, 	C.E. (WZ) Kalaktang MAID 14.3.1996 .3.1999 
i PIAM.1tanagar, 

L.D(! 
Ybiglkinm&  Saritmi Gliosh 	1 	C'E. 15M. 15-10-200.2 

I? IA/1),Itanagar FIXAID Q 9 

Assft. 
Lendi C~Rtxzng-  C.E. Power, Along Elect 12.4.1999 12.4.2002 

Itannizar Division 

UDC 

 Tank-eswar C E (EZ) MI-) 'rezu PWI) 3.2.1997 32.2000 Retim on 
Borah Al anagar. 30.5.2005 

UDC 

S.K.Dai~ 	C.E. 	Z):  Seppa" 7.4.1997 7.4.2000 
PI'AID,  Electnc' al 

I Ttmagar. Division 

i UDC 
16, 	T. o v e R'Ft o 	(".F ~pw-a Along Civil 8.4.1999 8.4.2002 

ItanaL Yar Dim 

LDC 
17. 	Jummi Kammn 	C.E.MD, 

(power) 

Daporijo, 5.8.1998 5.8.2001 

1  TJDC 
1  18-,FC 
Divisim. 

Di Fip Kr.D~j 	C.E.PWD, 3oleng 13.4.19-09 31.3,2002 
Itanagar PWD 

'UDC 
Tas~ i NRmg("- 	C.F. seppa ~ 29.7.19PS 28. 7.2001 

PWD,Itanagar PWD 

UDC 

T-ani Mum 	C.E.PWD, orijo, 12.5.1999 12.5.2002 
Karmak-ar 	Itanamr. 

UDC 



-'S~ 

Pradip KrTaul Resource .,  
Department. Division,MFC, 

Agartala. 

 Tage Murtmr, 
I.TDC 
CEJU

~t ..  
Yonicha, 9.1.191Y7 9.1.2000 

Depar' tment. PWD 

Ij-DC 
 Mih'-r Das C.E.Power GeKu C , 	Dim 14, 	Z5 9 ~9 He wm not 

releas ed fiom the 
-Division. 
However he was 
relea5e on 
8.8.2005 

 R-Prathapan CE(EZ) PVID Ziro Civil Divn 29.1.1,096 29.1 ,1999  
I 	Wower)-  

 -Hdbung Lalin CE Power Bamerig PWD 13.1,19,07 13:1.2000 

70amboh-Hagey 
Itanapr 

7.  RAthin~ CE(EZ) PWD Tezy[&FC 2 LL 1997 21.1.2000 
KrDeb 

2& Malay Bn.Dey CE RWD T a w angy, I&F C 10.2.2997 10.2.2000 

29. ffftqeMubi Tada CE I&F C Papumporna, 
E~ArD 

1 4.2.19,97 14.2.2000 

3 Ke~hab CEDa~~ (.T3(.E7_)PVqT) Bomdila RWD 22.21 . 199 7 22.2.200f) Refired on 

Tainip (,EI&-FC Daporijo 14, 1. 1997 14.1.2000 
30.4 .2006, 

Elect.Di lvn 
32. Debabmto Roy CE  RoingI&FC 18.3,19,09  18.3.2002 

DVtt. 

"ecounf; OfficeT 
DA Cell. 



speed  PU 

OFFICE OF TEE ACCOUI\UANTGENERAL, (A&,E, ) TAEGHALAYA::: 
SMIONG.-793001. 

No. T)A (ell/2-46/DT)A,'Vol.M/2007/~?r, - 

To 
Chief Engineer 
PWD,PTIE, I&FCD, RWD, Power Department 
Government of Arunachal Pradesh. 
Itanagar. 

Sub.  Implications of overstay while on deputation. 

Dated!- 

Sir, 

With reference tolhis office letter No. DA CeIl/2)-A6/DAAA7ol.IU12007/l0- 

_15Aatzd:5_4~2007 OnIho, subject above, Lam to state that the instructions contained 

therein regarding recovery of the excess pay allowance etr, drawn by the Divisional 

Accountants on deputation during over gtayal of depuration p--nods etc may be 

kept in abeyance untilfurther orders, 

Action taken in this regard may be cormnunicawd to this office -immediately. 

Yours faithfully, 

01 	

Dy. Accountant Creneral (Adrnn) 



Llivc 7. AL uu~ 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH -*:GUWAHATI 

O.A  No-, 144 of  2007. 

R. Prathapan & Ors. 

.... Applicants 
I 	 -Versus- 

Union of India & Ors. 

....Respondents 

VRKITTEN STATEMENT ON.BEHALF  OF  RESPONDENT  No. 4 and  7. 

I Shri J.1'ayeng, son of late K.Tayeng, aged about 50 years, 
presently serving as Joint Director in the Directorate' of Accounts and 

Treasuries, Nahadagun do hereby solemnly affirm and state as follows: .1 

That a copy of the Original Application being No. 144 of 2007 has 
been served upon Respondent No. 4 and 7. That I have been authorized 
by the respondent No. 4 and 7 to file this w.9tten statement on their 
behalf. Being Joint Director of Accounts -  and Treasuries, Government of 
Arunachal Pradesh, Naharlagun I am familiar with the records of the case -
and as such competent to file the present written statement. 

That applicants in their original application are aggrieved by the 
Order dated 5.4.07 issued by the Office of the Accountant General (AE) 
Meghalaya, Arunachal Pradesh etc, Shillong dated 5.4.07- Hence, the 
reliefs sought for by the applicants are again' st the Office of the 
Accountant General (AE) Meghalaya, Arunachal Pradesh etc, Shillong. In 

view of the subject matter of the original application the respondent No.4 
and 7 do not have any comments to make with regard to various* facts 

stated in their original application. However, in order to clarify the role of 
respondent No.4 and 7 and of the Government of Arunachal Pradesh in 



--- --- 	 ------ 	 Ap 

[2 

the matter, some of the relevant facts a 	-Wr-e-J`ff-VeI 	for the 

sake of records- 

That the State of Arunachal Pradesh through its Director of 

Accounts and Treasuries, Government of Arunachal Pradesh, 

Naharlagun has formulated a scheme of taking of the administrative 

control of the cadres of -Senior DAOIDAO Grade-I/DAO Grade-11 and DA 

from the administrative control of Accountant General (A&E), Meghalaya, 

Arunachal Pradesh etc Shillong. The said scheme has been sent to the 

Accountant General (A&E) Meghalaya, Arunachal Pradesh etc Shillong 

vide forwarding letter No.DA/TRY-2712000/1060-68 dated 31.7.06 issued 

by the Director of Accounts and Treasuries, Government of Arunachal 

Pradesh which has been done in consonance to the cabinet decision 

taken on 28.11. 01. 

	

Copy of the letter dated 31.7.06 is 	- 

annexed ,  herewith and marked as 

ANNEXUREIR111. 

'That pursuant to the letter No.DA/TRY-27/2000/1060-68 dated 

31.7.05, the Accountant General (A&E), Meghalaya, Arunachal Pradesh 

etc Shillong vide letter No. DA/Cell/l -2/2000-200111. 609 dated 26.11.06 

forwarded a draft scheme tramed by the Comptroller and Auditor General 

of India to the Director of Accounts and Treasuries, Government of 

Arunachal Pradesh, Naharlagun for comments and -  acceptance in regard 

to taking over of the administrative control of the cadres of Senior 

DAO/DAO Gra-de-I/DAO Grade-11 and .DA. 

Copy of the draft scheme framed by the 

Comptroller and Auditor General of India 

forwarded to the Director of Accounts and 
.0 

1reasuries, Government of Arunachal 

Pradesh, Nahadagun, through the 



VA 	
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;qqTi~~l ;-,R-Wql ~; 
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Accountant General (A&E), Meghalaya, 

Arunachal Pradesh etc Shillong, is 

annexed herewith and marked as 

ANNEXURE:PJ2. 

6. 	That in response to the letter No. DA/CeII11-2/2000-20OV1509 

dated 26.11.05 of the draft scheme framed by the Comptroller and 

Amditor General of India forwarded to the Director of Accounts- and 

Treasuries, Government of Arunachal Pradesh, Nahadagun, through the 

Accountant General (A&E), Meghalaya, Arunachal Pradesh etc Shillong, 

the Development Commissioner (Finande), Government of Arunachal 

Pradesh, - Itanagar forwarded the draft scheme with certain modification 

vide its letter No. DA1TRYJ1 16/99/1921 dated 8.9.07 to the Accountant 
General (A&E), 'Meghalaya, Arunachal Pradesh etc Shillong for their 

formal approval, which is still awaited. 

G. 	That it is an admitted fact that the Government of Arunachal 

Pradesh has decided to take over the cadre of the Divisional Accountant 

from the administrative control of the Accountant General (A&E) 

Meghalaya, Arunachal Pradesh etc, Shillong. That decision of the 

Government of Arunachal Pradesh was conveyed to the Acc6untant 

General (A&E) Meghalaya, Arunachal Pradesh etc, Shillong ". i de letter 

dated 8.9.07. In the aforesaid letter while conveying the decision of the 

Government of Arunachal Pradesh to formally take over the cadre of the 

DAs/DAOs/SDAOs from the administrative control of the Accountant 

General (.A&E) Meghalaya, Arunachal Pradesh etc, Shillong the 

necessary modifications in concerned clauses of the draft scheme were 

also mentioned. Hcwever, it is clarified that the cadre of 

DAsYDA0s/-SDAOs with its establishment related matters have not been 

taken over by the Government of Arunachal Pradesh as yet from the 

Accountant General (.A&-E) Meghalaya, Arunachal Pradesh etc, Shillong 

because the Government of Arunachal Pradesh is still awaiting the formal 

approval of the modified draft scheme submitted to the Accountant 



ear.el 
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General (AAE) Meghalaya, /AVrunac a 	desh-*to-,ShiUcmg, de its letter 

dated 8.9.07 by the Development Commissioner (Finance), Government 

of Arunachal Pradesh, Itanagar. However, it is further stated that the 

entire establishment matters of the cadre of the Divisional Accountant is 

still dealt with by the Accountant General (A&E) Meghalaya, Arunachal 

Pradesh etc, Shillong as deemed fit by him. 

Copy of the letter dated 8.9.07 is -annexed 

herewith and marked as  ANNEXURE:R/3. 

7., That the office of the Accountant General (A&E) Meghalaya, 

Arunachal Pradesh -etc Shillong issued circular No. DAICell/81 dated 

16.1.07 wherein under clause 10 it is categorically stated that -the 

"'Employees of the State of Arunachal Pradesh appointed on 

deputation basis as Divisional Accountant W11 be -under 

administrative control of the Accountant General (A&E), Meghalaya, 

Arunachal Pradesh etc Shillong, till finalization of Court cases 

pending In different Courts!Central Administrative Tr(bunals or till 

such time the State Government of Arunachal Pradesh has not taken 

over the cadre". 
Copy of - the circular dated 16.1.07 is 

annexed herewith for the perusal and 

convenience and'. 'is marked as 

ANNtXURE:RJ4. 

S. 	That the entire establishment matters of the cadre of the Divisional 

Accountant ar e still solely dealt by the Acco6tant General (A&E) 

Meghalaya et c, Wilong as deemed fit by him, which is evident from the 

Circular No. DA/Cell/81 dated 16.1.07 and from the preceding 

paragraphs. Therefore, the respondent No.4 (Commissioner (Finance), 

Government of Arunachal Pradesh) and respondent No.7 (Director of 

Accou n* ts and Treasuries, Government of Arunachal Pradesh) has no' say 

in the matter. 

LI 
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VERIFICATI 

1, J.Tayeng, working as Joint Drector, Director of Accounts and 
Treasuries, Government of Arunachal Pradesh do hereby solemnly affirm 

and state as follows- 

That, I am competent to file,the present ve .6fication on behalf oj the 

Respondents No. 4 and 7 as authorized and I swear the same. 1 am well 
conversant with the.facts and circumstances of the case. 

2. 	That the statements made in this verification are true to my 

knowledge, information and belief derived from relevant records, which I 

believe to be true and the rests are my humble submissions before this 

Hon'ble Tribunal, 

An - d I sign this verification on this 13P day of De-Cernbe . r, 2007 at 

Guwahab. 

D62NENT i  V 
ctov 	. 1  

0.10t  Q'Ife O
~eas\111's 

Ok  N.?. COA - 	. 



St 

10 6 0 	
~D -,i t c.d- 

1501  ,NO. DA4 RY-2 7 /200  0., 	
X L) Re'. 

lo t  
A'ab 

'file Accountallt General (A&E 

Meghiflay'l, A,-ull-%Cil:l,l Pradesh, etc, /m~ccgt~' 	 'T'.7 ZT SIlillolig. 	 T P4 1~ I 
G' 

al e contrd of the 
S u b Ill i ss i k)II  O f scilellic for taking Ovcl' tITe 	v  

UITa' -Sub 	 alia i"N"isd 
Cadres of Sr. DAO/DA0 Gl ,,,Ide — I DAO, GrIdC 

Accou"IMIt 	(11VI-cor. 

Sir, 

to submit herewith the proposed scheille for taking over [ Ile 
am directed 

comprising Sr. IJAOs I, DAOs 

adiiiiiiistrat've control of cadre of Divisional Accountants 
a t of Arunach.al  ilr ~ dcsli prcse!itly 

Grade —.1 	and Divisiolial Accountants by tile Governnicil 

vesic 
. d 

urlder your kind control. 	
-oved 'il; 

c  Illat the State cabinet had sillcc ~ 111lit 	I 
am ftirther directed to  st"11 	 -soillICA 

re arld the Departments Of Low & jtlklicial' Pel 
proposal to take I 

o % ,.(:r the cod 	
lie Ifter thorough cxanlinotioll ~ 

Administrative Reforms of ti l e st ,,jte have duly Ycued the scliel 

le  progres s as stated above, I am directed to requ.csl you, tO,c ) Il v(~ Y 
hi view of 11 	 'H As DAOs DA0s Grade — I & 

looth taking over of (lie cadre of D 
your approval facilitatilig SO 

frolli your kind con~iol- 

pt of tile sclicille enclosed 
in quadruplicate. 

Kindly acknowledge the recei 

Yours f~
:
idlfullY 

Enclo As stated above. 

C:M. M6 IgIllaw), 
u Dii-ector , ofAcco 'Its& 

Govl ,'of Aruli 'llclirl Plad ~ sll,  
Naliarlagull 79111.0 (A T 

jill),1 2005. Dated 
NO. DX/TIZY-27/2000 

Copy to 	
. P, 

1 

 .8. to 
Principal Secretary (Finance) to tile Govt- of.Arunaclial. liradesh, Italliga

l  

for inforlilatioll. 

larN, LAW & 
Judicial to  tile  (,j ovt. of Aruni'CIMI 1) "',ldes" for  

111C Secre 
j~ lcasc. 

1~c forjll s, to Oic Govt. of A p1l ,"0 1A )IA 
'I'lle Sc6rctai'Y, Personnel & Administrative 

lbr jj)t'orr~wtion pleas-- 
I)radcs1l, IM 11,19"r 

GovL. ol'Artljlj ~ tdlid' Prod.csh' 

— . 7911 M 

VI 



The  schenic for  lakilil!  over  (if  (lie Administrative Colltrul  of  the C:tdl.Vs' 

Ll 11 	11 	0 Sr. DAO/DAQ.  Gradc-1/1)A0, Griide-11 'and  IJA  of NVorkii Ly  l)ij-isi() jjS  1) 
 .1 	f 

I'll  EIRWIM  FUM)NN ,  D/Powel: Devarbilen( of Arunachal  1 1 j ,:ldesll  froll)  (lie  C01111 :61 0 ~ . 
(lie  Ac6ulit"ll Gellual  ( A&Q,  Meghalaya, Arunachal Pradesh, etc. ShillolIL', 	"VTO 

4 The posts offElivisional Accountants were created by (lie State Governin I 1) 	 clitill tile "  
ublic works Uepartment / Rural Works De artment / P-1-1; 	I T I I C ea , i 	h6 neer n 

Department /Irrigation & Flood Control & Power Department. but tile. administrativt conli -4.  i.e li'voininient, transfer, 'posting & disciplinary control ' , etc. vested with (lie /I CIC-1-01M .all-l- 
Mcountatits General (A&E), Meghalaya, Arunachal Pradesh etc. Shillong. The Divisional 

comes under the immediate control of the Executive Engineec of tile Divisions. '1 ~liey assist 
die Executive Engineers while rendering accounts to the Accountant General (A&E), 
Meghalaya, Amnachal Pradesh, etc., Shillong. Their pa 'y and allowances and otll~ er sen"ice 
conclifion are at present governed by die Central Goverrunent rLdes in force, buttli ~y'are paid 
from the slate Government's exchequer. The question of taking over (lie cadres '61 tile 
Divisional Accountants from the administrative control of the Accountant General ( A&I:), 
Meghalaya) Arunachal Pradesh etc. Shillong had been under active consideration or tile state 

Government for qtiite sometimes past in order to have proper control over expendit'llre and 

other accounts matters of tile works Divisions, since it has become essential for :  the statc 
Goovertunent to have better control on the heavy expenditure incurred in various e In, ginecring 
divisions of the state.- Now, the Government of Arunachal Pradesh has decided hi 1pursuance: 
of cabinet decision of the State for taking over of the administrative control of [lid;  cadres of 

ant General A& E), Meghalaya, Arunachal Pradesh, Sr. DAO/DAO/DA:Froiii (lie Account ,  
etc., Shillojig. 

To take over the cadre of Sr. Divisional Accounts Officers/Divisional Accounts 

Officers/Divisional Accountants fjoni (lie administrative control of the Accountant Genewl 
(A&E), Meghalaya, A ~*unachal Pridesh, etc., Shillong, shall be subject to the followhIL,  tel - Ills 

and cullditiolls. 

Absorption  of DAMAO  and Sr.  DAO (  Regula borne oil the  cadre of. 

(lie  A.G  to State Cadre. 

Sr. Divisional Accounts Officers Divisional ACCOU nts Officers / DiFisional 

Accountants ( Regular ) borne oil the cadre of the Accountant Ge.peral  who 
are presently working in the State*  of Arunachal Pradesh may or( to serve ill 

the State cadre on status quo. 	nic willing Sr. Divisional i Accounts 

Officers/Divisionil Accounts Officers Qivisional Accountants ( Aegular 

working in (lie State may submit their 6 lions to the 5eCf -et0L4'j1' 00-  fl-L& p 

C7ove,ryiAiv-t,t,t of At-wnac~~ Pra-C~N Depa*tIln: VWX OF 

Atwla4la~l Pl'a4eA, Ra"Laffw' till -OtTll tile . 
concerned r.xccutive Engineers within 2 (Two ) niontils fro'll tile dale of 

issue of (lie 'Notification' under intimation to their parent department. 

1.2 	The Sr. Divisional Accounts Officers / Divisional Accounts Officers 

/Divisio 

, 
nal Accountants ( Regular ) who do not opt for sta 

I 
 le service 

condition, but willing to continue ill tile post shall be allowed (~ serve oil 

-standard terms and conditions of deputation dUly approved by':  the state 

Govcrnnint for period up to 3 ( Three ) years which may be extend 
' 
cd up to 2 

( J'wct ) )-cars in the interest of Public Servicc. They sliall be reverted to their 
pirent Department imwediately oil cXpiry or their rcspectivc deputation 
period. 

1.3 	'file Sr. Divisional Accouill -,  Officers/Divisional Accounts Officcrs /. Divisiolu.il 
! -ir ) woo opt to serve ill Arunachal I'l - MICS 11  Sh',111  uk ) llll l iu~ 

Accou,niants k ReStl - 
	

(h r retirement bcllchl ~ 
to be govemcd by tile Cclitrill RUIcs fol -  PcIlsioll Ill(] 0 c  

as applicable f- oni time to tilile. 

1.4 	The in ter-se ~ se- niority of the Sr. Divisional Accounts ()fficers / 
Divisi6nal 

Accounts Officers/Divisional accountants ( Regular ) wild opt for the State 
tile cadre basing oil their intcr-se- scilidl io ,  as - 

Scrvic ~ shall be f lxcd ill tile su 
.Sr. Divisional Accounts officers / Divisional Accounts Officers Grodc.-I 

DiviF;-,iial AccouWs Officer Grade-II/Divisional Accountants 01~ dic dule tit 

oVVI- Q1 (lie C:lLll C. 



V 

'~ r.  Divisional Accounts Officers/Divisional Accounts Officers 
I/Divisional Accounts Giade-II/Divisional Accountants (Regular) 

drawing ti le  following scale of pay as per central pay pattern. 

A) Divisional Accountant 	Rs 5000-1 5, 0 - 800/-  

13) Divisional Accounts Officer (Grade-11) 	P's 5500- 1 ~ 5.406/ -  

Q Divisional Accounts Officer (Grade-1) 	Rs.6500-200-10,5-(MYr 

D) Divisional Accounts officer (Sr. Grade) 	Rs. 7500-250-1200 . 0/- 

The cadre of Sr. Divisional Accounts Officers/ Divisional AccoullB Uh -1 ccis 

Grade-1 & II/ Divisional Accounts who are working 
in Arunachal Pradesh oil 

regular basis shall be allowed to continue for drawal of their ;pay and 
i 

allowances in the, existing scales of pay eveil after taking over by ;tile state 

Govt. 

1.6 	The Accountant General (A&E), 
Meghalaya, Arunachal Pradesh, etc.! Shillong 

shall obtain tile option in triplicate in the prescribed Form as annexed herewith 

fro,,, tile Sr, DAO/DAO Grade-1 DAO 
Grade-II/DA borne on his 

' 
padre and 

serving in the state of Arunachal Pradesh oil tile date of taking over the cadic 
Execut i ve  F_ rigilleer of tile Div sions alld 

by tile  grite ooverrurient through tile 
N , o f each option exercised by th Sr. Divisionall Account,,; 

furnish One cop, 	- 	-1 Divisiollill Acc Ot ' llts O"Ficc`s  Officers/Divisiolial Accounts officers Grade 	Goverimicill of Arunachal 
Grade-ll/Div ~ sjoiml Accountants to the 

Secretary to 

PradC51t. Department of p-illance, oil receipt Of ti le 00
.01 ' s  

,//2 	I)iN , isimml Accou"U'llts  O il  Pe"ta"011 	
Arunachal 

working i ll tile works divisions ill 

2.1 	-D 
ivisjonal Accountants who are 	. li; ill . 

~Ije post of 
1) 
radesh Oil 

deputation shall be allowed to cont"lue servll  
atioll t ill th e y corriplete their norrjkzjl —1cri 

Divisional Accountant on deput 

d 	
n deputaLioil t hose  who have coilliple(C 6  tile - 

'rhe Divisional Accountants ( 0 	 Division','! 
2,2 	 be continued as Eillergell y 

existing terill of deputz' 6011  will 	-illent. But fOr their absorptiorl 
Accountank for the jillie being as 

working arrange :1~, 1_~' selves  i n  ti l e 
isional Accountant they shall have to qualil.y Over tile 

ri s regular Div t 
e"Xglylillation "VI thl i, two years fro"I the date of takill ' 9 1 (A&[~ ), 

Divisional t's . control o f tile Accou"W" I Gene"  
cridle [roll, t ile  adillinistrativo 	 will be LIlvc" 

,,, etc., Shillong, Cor which they 
Mc ,,,halaya, Arunachal 11radeS 	xaminati011. if uny ~ bodY 	

t" 

',visional test C~ 
three challces to qualify ill thO D 	 all be revertc.6 to, thell P ~ ticllt 

id Divisional 
test examination, Sh 

qualify in ti- 	ed hand become available. 
departillellL as, 111d when qualif,  

3. 	Ad"""'  strative-Cr~01"'01 	 ivisional 
,I ACCQUII(S 

LidlilillistraLive control of Sr. Divisi011z 
ill be vested with i 

t i le  1-,il 

' 

1(mce 

AcO, 	
fricers/Div i slorial Accountants sh't 

adesh, 	"ll"i "'Ill I), e  
0 (jovernment of Arl"' (101 "ll  1)" 	lChill I"C"I (SH,  

I to the Gove"jiment 
of Amw 

Secretari ,  

Depa "OM!" d Finaitce. 

 
gOv ernment h,OUgl1 Arunachal Pradesh 

I'll 

The MI'lle 	. s  o t. L)i v i5iolial AccOu"I L111 " 
fill  ul) a ll ti l e vacai -Lcle 

1\ _1 C 	 s l Iall Inake rccrui ~ illcll t  io  
1)1,iblic Service Con

~nl"'101 	
I. J gC 3 1110111 111C 

sel 'I'lle Aw"ac -1 	ection 011 Illerit 'W * lu 
5.1 	

tile (7adre of Divisional AccOMIta"
t  by 	- 	I 	t' 

writtell "M 
i0v Dlv ~ ,s 



b ut, 

5.2 AAI:~ for 	Direct 1jecruitment": 	ZT 

C111didale should not be less than .18 ye a rs alld more -TI—lan 2~8 -  
--fe-ar's–O.F 

lilat the initial age limit m *ay be relaxed. Lip to 33 (thirty dirce) 	s ycal 
Ilmise 	of 	candidates 	ill 	accordance 	will, 	the 	order 	of 	tile 	state 

tillie 	to 	time, 	In 	case 	of existill 90 'C "I'lle"t 	fl 	 g 	working 	Pivisional 
Accountants, upper age lin-lit is relaxable upto 52 years. 

5.3 Education Qualific"Itioll: 

IMillill-will Educational qualifications for direct recruit shall 	be a 	6niversity 
Degree / graduate with any one of the subjects namely Mathematics ,Statistics, 
Commerce, Economics, from a recognized University. 

Note:- 	Age Limli t and Education as prescribed at serial 5.2 & 5,3 above sliall 
'lot be applicable ;" case of eligible departmental calldidatc(s) .  

5.4 

The Secretar 
' 
y to the Government of 	Arunachal Pradesh 	DepartlTiclit 	ot 

Finance ,  shall be the appointing authority subject to the approval of 	tile 
Government. 

5.5 Pr-obation lind Trahiiny:- 

Ca'jididatcs 	iccruited 	tlll'OLlgll 	tile 	Initial 	Recruitincilt 	Examination ~ %Vill 	be 	oil 
probation for a .  period of 2 ( Two) years before their absorption it) tile cadic of 
Divisiom.tl Accountant. During this Period he/she shall be givell training for a 
period ol 	6 six ) "'Oliths ill the Administrative 'I"raining lllS(iLWC ali(l tilclealter 
ilit .clisivc practical (laillil)g ill ail aspects Of pLlbIiC woiks accounts'  for it fuldlel 
period Ul'6 ( Six ) months. 

After this training , the candidates are required to pass the 	Divisional 	test, 
which will be conducted by Director of Accounts and Treasuries' . Till such 
tinic as the trainees, they are posted as Divisional Accountalit%oilli probation. 

.After passing the Divisional Test Examination supernumerary poists 6qual to 
tile number o f such trainees will be cleemed to be created for theil absorl')kpll 
on completion of probation pqriod. 

 &  Postilly.:- 

Divisional 	ACCOUII(all(S 	Divisional 	ACCOLIDIS 	Offilk - CIS 	Ule 	to 	Serve' 
anywhere 	within 	ArUllaChal 	Pradesh 	and 	are 	liable 	for 	transi'el . 	to 	tile 
establishments Of Cllicf E'llgillecl-S IL irector of Accounis & Trcasuiics "Im coil 
SLICII posts exists. 

 Transfer of  record:- 
% 

The Accountant General 	Ae,:E), Meghalaya, Arunachal Pradesll'(5tc. Shillong 

shall take necessary action to transfer the 	relevant records 	to tile : Secretary to 

tile Government of Arunachal Pradesh Department or Financc within 3 (Three) 
months From the date Of issue ortiie notification. 

Taboill 13 ~alll 
Principal Sccretal:y (t., iliallce) 

Govt. ofArullachal Pradesh 
Rilgaa a—I 

0 

? 

'Jr 
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S 	LONG:: 793001. 

No.DA Colb, 1-1 /,2000-2001/ 15og 
To 	I 	 Dated:- 25.11.2005 

Shri C.M.Mongm.aNv) 
 

Director of Accounts and Treasuries, 
GovcrjunclIt of Arunachal Pradesh, 
Nahaflagun 791 110. 

'Su b: ` ~ SI; 1101110 for tyansfur of cadre of DAf"/DAOH f-011, the Administrative cont 
I 
 roi of A.G.(A&E) Alleglialaya, Ctc Shillong to die Govt. Of Arunachal Pradesh. 
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f  

	

die C&,AC, 
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d by S 	ce . : regard' in prop ed': transf, 	f 0 DAs cadre has been
.  received by 
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Draft Scheme for the transfer of the cadre of Divisional Accountants]  D!  4 sional 
Accounts Officers from the administrative control of  A.G.(A&E)  Mej4halay  .. a, 
Slifflong to the Government of Arunachal Pradesh. 

The'Government of Arunachal Pradesh has decided to take over the existing 

	

c 	icers from the administrative re of Divisional Accountants / Divisional A counts Off 
trol -of::the Accountant General (A&E) Meghalaya, Shillong to its administrative 

trol ori-the following terms' ~and conditions-1. 
-4ra6e Control: , !,t ,  

Ae .' Divisional Accountants. i :  Divisional e, adrnini8 	1 e control.:.of 
e ~ounts-!offiicer's,'~vh 

. 
o ar presen.y ~ig, 	t&,und Ah Central.' CiviI.Service Rules e. 	tj 

q 	",wider - the~;.~admirii'stra' tive "ibontrol' ~ ,ofz.. Accountant :.. General (A&E) 

~hali~, ~.'~~,Shillong'- shall 	 ~of--Arunachal ~-,Pradesh, 
~ries - o 6tori,of,'Accounts - and"-Treas 6 D ir 6 	 ~ ,G vt -, o AniiiachaV -Pradpsh.under 

C  1. 
~",Vifian :  e.," 	 istrative powers like ,artme' ~ ,,Of; 	i.-exercise l:  ,:all the' admin 

transfers ,&p.o.stingY disciplinary matters - etc. 

uitme~ 
p , rom(Aio - d/.J 

`Siai~'s 	d*.cojM` nnQitjon ` 6f the'eadre.o 	eir: 
ts Officers ,  und the io a4 . , cco 

`e 	 .1 	Shillong., have the ilzist~~&.v, ~, ,,dbjattoli'6f..,,A~cc-ountan ,  
.4 	'M'.A 

)wmg ca (~e*  composition 

—11— , 	0,6 

k 

77 

V,v 	T T?, i 1,.A-,fte'f. ~tdkjhg 'o'y­er'~ to—fli 6 -S ervice of ~Govt.--. ot, ~-un a6nav,.rracleSa, ,, jiudi eXib Ling 	J. 

ccouni "Off cqs ~ ,  woul, ; ~ ,contlnu 
- 
e to 

-na Sig & e-exis in 

	

tjnstitu.te_;ajpepara eca' 	h-Ab: dr`e'4v. M 

n a Owl;  Pra'd eslr ~ , 	i 	S 

	

f :trim4cr tq ' sP 	 V or 	ige of tYo'sl 

	

I . 	 . . . . 
. . . . . . . . . . 

6r, U. 

	

hca 	 thb 
'f;A Q _F 

te"!  overn 

% 
menUAcc6uW_a 	enerdl :, 	UP f 

Acc61~iitffl'i19,',`F!D i4s i 6b'ii UA c ,  re 	a 
fi 	datl e ,  a&f6f.Gxzette 1Noti cation ,  dwthq~.Qra o" .]Rd P 

'hiJe& jj%'bf ce,.'to.,:exqrcise - t C­**  , 	, , " ` h , 	app 
lilt 	h, __77 

u 
e continuance 

	

going over to ~t e servi . 	--S Ar" achal Pradesh or forth ir ce`6f.the~,  tat 	un 

adr  by,  

b the dm 	~ of A.G.-(A&P,) d r: . 	~ ta 	inistrative ~,.` control mi:.the ~,` Central Go'veriurient... ervice 'Uri 
it shall be 'hal 	er~ :sed shalf',he,-final and -in,no'.case.whatsoever eg 	aya.: The'. optiqn'.. ~so% 6X 	.1 

the -specified period for whatever 4 liose who do :nbf. exercise -su ~h~`qp ion withu 
lain in the Contra] Govt. Service made. an  option.'to ren r6as6n's %  shall 	d* be deeme 

%,. 
t .. 	

' ' ... - .:. - ` ~- -, ' 	 - The --pension and 'other AdministrdtrVd:, 6 ntrol of ~A.G ~'(A&E) Meghalaya. 0 
'4' 0.  opt f6fihe-State 

	

&t' ement -liabi ities"of t ose* 	service shall be borne by the Govt. of 

7 - Arun achl Pradesh. 
h 	-Accounts -.Officers who-opt-for their Tlio—se Divisidnal-Wdcountants 1--Divisional 

dministTative control of the continuance in the Central Government Service under the a 
A.G. (A&E) Meghalaya will'be posted in'Maipur Tripura. 

C641 

4 

zq  rq  

< 

i:Y-1;1 

SL'. Name. of~ thePpst/Grade Scale of pay(l~s) Percentage. -  composition 
th of cadre strengt 

~ 'Di.vi~i6hal--".!"AC60bjitants. ~ k_,5500-~175 ~-9000 35% J, 
or inary ,  

& i~ A - ~cd6uilts '200 'J 0 5 0 -fi500- 

D 	Ac6unts' -74501225-1 1500 ~ :.~ *' 0 . -25 A! 
I  W:-!- -,w ,  Voff~be'r(GndeJ) 

cou 500 	17 	F 77 

,  Of fibers"; -  — 
L , 	. 	I  __  -7 
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existin'g -on tl 
(I_V) Reerult.111ell 	16 1: 

cr~ J ic:LQadu.-_by_11hL8L6r, JQW_Vt]i_~_Q~ld Llit, s-A 
Pradesh. 

~ -l~roynotion ~ -'- ,-~A-fter--,t~lang -. ov.er'...the.-cadr.6., 
mrvire." ";-A 	 Rules, ,  to: 

~ v 1 
_shall,I,~ 

xative,', " 
 t 	'b' e&' y 

The employees of.office ofthe Acco ntant General (A&E) Meghalaya, Shillong .!,u 
and the employees of State Government who are on deputation to the posts of Divisiozal 
Accountants 	Divisional Accounts Officers shall not be allowed to exercise any option to 

"d go over to the state Govt. Such employees, if required. ~..by~the.,state,.Govt.,,-.pW..bp.allpwed 
to serve on the standard- terms and conditions of ,deputation duly approvedibylhe 6.State' 

Govt. 
4. Re2ulation of Conditions of  service 

Subsequent to - transfer to the State Govt., the conditions of service of the :A  
existing Divisional Accountants 	Divisional Accounts Officers shall ,  be r egulated as. 

follows:, . 
(1) Scales of Pay- Existing Divisional Accountants 	Divisional Accounts Officers shall 

isting pay scal 	of any revision of continu&to be placed in their exi 	es. However, in the event 
pay scalis of existing Divis tional Accountar4s 	Div isional Accounts Officers by -the Govt. %5". 

-V_ -  of India'.--.w th' effect from ai.date p~ior.to the date' of taking,over the 1  cadre control, the 

M; 	existing:.Iricur~bents'shall'be; .entitle.dto ..su ch 	vised scales of pay from the's 	date. An y Zre, 
'tat6,Govt.7  shall be appl i cable to.them. it ri~y~ iiioii ',6i ~a 	scale by,,*the ~:S Y.. 

on 	S i 	6f ~Superannuati on in respect of existing ince:.. 
Accounts 0 	 kiri 	under the administTative fficers.:wor 	g~ 

60' 	4pp icab abhtt6l :'of XG. - (,~ &E 	Mcgha aya ~ -is 	years - as ,' 	I 	le to - the - Central Govt. 
-.4 

~ ;Iemp 	-shall be -.as: loy~es, fhb 	-a special - dispiprisation; allowed a general extension of service y 
without an 	discrimination for -two - years: ,over -the -existin - age of supierannuation'of 58 9 
years appl icableto the employees of state Govt. of;Arunachal Pradesh, subject to the 

W, 
v sional Accounts condition', that the retirement age of the Divisional Accountants / Di I 

0 ffii c'ers transferred b the State S e rvice will be as is ordered by the Central Govt. from 

.1, N, .:tilne,to~ Xifne,,ibr 	eif emplovees. ~ . 
'seni6ri ~ty,.of ~Divisipnal, Accountants orit 	S t~te!'Govi,-'-` ,The-' inter-7s6l) p..,.under -- 	i 

,i,,,tatbi ~ uov.t,fsiiiiii ~,uonLUIUC LO UP, 

t 12 6 ~'S t a Ld:G 0 VX 

e-,GOVt. 7shah.'-formulate -:suitable 
e't' L è ,~.provid 4 quate','promotional 

~rLIIC8 ,,,  are 
9truct16ris."appli6able. -  

-1 ("Or' 
VY ,  

PW Y~, t -i 	r. 	 ...... 

ng,/.Departniental -~Exaniiiiit'iou'- :~i tate S 	~Go~t',-JshAll;, ~wi 
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t  

-1ccrs,;:.cvo ye ' a.,  a trainingm -  ublic 
a suitable, t rn~- and ftindtiOning -9f ~-Pubii'c' - Worl(~ -'Division's' and sys e 

in ion to ensure 
~Vhilnienta -dxamijaabom: ~ , . 	I" ' i "'' *- % 6offiparable to, the existing training'and exam' at'.. 

	

;j- J 	.1 	-':~...6f 	'A.G.(A&E) t 	egul&i ~y, : , 6'PYqn itioh', 	to the..., AStIng C311a Y, d' 
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transfei:and':,postings- -'c. 	I'vis e , . :Trinsfers ,  and pos ings- 
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bseq ~ient ng 
ate Govt' 'dpipropii'ate epartmenta -examination;to e ~'ihtro.duced,b 	Q 

	

___d 	I). ,  NoLwitiastan mg- s.provigic) %I* ...... . . . . . . . . . . 	 r &siift '  -eferre to in clause 4~ V 	ing 

	

desh" Govt:-*shall have the pow 	t accounts.-and Treasuries, Arunacha.1-Pia 	_g§ to .. app,o.in any 	-4 

a" 
-Accou 	-on e1uployee ~~ the State: ovt.::as ivisiona 	/,.Pivisional 	nts Officers" .  
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_X) Disciplinary Authority- Subsequent to the transfer of the cadre to the state Govt. 
the Director of Accounts and Treasuries, Arunachal Pradesh Govt. shall be the 
disciplinary authority in respect of Divisional Accountants Divisional Accounts 
Officers. 
(IX) Reporting and Reviewing Officers- The Executive Engineers of the various 
divisions shall continue to be the reporting officer for the purpose of writing of Annual 
Confidential Reports in respect of Divisional Accountants / Divisional Accounts Officers 
working under them. The FA/CAO of the concerned departnient shall be the Reviewing 
Officer and Director of Accounts and Treasuries, Artinachal Pradesh shall function as the 
accepting authority. 
5. Transitional Provisions- Till sucb. time the State Govt. frames appropriate 'rules 
concerning conditions of service of the' taken over cadre, the"Mi cumbents shall .  be . 

-tile L,7ovcrjicd by the i 	hitherto ill force. 
of the opinion that Where the Govt. of Arunachal Pradesh is (e) Power to relax 

it shall, after consultation 'with the it is necessary or, expedient.,to do so, 
:Com troller & Auditor General of Irldia, by an order for, reasons to be p 

..:

recorded in writing, re axany,of the provisions of these terms ~ and conditions :  
respect to an class or category of persons wi Y 
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AN' 
GOVT. OF ARUNACHAL PRADESH 

FINANCE DEPARTMENT 
ITANAGAR. 

~: 7 , 

Dated Naliarlagun the 	A~t'2007 

1401 	
. ... . Ali, 

The Accountant General (A&E), 
Meghalaya, Arunachal Pradesh, etc., 
Shillong — 793 001. 

TaldnIZ over of the cadre of Division 	c t~iltants/Divisi?"V'd̂tri'." ' Sub 	 al  A  co 
Account Officers Sr. Divisional Account Officers. 

Ref 	Your -D.O. No. DA. Cell/ 1 - 1/2000-2001/1509, dated 25. 1 *  1.2005 

NO. DA/TRY/1 5199 

To, 

NO. ~DA. Ccll/A~inual Traiis./2006-07Nol-III/601 dtd. 5.9.2006 

Sirj  

While referring to your letter quoted above, 1, am to, convey ,  
d e* ci~ion of U-6 Govt. of Arunachal Pradesh to formally take over the cadre of 

DAs DAOs SDAOs from your administrative control with the follo wmg_:: ~ 
t 

modification in concerned clauses of the draft scheme. 

a Clause 41) Scale of pay  Existing DA/DAO's shall continue.to  be pl 

in their existing pay scale till a separate scale of pay is introduced by the.. 	j Sta 

Govt. However, any subsequent revision of pay scales by Central.. Govt. 
P 

taking -over shall not be binding on the State Govt. and such matters ,, shall ;:be-',,-,',  

governed with the orders issued by Govt. of Arunachal Pradesh, for its emplo 

from time -to time. 

Clause 4(11)  Alze  of Superannuation  The existing age of superannuation" ;̀  

p 	- Govt. services will continue to be ap i of 60 years as a plicable in Central 

re as a special dispensation for those who are appointed by AG, S the Cad 

h regular basis before issue of this order. Others will retire under t e superannu 

licy of State Govt. 
kT, 

Clause 4(IV) Recruitment:  - The recruitment after taking over ofjhe... ~~- -, ..` 

0" 	 f the S tate Govt. through Arunachal Prad s would be done as per policy 6 

Public Ser~
,ice Commission (APPSC) under proper recruitment rules framed by. 

Director 	oUnts & T17'easuri'e's. (DAT) in -~onsultation with . -Fina 	"J". 

tations shall be reverted back in due course Department. Those who are on de u P 

time as and when rep ;,ulai appointment is made by the Statr 

'N  
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Clause 4(V).Proinotion:  - Matters of promotion shall be regulated by the 

rules/instruction issued from time to time by the Govt. of Arunachal Pradesh and 

as applicable to its employees* N~ -4 w'-i-. 
~A.  

Clausc 4(V11) Transfcr and Postinj!:  Shall be done by the State -Gov.t.,AN'i 

through DAT in consultation and concurrence of Finance Departm*ent. 

Cinuse 4(V111) Disciplinary authority:  - The Commissioner (Finance) and 

dic DAT shall be the disciplinary authority in respect of Gazctted and 

Gazetted posts of the cadre respectively. 

Chuse 	4(IX) 	Reporting 	& 	Reviewinj! 	Officers: 

Coinrnis'sioner(Finance)/ DAT/ Executive Engineer concerned shall be `4 t 

	

A 	JIK~ --A, 
, 
Al.- 	

0 

icers and the DATT-, ,,*~4234 1  Accepting/Review; ing/Reporting Officer in case of Gazetted Off 

/ Superintending Engineer /Executive Engineer .  shall be the Accepting Reviewin 	W" 
T, 

/ Reporting Officer in respect of the Non-Gazetted posts of the cadre respectively.~,,ii~"',4q~,*,tii'~.1,~i-, ,..i , ,~.z. 	F. 

U, V.  
Other terms and conditions as laid down in the draft sch eme (copy. 

enclosed) forwarded by you are found acceptable other than those nie'ritidne'd ~'-Yikd" iMwavlil- 

above. 
&W 

In view of the Govt.'s decision to take over the cadre with tfiet"ab&" 
. . . . . . . . 	 .... 
sc modifications, your high office is requested to modify the, aforesaid"" 	~~;l 04~.0 'iZT3  

accordingly and extend your kind advice for smooth handing over and* taking ~- 
5' 	-1 of the administrative control of the cadre of DAs/DAOs/SDAOs'. ~ 

	

. 	 . . . . . . . . . 

	

0A 	0-,TVV,~N 
M A~! V 

G61, 
Enclo I copy scheme 	Yours faithfully, 

(K.K. Sharma) 
Development Corru -nissioner (Finm 

7-  
'FC ! 5jyl, f 	Govt of Arunachal Pradesh, 

'd C, 	Itanagar 
T;;buj) ~, 

	

. 	 . 	 . . . . . . . . . . 
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REGISTE  RED  POST. 

OFFICE OF THE ACCOUNTANT GENERAL (A&E) MEGHALAYA ETC., 
SHILLONG::: 793001. 

No. Circular No. DA Cell/ 81 	 Dated:- 16.1\,2007 

Consequent upon the decision of the Comptroller and Auditor General to 

separate the cadre of Divisional Accountants/Divisional Accounts Officer Grade-I & 

II/S r. Divisional Accounts Officer in the Sta!es of Arunachal Pr1adesh,Tripura and 

Manipur w.e.f. 01.05.2007, all regular DAs/DAOs/Sr.DAOs under the 

administrative control of the Accountant General (A&E) Meghalaya, Arunachal 

Prade sh and Mizoram, Shillong are hereby required to exercise option for permanent 

allocation to the office of their choice in the prescribed Option Form enclosed 

herewith. 

The proposed Sanctioned Strength wid Person- in- position in the tfireesWtes 

i.e. Manipur,Tripura and Arunachal Pradesh is shown below:- 

Name 	of No. Strength of.the cadre and men on roll 
the state of 

Divi 
Si- -DA 	-g-lilar Sr. DAO 	DAO-I -- '---*--  D.A. 
on 
in 

Sancti Men Sanc Men San- Men Sancti- Men cach 
stat -oned on ti- on ction- 0~1 -1 ed Oil 

Stren roll oned roll ed roll Stren- roll 
e, 

gth Stren Streng gth 
gth -th 

Arunachal 91 13 16 23 9 23 2~ 32 0 
Pradesh 
Manipur 79 12 8 20 4 20 1 27 0 

Tripura 52 8 8 13 0 13 0 18 0 

AG(A&E) 01 01 
Shillong. 

223 33 32 56  13  5-6 3 78 ,  

The Sanctioned Strength will be determinal for the States OfIVILInipUr TripUra 

and Arunachal Pradesh on the basis of number of existing Divisions for which 

post ofDAs/!)AOs/Sr.DAOs have been sanctioned for these States. 

C'oiitd..'-)  

L - 	
'.. .. r I 	- 1 1 . 	— . 	I-. i .1 
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3, Permanent allocation of existing DAs/DAOs & 
Sr,DAOs to the States of their 

choic e will be made by the present cadre Controlling Authority i.e. tile 

Accountant General (A&E) Meghalaya, etc., Shillong. 

4. Allocation of' DAs/DAO.s/Sr.DAO opLing to a pai- Licul,11 -  Stltc.',  will tic made oil 

the basis of 
I 
 their seniority ill the concerned grade starting from the senior first. 

jilctioned posts in a O"Lide ,  s  Ilo - e  th an  tile s,,  
5, If the number of optees for a 

tile Jul 
. 
iior most persoll ill tile grade ill excess of the sanctioned strength of that 

State 
I 
 who can not be accommodated in that State against the existing 

posts shall 

be 
posted temporarily to the State for which the number of optees is less than the 

' ich they have sanctioned strength Such persons will be posted to the State for wh 

exercised their options on availability of subsequent vacancies in that State. 

-,t y  of tile cadre members will be fixed as 
. After separation 

of  tile cld l. c, t ile  sclliol I 

per the existing inter-sc seniority. 

The vacancies rerna 
. 
in 

 . ing unfilled 'in a State after separation of cadre will be 

filled up by the concerned Accountant General office as 
per Recruitment Rules 

for the concerned post. 

	

I 	- deficit State only against the requisition Direct recruitment will be done , n the 

air 
. eady placed/to be placed to tile Staff Selection Commission. 

After final separation of the cadre , tile cadre of Arunachal Pradesh will be 

controlled by the prescrit Cadre Controlling Authority i.e, Accountant General 

(A 

I 
 &E) Meghalaya, etc., Shillo 119 till 	SLICII tillic i separate ' Accounts 

En tlticment office is not functioning from lLanagar. 
~/' Employees of the State of Arunachal Pradesh appointed on deputation basis as 

Divisional Accountant will be Lincler adininisLrative control of tile Accountant 

ation of court cases pending ill 
General (A&E) Meghalaya Shillong till finalis, 

( j l f'f'crcllt courts 	Ceritral Ad illill i s t r iltivc 'I'ribumils or till such ti'lle 	tile Stltc 

Govel-I)II)CI)t of, 	I ) r;idcSh lias"ll ot takell Over the Cadre. 

Con(d..3 

IL 



1. There is every likelihood of taking over of the cadre of DAs by the State 

Government of Arunachal Pradesh in the near future. 

All the Divisional Accounts Officer Grade I & Grade '  II and Sr.Divi ;Sional 

Accountants Officer are to exercise his/her one time option in the enclosed 

Option Form and subillit tile saille to the und ci's i glied withill 011C Illontil h - 0111 tile 

date OfiSSLle Of this Cil - CUIUr. 

If such' option is not received within one month from any person, such person 

will be allocated to the State ibr which iiunibcr of opLecs in the concerned grade 

are less than the sanctioned strength. 

14, ',Fhe opt i on once exercised will be treated its fillill oild cannot be revoked under 

any circumstances. 

icer Grade-1 & 15. Tile option r, 
to be,,exercised by the regular Divisional Accounts Off 

Grade-11 and Sr. I)ivisional ACCOLIIIJS ()HICCr and not by tile  Di0sional 

11ccountaWs  appointed oil dePut(Itiol ,  basiv- 

AuLhortiy:- C&AG's letter No.909-NGE- (App)/32-2006 dated 17,11-2006 ,  

C , 

Dy. Accountant General (Adnin) 

7,  

. . . ............ .... . . . ......... 
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Mcnio No. DA Cell/13OC/2006-2007/927-937  

Copy.forwarded to for information and necessary action: 

The 
. 
AccounW, 	

-laln 	IV 
I 	

. 1 ( Cl elicral (AudiO'l', -ipiirn, Agni 

'File Accountant General (Audit) Manipur, Imphal. 	
colintai it General 

The Sr.Dy.ACCOUntant General (A&E) Q/o tile Sr.Dy.Ac 

(A&E), 4 Tripura, Agartala. 	 -al 
The Dy 

. 
Accountant General (A&L") O/o the Sr.Dy.Accountant Genci 

(A&E- ) Manipur, Implial. 
'File Secretary', PWD, WC, R.W.D. 

& Electricity Department, Govt. 

Tripura, Agartala, 	
— – 1 %,  1 9  Electricity Department, Govt. The Secretary, PWD, WC, 

Arunachal Fradesh, Itanagar. 

The Secretary, PWD, WC, R.W. D. & 
Electricity Department, Govt. 

Manipur, Imphal 

The Chief Engincer,PWD,I&FC,R.W.D.,Electrcity Department of the States 

of Manipur Implial.. 

The Chief Engiiieer,l)-WD-,I-&PC,R.W.D.,FIec4xcUy D-eparb
-nent of the States 

ol',Arunacluil Pradesh, lt ~ 111 z 1 9 ,11' -  

'I'lic Chief 	
l.)cparLmcnL of the St,"Ics 

of Tripura, Agartala. 

The Executive Engineer, 

Shri 

O/o the Executive Engineer 

Sparc,COPY. 	I 

S r. Ac 	t 01 IQC' S -~bmws 

. 1/c DA.Ccll- 

1 ~ 41  2a 9 
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Form 	of 	Option 

In the event of separation of Divisional Accounts Officers/Sr. Divisional 

Trij)LIra/ 
. 
AR111,1clial Pradesh, Accounts Officer CIctre in the StItCS 01' M~111111)1.11'/ 

working i  as 	 lie (designation) 6ndei 	It 

administrative cQ.n. trol of Accountant General (A&E) Meghalaya, Mizoram and 

Arunachal Pradesh, Shillong do hereby opt to be finally allocated in the State of 

_(name of' the State), 

under 	the 	admillistrativC 	Control 	of , 	the 	Accol.11l( ~1111L 	(.Jcncr ~ ll 

(A&E) 	 in knowing fully that the opLion so 

exerci-sed sliall bq final and no further change in the above option shall be allowed in 

any casc. 

Date 

Station 

(Signature) 

Name 

Designation 

Division 

State 

T 

4 


